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Thursday, February 23, 1978/
Phalguna 4, 1899 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair].
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Question No, 41, Dr.
Kaldate. He is absent.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): 1 have come all the way
from Karnataka to reply to this ques-
tion.

PROF. P. G. MAVALANKAR: It is

an important question; may I ask it
on his behalf?
MR. SPEAKER: It is an important

question, but all the same ] cannot
permit any other Member. Next ques-
tion.

Degrading Depiction of India in West
German Magazines

*42. DR. MURLI MANOHAR
JOSHI: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the advertise-
ments published in the West German
magazineg soliciting aid for the Third
World Countries and in which India
had been depicted in a degrading
manner; and

(b) if so, the reaction of Govern
ment thereto? :
THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir,
3615 L.S.—1
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(b) The Government recognises that
the depiction of India in the advertise-
ment can cause offence even though
the intention behind the campaign is to
enhance awareness in MRG of the
need to increase aid to “Third World”
countries. The matter was taken up by
the Indian Embassy in Bonn with
FRG authorities and it is understood
that the advertisements are likely to
be discontinued or modified substan-
tially.

According to the lalest information
which I have received, the FRG Gov-
ernment have taken note of our feel-
ings and have decideq to discontinue
these advertisements,

DR. MURLI MANOHAR JOSIII: As
the Minister had given the latest in-
formation, I have very little 1c ask
except to say thay it is a very damag-
ing advertisement. On page 22 of
NLWSWEEK dated January 13, 1978
there is a reprint from advertisement
which is in German angd translated it
means: Why do Indians complain
about lack of food when their streets
are full of cows and the photograph of
a cow and almost a semi nude Indian
had been advertised as a support to
give aid to India. I want to ask whe-
ther this will be allowed in future by
any other government. I welcome
the statement that the Federal Govern-
ment of Germany had decided to stop
it, they should also withdraw ths.
May I request our External Affairs
Minister to instruct our Embassi?s so
that such things are not repeated by
any other developed, rich nation and
that no -nation is allowed to insuit the
developing countries. They have in-
sulted the entire third world. ‘They
ask; should are give aid to Africans te-
cause they are having bejewelled
They are saying: “Should we
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give them aid, so that they can fight
euch other?” And then, in a very small
fine print, they are saying: “Look here,
we should give them aid; we should in-
crease our foreign aid, because they
are poor people,” etc. My humble
request to the Minister is this. While
the stock of India is going very high
under hig leadership we should take
steps to see that all these things are
not repeated; they do not recur; and
that no country in the world insults
any country of the world.

MR. SPEAKER: 1t is a suggestion.

SHRI ATAL BIHARI VAJPAYEE: 1
don’t think any reply is needed. I share
the sentiments expressed by the hon.
Member.

MR. SPEAKER: Any other supple-
mentary?

DR. MURLI MANOHAR JOSIII:
No; after this assurance.

PROF. P. G. MAVALANKAR: While
1 appreciate the hon, Minister's reply
giving even the latest informauon
availgble to him, may I ask him thus:
in view of the fact that he himself
said in the answer that our embassy
in West Germany was asked to look
into the matter and set things right,
whether our embassies not only the
one in West Germany but all our
embassies all over the world are
taking enough steps, according to
him, to meet the needs of publicity
for India and the developing world?
One finds that the External Publicity
Division requiries a lot of improve-
ment and a lot of up-dating in matters
of presenting India to the whole world.
That is why I am asking, whether
the Minister is taking active steps in
that regard.

SHRI ATAL BIHARI VAJPAYEE:
This hardly arises out of this question.

PROF. P. G. MAVALANKAR: It
does have a bearing.

SHRI ATAL BIHARI VAJPAYEE:
But External Publicity is being stre-
am-lined; but in such cases, publicity
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is done by foreign countries. And
they are being advised.

PROF. P, G. MAVALANKAR: How
do you meet it by counter-propa-
ganda and publicity by us?

SHR]I ATAL BIHARI VAJPAYEE:
It cannot be done. OQur resources are
limited. But we are impressing upon
foreign governments the desirability
of conducting their publicity in such a
manner that our sentiments are not
offended; and that public opinion in
those countries is properly educated.

=Y WIW SwTEw "R MO
AR, AT " AT T i ot o
v F7 < fear §, ag A gfew
gargs= AgY & | g w7 faeni T @
g faRe ¥ wirw@ay 1 &1 @9 g,
TS &, 7€ a7 et § f =gt Y s
FawdT § fF weaaw war g, AT 2
WIaay 3 Fap L a7 argaaeT feei
feams o Y E I ANETET @I B )
AT gaTarE S¥ wawE ¥ faviw A
FII gU A &3 §

& s =t iaT fw anT farw wey
A "I gaTNET F1 g/ TFL F7 fAgw
fear & f& "rw@ay %1 8@ A9 T@
Iofeaa w3 W fawt @ 9 gt ==
@T &, 59 fewr & ag $® 7 o uwA
ggeq FI arfF &gy A gO% WMT H
T ?

=t wee fagr @ aedEy @ wWe
fawa % W #71 a8 ofa g & f& M
wa "7 w® § | gfaar s @ fr g
a9 93T §9 8, A9 WIw &iA
% for & AdY, afer g wwr faRwmt
Y T 2 &, o= oATer FY AravaEar
g

aff g a9 § & aww-TE
gdt NS oo § ST =wewEy gid &
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fadmy & aurre-wAT O S @ oA,
TR GHTATI-q| WT &y F¢ <@ &
# 99 gEMER-9F ¥ FTH FIOT 97,
q« F AT Yy FT@r a1 |

HeQLT WY, TAT ARHT FT FIe
qg @I &Y, AU ATTHT T ¥ FE
qr g T WSS FET & 1 WO gAA
fazeit garamat &1 w871 & fF T8 g9
¥ TT FT wlaF qerq HI7T TAET 9419 |
& grow w7at g 5 91 fa\t w afoomw
AT "qTHA |

=Y gHT I ATOWT TEE : TGP
aE AT & AT Torq T=0¢ 72w
¥ AT g, ag QT SrAr wrfed | afFw
I WTLT FiT gar aear fagwrn o foa-
TS ST & Y o iy & owrr % feafa
2, AT Y grIq § ATfgF T FTAETCAF
wINor {, T fqRe Fof FwT Jar &
faFra & T 9% TA¥ fEqT aF @90
fear war AT To w1 fasma & a8
QAT |

MR. SPEAKER: You are going
completely out of the question.

Al gFH A AN ARSI @ TR
7 gt F1 faew are fewrs §, A<
g & f wrva &1 favma agdi gar &
AT fa3 e agraar #1 gy SIgRT TG
AT, A Sa T FrINAT g 7

MR. SPEAKEHR: It does not alise
out of this.

Number of Unemployed and Payment
of Unemployment Allowance

*44. SHRI VIJAY KUMAR
MALHOTRA:

SHRI K. MAYATHEVAR:

Will the Minister of PARLIAMEN-

TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the number of persons regis-
tered at all employment exchanges on

PHALGUNA 4, 1899 (SAKA)
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first January of 1975, 1976, 1977 and
1978 and how many of the registered
were unemployed;

(b) what is Government’s estimate
of all unemployed persons who have
not registered at employment ex-
changes and what are the reasong for
their not registering at employment
exchanges; and

(c) what is the estimated expendi-
ture likely to be incurred if all those
registered at employment exchanges
were paid a minimum subsistence
monthly unemployment allowa.ce?

THE MINISTER OF STATE IN THL
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) The num-
her of persons on the Live Register of
Employment Exchanges as on 31st
December, of 1974, 1975 1976 and 1977
was of the order of 84.33, 93.26, 97.84
and 109.24 lakhs respectively. The
number of unemployed persons
amongst the registered is not available,

(b) As per the 27th round of the Na-
tional Sample Survey conducting dur-
ing 1972-73, ihe percentage c¢f unem-
ployed persons who have not regis-
tered at the Employment Exchanges
was about 65 (provisional). Regis-
tration being voluntary all the un-
employed persons need not register
with the employment exchanges.

(c) Payment of unemployment al-
lowance to the unemployed is not con-
sidered practical in the present state of
the economy. Hence, the estimate of
expenditure likely to be incurred it all
those registered at Employment Ex-
changes are paid a minimum subsis-
tence monthly unemployment allow-
ance would be hypothetical.

st fawa FWIT AegAT o WAy
wgrey J aamr & fw feas=g, 1977 %
109 «r@ AW & HATH UTIIHATIAL
uFEA | ¥ a9 &, A ag W fF 65 9% e
T WYY TH THATFAS TIgEAT
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¥t vy § 1@ T gafas
TH T9T IV AT 4 1, M FAT &
FOF 07 IFRX & | ST 9T X 7g
aRT fraT @ fF s oy § Tw AW W
THET g FT A A ) W wAE
& FOF T I aHT THTC F, W g
IS T A AT FRTIFTC FT 5707
H g3 97 1@ & | & Felr vgey ¥ Tg
AT gt £ v g9 farnes fafa,
wrrfas faagaa, & faweT & fao
TITHE FT FIH IST WY § AT TR
WS F T AT E )

Iro TR FIR F@g : : TIFT
qAFIaa e #1 feafa #7 adar
FI gOAGT g, A 39 fow 3w ¥ oF
qAg-9g FEHPT aq @ F1 fAe=g
fwar & fw morer 7Y, aw asf & 5@ auear
FT FHATETT IIT AT | TH T FL B
¥ 7@ AT 9T g fEwar sy
qTHIOr &f T ¥ H F(W I SYET JIX
[T wTEd § W} 39 & fow oerEvew
TeT W@ § | T, fa=rE, arnr agwl,
gY ¥ grafaa Ionr, 9 IJANI
WX Tg IAW wife FroATHT ¥ a9
g g f* 3T auwt 7 qamT faee
Sl

st fasa gwA weaghAr @ FE
F Amfas g a«¥ 99w @ AT Ay
FHTC Zra &, W TUT IF 6T
¥ a9y g« § & O gAwEe
T WYT F FT e ¢ | ¥ g
ST =rEar 3 fF e q@ A § AR
FT FLFAT §, 1 TE T § TF FAS
stred g1 F & feag a7 w2
BTG I1TA g asgg i
FTHTT T 0T FI1E  FAACTTATTHE
s T T gEar § 1 A FE FHY
war A T @A §, Afww Srqar wEf
¥ag weT frar @ fr ag =@ @ W

TATH FY @Y 1 M7 10 aF & A 1
TH IR THC T £AFH A 9§ |
At f @ gy § @REFR W HaN
9T @ ? g A wud iR
¥ gz T 9% 7 AT FE &, 9K w9
Afrdeet & W 5w FT FEr frar 0
¥ ag ST wTEQAr g owadiT @
TR A FAT FIW IST Y &

o W e Tag : Star fv &
qgd Wl FET &, TEIT ST BS GiSAAT
FT ITET AT FL Er 2, IT 7 FEL
T A g 7 @ @ i i o gw
favig faar smr—srar & fa=t e
% g ¢ fafega s &1 M faor
T q1; gW ATEN i favarg agr
F@ §—fF us @ 3 gw A At
F1 ARt o wdT FT W | WA
FY QYSTAT SATRT & STTET AT FAAT=A e
oYX SAET § SYT TH  QEIAHATTAC
yarsyg fete fde 37 Y @ " =@
awg & faw fuw a1 dl o feg 6 @32
g fag g &—

Textiles, sugar, rice and oil-milling,
wood productg building material and
metal fabrication.

¥® axg faw faw gfeemio & At faw
s 7€ & 98T FT & gH TH ARHT
FT THET FI @ & |

SHRI. K. MAYATHEVAR: Mr,
Speaker, Sir, I want to know from the
hon. Minister the total number of per-
sons unemployed from the educated
category and uneducated category and
what steps are taken to provide em-
ployment for these two catgories.

DR. RAM KRIPAL SINHA: Up to
June, 1977, the total number of edu-
cated unemployed on the live registers
ig 53, 90, 59R.
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MR. SPEAKER: And what steps are
you proposing to take?

¥DR. RAM KRIPAL SINHA: As I

have already said, when we create
more job opportunities in small-scale
and cottage industries and tiny indu-
tries, that will solve the problem. As
F said in the begining we do not Lelieve
in any ad hoc slogans like Half-a-mil-
lion jobs etc.

Y feGit wa@E ¥ g wadh
ST & #g AT STgar § W ag W
fafema g7 & f ST ar e &1 o i
HTQ OF T & ATHAT ! @I g, sq =
toa ST @91 & fAgw gu, I= &Y g
frady weft #Y 7€ ot 37 & firaw a2
srr faq g ?

MR. SPEAKER: That does not arise.

SHRI HITENDRA DESAI: From the
replies given it appears that since
the Janata look over, about 20 lakhs of
educated unemployed has grown. Will
the Government think of giving some
guarantee to the right to work?

DR. RAM KRIPAL SINHA: As far
as the question of giving guarantee to
the right to work is concerned, we
believe that the first phase is to create
a realistic situation where even if we
give the right to guarantee the job, that
can be fulfilled. There is no sense in
giving a guarantee without providing
opportunities for fulfilling the guaran-

tee.

wt g st ﬁm“‘\:metm
¥ Ay wEEw & AT wmeAr £ fw
frferer AR AT A1 QEMI
Fraferat ¥ aoftag & Sfe @& arat
FOL v s wfafag SO §
IT F AW qET IHTFT TGN (FY A §,
T wTRTT sfwfaa Qs & fag
F1E FrorT T} ST fE qaE
% whur-ga ¥ wgr war ar fn fafeas
FAOT FY T JowmT AgY J
A AT WEAT &, A wH{Y qF a4V
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TS TN FY SR werr femr @ av
A Y gy § 7

TMe TR g Tag . groengie
UFESSS A qofrae faeger dfcew 2 |
N T qF ford gy & I oY a9}
JIIFT FUA FT wfgwc § | afe
AT e Tq IR &) AeE &3&
IJAHT TATHLOT qgT IR FA & aY Iau
F1E fawra @Y & 1

gl % AT GEE F gL W
FT @ra~g g, IuFT & qg @Y e 2
TIHFTE |

st A1y fag : weaer 7Ry, a1 fw
AT Wt ST ®T WA §, gT AW
favafaaremt & fasad a1er IQSANR
TAFT FT FEAT 50 AT ZAY & 1 L a9
AT HEGT AL FY AT F [ FA
ST & 1 & weY S & goAr =gar g fw
AT LFTL A T qT § IS g
F@ v da foar @ o o aw
Fra T g MT Qo [T F fog o)
T & AT ST @Y g I+ Form &1 Qe
TEY faerm A § S Wy, /T F QI
FT JET AT |7 I AT AT WG,
91 Ft FE ¥ fao fasre w1 @Y
gr .. .

o W yarw Fag : 3w F N q91-
MY § 99 W F g et #
GFI’EQH:I‘RTW rwg  gum 9g
AT 9 @4 g9d §9d § "I
o, AT Had GFIFT At ¥ fag
& g A% g qr5de daz g Wi
qd’rwgfmfarqmiﬂwﬁ’r
S I

st faATaw sow R ;. wWY a%
THATHE TRRAT F FT TR § A
MEA § & #IT &Y & F/r ITT /AT
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ayaw A FT oS ) H A S ¥
ST wrgar § R i ama et
qx S gATIgArgE AR § 994 fwaw
freresr ga AT g e @ ?

To TR FIIX T@g: A9 geast
aRreg dar f A ges 8 w9 98
[T wer & v Ao FF T oA
TFgS A Ael & dfr forer S W aee-
I He grga & /i< Faear a==t & fao
Fra@a ®7 gfaga § W] A4
TR H /T & AR gy o= weara
& | it Y FiFHT ITAY £ ITH WA
FAFHT A ¥ FIX T Frgar #
ST ¥ TEAT 53 A 90 VT g AfFA
ar¥t fray &t § § a-d fo= a7 S99
Y F & foaq oF a7 T gy awa &
e g T i

National Tripartite Conference on
Agricultural Labour
+

*46. SHRI S. G. MURUGAIYAN:

SHRI GYANESHWAR
PRASAD YADAV;

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether a national tripartite
conference on agricultural labour
was convened by him from 24th
January, 1978;

(b) if so, the main issues discussed
therein and with what results; and

(¢) what wag the criteria of invit-
ing representatives to this conference?

MY WX GqdT @ WA W
e HAY (= wror W) (F) S aEv
gy gaafsy wafas aay fadg
TERET 25 TTaY 1978 T gHI 4T |

FEBRUARY 23, 1978

Oral Answers 12

(=) =T () . fagTor awr ' aw
9 @ fear 13T § |

faao

(=) = (w) : fAga gl &7
HRT—arier afas @At £ aqfaw
farra & fau g =¥k (i) @fax
FfREFT TS W Feqmr F1 IR
F g g o faam # mavaTar )

2. FRHA ¥ FTHIOT qfaE el
% fasra o< areYor 2yfRt & 1T qur
ST #T UTHT § qEEfrgd wrEen &
TR H{ GCHTL 7Y g8 I ¥ forg artor
ganfsa afas graeY &=w o
gfafa &1 157 F77 1 Aoz faar &)
g favig fgr w37 91 & o «faw
Y qframeT et oW gasa afa-
THT-141 § & 7% ofoamT F wAEw
gV Frfew | aede § @fagy wfasi &
X § 3 faurr a7 F qer T ad
g7 | TR H Sq 7T 9C 7 " A q1
foF a1 #Y grerr; wTF ot F fafagwy;
ALY T F1 frgior/amas; ans
grar It YT faaei & fagers &
fag o= & FIR H a¥dew ¥ sow
f¥g g fa=ri 1 s § @S gQ ww
HATHT AT FTIATRT F2 |

qTIF gAY w9 % for 3o O
gegqrai/awsat &1 grafaa fwar @ qv
AT TE GHAT STAT & TH @A § F1G FI
w© & | fafafas &1 gwfaa fear @
qr.—(1) U7 a&FR- (2) wwafag
FNT AT A9 Sfw saew Tw
fagma fawmr, (3) amior & & F
T @ wfax gz (= afaw dweai
afga), (4) o sifmeri ®Y aaea™y
# sf w@a T dfees @A /dwaT
safya, (5) wfw daew gra gmg
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wq fFam @ 51X (6) F=0u fagies
Nreq (Fow 3 ©T F) |

SHRI. S. G. MURUGAIYAN: May 1
know whether the Government have
sought the opinion of various State
Governments on framing a Central
legislation on the pattern of the Kerala
Agricultural Workers’ Act and, if so,
what are the opinions of the State 'Gov-
ernments and what is the decision of
the Union Government in the light of
the various opinions expressed by the
States?

Y |GT AW qEhEr HIRT 6
AT 7 7€ 1977 ¥ oF fagety g
H g It qra grs oY 5 areror syfasi
# o o adt Y9 uF qET FEA
7T 9 forg @ fF I+ fgat #7 w@
g 7% HIX I7 F1 AT § "AwgQr faw
% | I §IL @1 F1 A H @G gy,
Fao T g2t 9 fa=re ¥ & foqF
TF FEAWH qATAT A, TF FHILC T
AT ATAT AT | THY fad gwa 25 SEy
1978 F1 Jg q¥A@A 4T 4T |

MR. SPEAKER: The second question.

SHRI A. BALA PAJANOR: Sir,on
a point of order. We have not under
stood the answer, because if is in Hindi,
When a question is framed in English,
the answer should also be in English,
. ... (Interruptions).

MR. SPEAKER: When a question is
in English, the answer can be in Hindi
also. ... (Interruptions),

SHRI A. BALA PAJANOR: Sir, may
I point out.... (Interruptions). Do not
threaten me. I will not sit down....
(Interruptions). 1 will not sit down.

MR. SPEAK.ER:'I am on my legs.
SHRI K. GOPAL: Sir, you should

hear us.

PHALGUNA 4, 1899 (SAKA)
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SHRI A, BALA PAJANOR: They
are threatening me. This is the second
time. Who are you to threaten me?
(Interruptions).

J SHRI K. GOPAL: This is happen-
ing every day.

MR. SPEAKER: I am on my legs.
You have to hear me. (Inteyruptions)|
Every Minister has a right to answer
Ministers? (Interruptions),

SHRI A. BALA PAJANOR: No, Sir,

SHRI K. GOPAL When Shri Vajpa-
Yyee replies in English when Shri Ad-
vani replies in English, why not other
Ministers? (Interruptions)

SHRI A. BALA PAJANOR: Thirty
years have passed and still none of us
can put our questions in our mother
tongue. It is a shame. Many members
do not know either English or Hindi.
They are suffering, because they can-
not express.... (Interruptions).

SHRI K. GOPAL: Are we net re-
presentatives of the people? (Inter-
Tuptions).

MR. SPEAKER: Do not vecord.

MR. SPEAKER: Now I am on my
legs. Will you kindly hear me? There
are Ministers who are not able to ans-
wer in Hindi.... (Interruptions). I
am on my legs. There are Ministers
who may not be able to answers in
English. Therefore, if the Minister is
fluent in both the languages, naturally
he would like to answer the guestion
that is put in English, in English and,
if it is in Hindi, in Hindi.

But overnight nobody can learn
Hindi or English

SHRI A. BALA PAJANOR: I want
to put my question in my mother
tongue. Can I put it....(Interrup-
tions).

***Not recorded.
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SHRI K. GOPAL: We want your pro-
tection.

MR. SPEAKER;: So far as the ques-
tion Hour is concerned, only two lan-
guages are permitted.

i

SHRI K. GOPAL: Why?

MR. SPEAKER: Because it is not
possible for interpreters.... (Interrup-
tions).

SHR] R. V. SWAMINATHAN: The
practice of this House has been that if
a question is put in English, it will be
answered in English; if it is put in
Hindi, it can be answered in Hindi.

SHRI K. GOPAL: I would like to
speak in my own language, in Tamil
I do not like to speak in English. I
hate to speak in English, but 1 haVe to
do it.

MR. SPEAKER: Don’t record any-
thing.

SHRI K. GOPAL: he -

MR. SPEAKER: Already the
Speaker in this House has ruled that
so far as the Question Hour is con-

cerned, it is not practicable, it
is not possible to interpret in
18 languages. During the de-

bates we have provided you inter-
rretation insome languages. So far as
the Question Hour is concerned. it is a
practical impossibility. Suppose one
Member puts a supplementary in Eng-
lish, another in Tamil and a third in
Oriya, interpretation is not possible at
111..2 Oné Kas to .look at practicability.
That is why the speaker earlier has laid
down that so far as the Question Houtr
is concerned, question will be either in
English or Hindi. So far as the de-
bate is concerned, we have provided
interpretation in some languages.

SHRI A. BALA. PAJANOR: The
problem is that when I frame a ques-
tion in English it must be answered
in English

- B — e e -

**Not recorded.

-
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SOME HON. MEMBERS: No, no.

SHRI A. BALA PAJANOR: A dan-
gerous trend is taking place. Your

translation is awkward, I could not
follow it.

MR. SPEAKER: We have always
said that when a Minister is proficient.

SHRI A. BALA PAJANOR: You are
taking sides.

MR. SPEAKER: All right, you can
make accusations, I do not mind, I
know the temprament of same
Members.

When a Minister is proficient in beth
language, he must answer English
questions in English and Hindi ques-
tions in Hindi. There are Ministers who
are not proficient in both. There
are a number of Minister who do not
know Hindi. The Finance Minister
never answers anything in Hindi.
Therefore, we cannot compel them.

SHRI VAYALAR RAVI: The point 1s,
many of the Members in the otposition
come from States where Hindi is not
the mother tongue. ¥ We have different
languages—Telgu, Malayalam, Kan-
nada ang Tamil. It should be the
duty of the Government and the ruling
party to show accommodation to the
reople who come from those areas. We
are prepared to accommodate the
Ministers, but when they make it a
point that they will speak only in Eng-
lish, trouble starts. So, please advise
them to take note of- the feelings of
Hindj should not be im-
posed. It will be dangerous. lease
accommodate every body.

b
" THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): May I make a submission?
I am not speaking as a Minister of

, External Affairs but as an ordinary
“member of this House.

I have been

here for the last 20 years. Because
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of language difficulty, we have made
arrangements for simultaneousg trans-
la&ion. But the practice bag been that
if a question is put in English normally
the reply should be given in English
but if there are Ministers who do not
know. English then they should bLe ac-
commodated. And if my friends on
the opposite side want the language
arrangement reviewed in regard to the
Question Hour, the proper course would
be to meet the Speaker and have a
threadbares discussion. But to raise
this language issue everyday is not go-
ing to help. (Interruptions).

MR. SPEAKER: When the Minister
was answering I know he was not pro-
ficient in English, (Interruptions)

SHRI A. BALA PAJANOR: This is
not going to help. It is a life and death
question for us. For 30 years ynu
did not provide me the facilily to put
questions in my own language....

MR. SPEAKER: Why are you repeat-
ing the same thing?

PROF. P. G. MAVALANKAR: bic.
I make a submission very briefly? I
do not know why the passions should
run so high on this matter about which
I see no disagreement at all. All of
us in this House respect both the lan-
guages as languages accepted by the
Constitution and by Parliament. There-
fore, the practice has been as you very
rightly pointed out, that when an
English answer is given, the translation
in Hindi is there and wvice-versa. Now,
it is only possible for such of the
Members or of the Ministers who are
reasonably proficient in both the langu-
age to use both the languages. If a
Member/Minister does not know Fn-
glish language, I would request my
fellow patriots and compatariots and
fellow countrymen of India and they
are as much part of my soil as there’s,
let them not create misunderstanding.
Let them not make a minister himself
come and admit that he does not know
English. The very fact that he speaks
in Hindi means that he does not know
Enqlish. (Interruptions).
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There have been examples like Mr.
Vajpayee who knows Hindi ‘and En-
glish both. Therefore, he replies the
question in English when 3 question is
askeq in English. But there are Minis-
ters who cannot. If it satisfies our
friends that the Ministers must preface
by saying that they do not know En-
glish, let them say so. But let there
be no heat generated unnecessarily on
this question. (Interruptions).

I am with you on this point. Do
not get angry with me.

MR. SPEAKER: I know, to some
extent, which™ Minister can properly
answer in Hindi or English. When-
ever I allow a question to be answered,
in a particular language, either in
Hindi or in English, if T konw that the
Minister is proficient in English, I wil
insist on a reply in English to a ques-
tion put in English. But if I konw
that he is not proficilent in English
I wil] allow the reply in Hindi. There
is no question of standing up every day
saying. ‘“I do not know English and,
therefore, I will reply in Hindi.” It
ig humiliating. It must be left to the
Speaker. The Speaker knows, to some
extent, which Minister is proficient
both in English and in Hindi and which
Minister is proficient in English, I will
Hindi alone, Therefore, you IJeave
it to me. About the particular Minister
who was answerinz the question. 1
know, every tima 1 'sreak to him in
English he speaks to me in Hindi.

SHRI M N. GOVINDAN NAIR: A
reply was given in Hindi which the
questioner could not understand:
Under such circumstances, at least a
gist of the answer should be given
to him by the Speaker.

MR. SPEAKER: My knowledge is
much less. . N

SHRI M. N. GOVINDAN NAIR: He
asked a question, the hon. Minister
answered and the questioner could not
understand what the Minister said.
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MR. SPEAKER: That is 3ll. We have
had enough debate. Shri Muru-
galyan to put second supplementary.

SHRI S. G. MURUGAIYAN: May 1
know what are the effective measures
that are being taken up by the Govern-
ment to implement the Minimum
Wages Act for agricultural labourers

in the States?

st WY A WERy  Wered,
v ot aw ag wrier afage wegd F
grag ¥ Jqr fv & quwar § wng
g WY [T A "X § W & o gy«
g W gt 9x =€y "y ¥ S anhor
Torgd #r feafa #Y & gwwar § W
T &Y BT g TS &, W T fa=r
FT 30 T & g+ fau o9 § ¥©
ag! frar @ gaT @ & AT Fg gwan)
fear sz @, Sfew oY o o F
I feat & foau 97 a% A0 g
g ¥ T Y e § @ gu foeet
6, 7 s, 1977 ) faueiy ae== ®
ag aa am gt foaw ardg g &
I F FAT F are ¥ W forx Frm

M AfFIAF T T F A &
#TE QAT TG 1 TS W wEd ¥
& o A FT F @wY F1aT 917,
TE AR T@F 9 § A8 41 @ 99
F faw fw o= 39w =g

SHRI CHITTA BASU: In view of the
fact that there are about 5 ciores of
agricultural workers all over the coun-
try and also, in view of the fact that
the agricultura] workers are not guar-
anteed with minimum  wages certain
minimum living conditions and gua-
rantee of employment, and also in
view of the fact that they canstitute
the lowest rung of society of which
SC & ST constitute the bulk of it. May
I know from the Government whether
they propose to have a central legis-
lation for ensuring regulation of power
and right of work, security of service
fixation and revision of wages, gocial
security measures and machinery to
settle disputes which are coming up?
If so, how soon will they make a legis-
lation of that nature?

ITH 3w § T qX wogdr fad
T g qE 9T ag fa=r< w31 &
T waw g 5 gw <Efew w38
Sreg ¥ Seg AT 20

MR. SPEAKER: The question is will
you bring forward the central legisla-
tion?
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sy st @ c2few FREr A
& F o @ @ T W frewy
X N fF g FHA 919 a1 TEJ |

= TR wFQ &7aAr - AT @fagY
AU & ATAY ¥ 59 g3 A1 @qq
AT & WY FAwl J=ad F 5 @
& O g §99-987 9X  HIEIET
A a1 WY &) T AT J9T IR
& afaesy ¥ g war &, §F wEr
HEIT & ST =1gar g fr oy 9 9w
TR Afaw &7 T g, FT FGHT F5
quy FaEaT ?

st ArGr A g7 5§ gge
Wt wgr f& i aF qrHer S &
foaw 1€ @ w17 7€) gAT & AR gAY
uEATT & J g, FAST AT ST W@
g IE#r o "41aar | g ¥ W
a9 98 g & fawaw feamr Sgar
g f &9 =9 X IS & qrg a1 g |

SHRI K. A, RAJAN: Mr. Speaker,
Sir, I fully appreciate the steps taken
by the Government in calling a confe-
rence for the first time and constitu-
ting a standing committee. But I would
just like to remind him about the
minimum wages as they exist by vari-
ous enactments of the States. There
is a disparity. For example, Ke¢rala
is a State which gives the highest of
the minlmum wages. Next comes
Bengal. Will the Government try
to bring this wage leve]l to a common
wage level so that we can have an all
India pattern regarding minimum
wages?

=t ST QX ;g TqSAT FT qAT
2 ET ST WY aE wfuwe 2 v am
7I3 Ao FH T wongd & fad egew
RO a7 ® WX I9F FIatEad
& fog rformr 3 1 T Jer F@™=
f& FIwar st Ame & saver &, fafe
®q ¥ ag suTeT g

FTIFT Tg WY gaTy wrar § fw o
st § w9 fafqew a9 &, g+ W
TFTA FT FT TATH QN ? x@ AT H
T FAA Hv fQE @Iy, T 9Ty
FrEt #1 e H oy ge faem fear
STAT |

st TR I W : HeAwT "gREA,
# Wt gATT qOAT ATEAT § | A FAT
oY HYwT A fear STar € )

MR, SPEAKER: There are 540 Mem-
bers. I am trying to give everyhody
a chance to speak, Some Members
have spoken. Every Member
should have an opportunity to speak.

it ghodw agge . |1 Hdt "y
# T AT F AETO R G W
FTH FLA T ATHIO Aorg HT o7 WY
ag da7 @) faw qraT &, S1 TSa
gwTd ¥ fruifaa frar § 7 = 3=
IFHT TH gF g § TSy T@&TA ol
¢ fawiw gama ar feggmaa 7 o &
g foud =amar o3 ag Ak fear
a1 g% & usw a@Ta 7 o W@ At
fruffa foag & § amio Fegd =
qTST g g 7

Y |7 A W GHA-HHT 9%
TS & 1 98 T @S & 5
S ot fafrag afeer fesw &1 §,
T Ig 3% T § TTAHE FX) ]
faT v o 7@ @A § R & Ia%
T AR F H9E @ @A & |

MR. SPEAKER: Next Qu-=3tion.

Shri Sivaji Patnaik.

SHRI SIVAJI PATNAIK: Question

Number 47.

THE MINISTER OF STEEL AND

MINES (SHR1I BIlJU PATNAIK):
There was a storm raised here on
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English and Hindi. Here is a Ques-
tion, Sir, given notice ot by a person
from Orissa. I am also from Orissa.
Now, can I....

MR. SPEAKER: You cannot do that.
You must answer in English.

AN HON. MEMBER: No Ciiya
please.

SHRI K. MAYATHEVAR: The hon.
Minister was referring to the Question
having been given notice cf by a per-
son from Orissa. But, Sir, the Minis-
ter is answering here not oaly to the
person from Orissa; he is answering
for the whole House.

SHRI BIJU PATNAIK: I submit to
your wishes, Mr. Speaker.

Reports of Study Group Set Up By
Steel Industry

*47 SHRI SIVAJI PATNAIK: Will
the Minister of STEEL AND NMINES
be pleased to state:

(a) whether Government have con-
sidered the reports of the six study
groups constituted by the Ministry on
various aspects of the working of the
steel industry;

(b) if so, the reactions of Gov-
ernment to the reports; and

(c) the steps Government propose
to take implement ‘the reports and
the manner in which the workers’ re-
presentatives will be associated in im-
plementing the reports?

THE MINISTER OF STEEL AND
MINES (SHR] BIJU PATNAIK): (a)
to (c¢). The reports of the Study Groups
are under examination in Steel Autho-
rity of India Limited/Government
These reports were formally adopted
at a plenary session of the members
of the Groups on 30th November, 1977.
In this session, it was decided that
Minister would consult 3 small group
of leaders of Central Trade Union Or-
ganisations to enable Government to
take . appropriate decisions on the re-
commendations, Further action on this
is being tahen.
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SHRI SIVAJI PATNAIK: Taese re-
ports have Dbeen formally accepted
since November, 1977. May I know
whether Government is proposing to
have some permanent machinery where
the workers’ representatives will be in-
cluded to implement the recommenda-
tions,

SHRI Bl1JU PATNAIK: As I have al-
ready stated, it was the unanimous de-
sire of the members at the plenary
session of the members of the Groups
that I should calf a meeting or a small
group of leaders of Central Trade
Union Organisations to take note of
the recommendations of the Working
Groups and to take working decisions.
And this is what I am proposing to do,
As I said, action has been taken. All
I can say now is, further action is be-
ing taken early.

SHR] SIVAJI PATNAIK: When is
that meeting being held?

SHRI BI1JU PATNAIK: It is pro-
posed to be held in the first week of
siext month.

SHRI. K. GOPAL: The hon. Minister
has repliedq that he will certainly go
into the reports of the Study Groups.
Here I would like to quote Northcote
Parkinson with regard to Study
Groups and Committees—Study—
Groups and Commiitees are just like
a man going to the bathroom, followed
by a report and the matter is finally
dropped. Instead of adopting that
attitude, will the hon. Minister tell us
whether he will seriously consider
these reports ang implement their re-
commendations?

SHRI BIJU - PATNAIX: The hon.
Member, if I may say so—I hope he
will not mind it—is barking up the
wrong tree, What he has quoted was
about . Government Committees. Here,
they .are not Government Committees;
they are Groups formed by the wor-
kers, the entire steel workers of the
country,
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The reports that were prepared after
1o deliberations spreading over
mortths should be a matter of pride for
this House. The Government has
said that the the unanimous decisions
of the Working Groups will generally
be acceptable to the Government, but
the manner in which it going to be
implemented has to be worked out
and that is why leaders of Central
Trade Organisations have been called.

s JUAN: AT " AT oFar
Fr Fq1 F4 5 a1 6 afFw 3o 7 woey
fewifar & § 97 & wog & gw=faw
R gwEA ¥ gEfud ge-ge
fawmfad war & 7

SHRI BIJU PATNAIK: Al] the re-
commendations.. . . .

MR. SPEAKER: Please speak in
Hindi: You ought to know Hindi.

SHRI BIJU PATNAIK: Why should
I know Hindi, Sir? Hindi is not my
mother-tongue and English ig also not
my mother-tongue but I am forced to
speak in both these languages!

sitggaw: & sfear & ae &
fau gmug #< @t g 1. & Sfear gu=mar
g1
MR. SPEAKER: No, No.

Y @ qeAEw S
Hgaqam g1 =wgar § & zag
ST 6 Y9 IR I¥ ¥ I
WEH aie H madr fawfar & §—
Production, productivity, workers’
participation, management welfare and
social objectives, marketing, pricing
finance, the modalities of vne union in

one industry and expansion of the steel .

industry. These are the Six items on
which the Groups have worked and
these Working Groups have given their
recommendations. They have been
approv\ed by the plenary session and
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the details are to be worked out by the
Committee of the Central leaders of the
Union very soon, as I have said earlier,

=7 frreromer gt - F oow
qYEe OTE WTET IIET HIEAr § |
S WY Tt T AW F SEQrT AX
A FIE TT=AT AT ASYTET FIEE FT {aAT
s faY ¥ STy ¥J]|T & Y Sw o+
TSI oA A & &Y 97 F FAX
O A€ gaT FifF ¥ "AFo To THo
I dYo Hro THo FAWT X § 1 T HT
Ogr AFT HAT FHU | 3H ¥ FIT TH
TFT fAoig g T1fgw | AT @ urw
e gg & fF ag oF oW a9 @
2 o ux w=da W @7 & "usiar
ARTE T | FASHT F |1 Srara far srar
e g A frarsmard ? gwael
gAAT ATEY WAST ¥ IWI N TH OHT
aaes o ag g & g AT @
S OTT § I F1 /AT qEF 94T Aifgw
gg 949 99 @I & | 9 &1 4919

=TT g4 |
FEt aqr TEEA & TR H CHFEqAT

*48. =1 SaAw W@ WHET
T T WY aftnT wewwr HaEr
ag @ Fr AT AT w o

(=) fafws o=@t & =Agafes
fafrear qefa & dgat =l aaaqr
fafsecar ggfa F s F IgaaT™l
¥ Far A< §; "X

(=) =gEfes fafser asfa #t
FgET I AR w@d fau aEmTE daw
F & far ¥ TR HEET
gt AT TGS & ST F JqATAN
¥ oHEqar a F fau Fr aeg AR
T @YY ‘
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T Wit of e weam  AEa
& g WAl (o TR TEE TAY) ¢
(F) o1 gFa A AT T WX
I DA & AT TEA 9T @ &Y

STy |

(") Tarem =T qf@rT Foqmr
w1 Fg qfeael Y 7, 1978 H
gt @qaT d5% F gWA T ATHA FI
TGT T 97 AT qg gLqT9 fwar qar gqr
fe o@der eEed WX [ fafecar
qggfaai & fafecas! & FTAaT & A=
o1 fagwand &, 3¢ v fear s A=
FO 9T ¥ 12 I=g g g F faaw
AT | 3@ FeqT F) Agfaa sHaE F

- fag T e F1 9w faar w@w g

AZ ATHHAT QUIT: ST AHTU & &F
T grar & 7 I § 77 I FT AT
& fF 937 arw ITorew AraAt ¥ fgama
¥ AT FAATET HAT |

# AT 93T FT JAEFTA F
faa aarg fe o g9 &@Yo Yo wro THo
TEIITAT F I § IT FT ITTHIT 650
¥ 1200 § =X wAqdr F fafsqst
FT 700 ¥ 1300 | TAGET F=r FY
faz am-ifeefar oeamdw @1 T
fagraz ArA-Sfeetan gorEaa & 1 @faax
fefafias &1 grgdfes ol wrdw
fafecar ggfa a=i & fog 1100 ¥
1600 HIT TAIET ITAT FT WY 1100
¥ 1600 T | TGYY It FT fag ATH-
Sfeefar oarag & A< g7 &1
ar-Sfefar oarda &)

TF AR AR § IAFTAO T fi
JAX IIW F TqrET qA! A q@rar § fF
N ATy fafwear agfa & s o7
FHAT IFIA A g H gaAEqe far
T § T IaATT 9% g frar

FEBRUARY 23, 1978

Oral Answers 28

W Sl AW WIGT 0 WEuE
AEET, 431 W7 TR ¥ FaANW H
N AT  IQE FTOT T H FAT Y
gfasst aga sw g | fam s @ g s &t
F ZrO FIOT F YA & faw 80 TWE
%Y ¥ & I F I THTC J FAT F
fog it F59 g = 91X ¥ o
foat =srfgwi 3w o9 Y & Fa¥
FT AT ISTY & aAY TTHFT FT AT &
Fg fagr Smar & 5 g4 osg T
& gqaAg T 2T & AfFT TS g ®
e ¥Tgq gt § gafee fow s &
ST | FTAA F AT 1 qTE AT
g I TFI ¥ [T FEG gTRT AT
F g & fog gree 3 & foqo @1
w e

=l ST TER TIA  qTYES F
Aasr T 7T faas drg awl § squr
WY, FA 1972 ¥ OTH I ATFL 1D
FEA T3 T TuT TS g @ 7
I agum ¥ 39 fRfFcoragfa % fagamyr =+
fog 0T o7 T T g faare a
T Y § | AT I T e e
A7 IHA g9 T faa W wmr g
afs g # gw W fafear agfa
#Y fasfaa AT 18y § A famm arg=
F oot farra T fear @ @war
TH R AT H gH Rfmm s R
Tt faar sy arfs areafas =7 &
T ®Y AEE &1 AT g |

{1 AW swww A7 ar e
"/l ST ¥ #gr fF g & qr@ araT
T & T F=T gowe o e @
qGAT FT AFASST AN A AT FAT
AT & I9A ATyl 7 WIS W SfassT
T faeeiy ar gw gfer ¥ = wwET
/19T 217 ¥ fog fadiw yae w00 ?
AT fasr @el o ggt X 45 & 999
T F3& fafiw aTgT SET A swEreqr
FT Fifs wEt § AR Fr fafear
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afgsto wq § Fab & 197 £ vy
af¥ T I g et MR QR ATET
FgY I A ga@ 19 B I AF By AT
gadr fr ] rF THFT ¥ AqaT FIH FL
qaHa |

s JrTFY WA AT ASAGTT
¥, g ¥ AAAT Taew AT & A&
WIqAT ¥ TAEI FEATA 9 &, IAFT AqT
Y 7T 8, ¥ wwg F&aw fv I ITH
FAATZT AT X &7 TAAT HIGWT AR
faa dsarera ¥ ara F& &)

WRITTEN ANSWERS TO QUESTIONS

Statement by Mrs. Margaret Thatcher
Re: Immigration

*41. DR. BAPU KALDATE: will
the WMinister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have
taken note of the statement made by
the Opposition Leader in the United
Kingdom, Mrs. Margaret Thatcher, to
end immigration in the interest of
race relations;

(b) if so, whether Government
have sent any communication to the
Commonwealth Conference in this re-
gard; and

(c) if so, the reaction of Govern-
ment on Mrs. Thatcher’s statement
and of the Commonwealth Confer-
ence?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI ATAL  BIHARI
VAJPAYEE): (a) Yes, Sir.
(b) There is no Commonwealth

Conference which is considering the
problems of Immigration concerning
any member country. The Indian
Government did not send any com-
munication to the Regional Com-
monwealth Meeting held recently at

Sydney regarding the statement of
Mrs. Thatcher, UK was not, . in any
case, represented at the Sydney Meet-
ing.

(c) The Government of India have
noted the statement made by the
British Prime Minister reiterating
the British Government’s assurfance
on Immigration Laws and hope that
the British Government will honour
its commitments.

Measures to Encourage Postal Savings
in Villages

*43. SHRI AHMED M. PATEL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the measures taken or proposed
to be taken to encourage postal sav-
ings in the villages;

(b) whether Government are aware
that people of the villages are facing
a great hardship to withdraw their
amounts from the post offices;

(c) whether Government are consi-
dering to solve this problem; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARITARI PRASAD SUKH-
DEO SAI): (a) The National Savings
Organisation under the Ministry of
Finance looks after the publicity and
promotion of small savings in rural
areas, in co-operation with the P&T
Department.

Branch Postmasters in rural areas
are serviced publicity material, given
special training and are offered incen-
tive commission for increasing dero-
sits in their post offices.

(b) to (d). There have been stray
cases where difficulties were faced by
the people in making withdrawals
from the Post Office, With a view to
obviate such difficulties, the P&T
Department now allows attestation of
signatures by a village sarpanch, any
person known to the post office, Prin-
cipal of a school, M.LLA_/M.P. and the
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District Savings Officer. Also, depo-
sitors are allowed to file their photo-
graphs in the Post Office Savings Bank
to facilitate easy identification. Fur-
ther, it is proposed to issue Identity
Cards to depositors in rural areas free
of cost.

Import of Coking Coal

*45. SHRI C. N. VISVANATHAN:
SHRI P. K. KODIYAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that coking
coal is imported or proposed to be
imported for supply to steel plants;
and

(b) the reasons for import and cou-
sequent drain on foreign exchange
when coking coal is available in India.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir, It is proposed to import some
quantity of low ash coking coal for
use in our steel plants.

(b) A statement is laid on the Table
of the House.

Statement

Reasons for import of low ash cok-
ing coal:

1. Stocks at steel plants have come
down to unacceptably low levels and
it is necessary to build up stocks by
supplementing indigenous supplies.

2. Availability of indigenous coal
during 1978-79 may fall short of the
increased requirements substantially,
and any unforeseen dislocation in sup-
plies could have serious consequences
resulting in damage to costly plant
and equipment.

3. Imports of low ash coal would
also help to arrest the trend of
deterioration in quality of indigenous
supplies "arid increasing ash content
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whic}! have been causing serious tech-
nological problems at the steel plants.

4. Blending of low ash imported
coal would yield significant gains in
productivity and production at the
steel plants.

5. The foreign exchange position 1s
extremely good and we should take
advantage of this to step up produc-
tion in the steel sector where demand
is picking up. Import of some coking
coal would also extend the life of our
limited reserves which are non-re-
p:enishable.

6. With a view to conserving the
limited reserves of coking coal in the
country it is desirable to gain exper-
ience in the optimum blending and
use of imported low ash coking coal.

7. Due to the present recession in
the world steel industry this is an op-
portune juncture for obtaining compe-
titive prices for imported coal.

Educated Unemployed

*49. SHRI M. RAM GOPAL RED-
DY: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government have for-
mulated any schemes to solve the
problems of educated unemployed in
the country;

(b) if so, the details thereof; and

(c) the number of educated unemp-
loyed registered with the various
employment exchanges in the country
as on 3l1st December, 1977 and how
many persons are likely to be covered
during the next financial year?

l

TVIE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) to (c). The
available information regarding the
educated job-seekers (Matriculates and
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above) on the Live Register of Emp-
loyment Exchanges refers to 30th
June, 1977, which was 53.91 lakhs.
During the next Financial year, the
number of persons likely to be covered
would depend on the employment
opportunities created. As per the
employment strategy for the next Five
Year Plan, which is under formula-
tion, broadly, the largest employment
would lie in intensive argiculture
through expanded irrigation, allied
activities like dairy development,
horticulture and forestry, rural works
and cottage and small scale industries.
New jobs will also be created by
investments in infrastructure and
the provision of agricultural inputs
and also in the Service Sector. Subs-
tantial employment opportunities dur-
ing the next Plan are to be provided
to the educated unemployed also,
besides others.

qfar w5amm & @x § Iaafaat

*50. =it gax Fag :
T Qo &Yoo TIMEATAN :
T ey WYX afwT W
T Tg IIX FY FI4T F {7
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(%)F10 TROT weITT ® FT FY
Iafeaat ad 1977-78 & fag Frutfa
qEeT & TgT I QY §; afz @i, @
TaH FIT HI é ;

(&) afarT FaTor Y THA IAR
& faq war Afa goar v @Y ; =i

() TH 997 I+H T AT § AT
CHT FT A 1980 aF f&Haar 7 1A
T faurc &7

e Wi afeare weam s
duy (st SergvEt wETy AEw) ;o (%)
1977-78 ¥ WgA AY "G (FATH—
fegrat) F A THAET F AAF
aq=t ¥ aeafga faad gofre aeg

TR frg T § 19 fag o €

ad & maarfaa Iaafegar
arET T 1977—-78 (=ja—
faaeaz)
TABDT J AAIA® 4,000,000 569,031
qrITaAT ‘
¥ frame 1,000,000 184,546%*
o T 5,000,000 2,713,875

— s

*gde, 1977 ¥ ifeas 1 o0,

1977 #% ag oqez =T fegr  war ar fw

eifess Agadr HWOIAAY ¥ F14 ¥ gATfHT & Ard FA F faxy ol wgy

" fagr ST |

**gq¥ Ay SATY A6 25,325 FOOL A q9 W wrfwer

3615 LS—3
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TH 1976-77 F AT T FTAFA
F wraraga ¥ favg fadiwsT 3w &
TS AW ¥ T FTAHA & T F
FT TET AI-TAEE F JIX F ST *Y
N w3% fowrad ff ITF FTO9T IfTAT
FEYTOT FTAHA FY TP GFFT T
e a¥ & I § @ ad AEEy
FIFT & Fra-fasqres & gg g w1
s g mAfa g ¥
qfade f&d g & S =9 Faww Y
TABI § FIATY 14 9 o gy mav g
T AAVET F gy TaHT 7 a9
ngex faar w2 zax afafea
AT ®1 Frfag AT W AEE=
TTIRXWAT & AT FT 1T FT AT FI
297 Y TEEHT FTCOT T GHAT 0

(=) afcarc swearor FEww ¥
TR F A aEe R Afcag 2 fr
Tq FTAHA F QUi QEfses Frww
F w7 ¥ i aamas Afa F & afaq g
F &7 ¥ omar s forad farer, e
roq, A uF forw Saa afarT s,
wfganit & afas wi v ofas
N 1| ¥ FTawR ¥ frraga & ey
THTT HT FI AIIEEAT ALY HT STGAY |
wramsT AT T/ Y AT AT G @re=y
Fardi F gATA Fr AR faAw =
faar ST QT &1 AW A BT qfwe ®
IR F1 AT FArAT F fag o=
ATAFTA T A T @ F 9919 T97
fer @ & | WA TR WY FETA
¥ iy fee o1 2 & afs oY e
ZT JATHT FT AT ISTAT ATEA T I
g I7% fAee aeeTa gaw *T AT g% |

TH FTAHA FT AT FIA 2T FA
Mg AEAfaFaIAaa s
fara waqET WX fewrax, 1977 A
qf @ T qEATE ST T foAH
gw, eqt dix gezvi= afga avt s=rc-
argAl # ATerw ¥ W|raEw g9 fEAr

- -
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TV | gqF qATAT 9T oA fory @
FTAPH FT gASIfaq #F F fow 37
Tsa wfasiigt &1 T dqs gmfea
frar mav S 71y @ oy @ ® foa
foree & a1k @ @wew A A
fraifea &Y o€ | g w1 forer AT
TN & gamat ¥ fog & v A &
fae ova eI wHix fosr wfa-
FTEEY F1 a0« AT | F017 afEmw
Feqror ofewe ¥ =Y, 1978 § avqoy
FIAHA FT QT FT TQT FT A I
FTAFT F AT FY g WSE T &

gfez &Y

(7) wWIa F AWISAF FT AT
gsitaq 9gfa & oET a¥ 1975-76
¥ afy g SAEEET F A% FTTH-aX
34.4 91 dfEaR FEM FUET F
qHTT F) AT A @A T ¥ WA wfq
T FAEEAT & I8 F-H-IX 33 &
FAT g FY FETEAT | FEg qf @
Fearor afeqy ¥ saQ, 1978 W gf
WA §5F T 1982—83 AF IH—AX
F gETHT Nfa gaAX J_AEEdT F NS
30 % o174 & SAAiferHd T *[Y
fawrfeor £ 2

Establishment of Mini-Steel Plants

*51. SHRI R. K. MHALGI: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether Government have aban-
doned the proposal to extend the esta-
blishment of mini-steel plants;

(b) whether several proposals for
the establishment of mini-steel plants
have been pending with Government
for approval;

(c¢) the number of such pending
plants State-wise; and

(d) the. period since when these
plants are pending approval?
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
The present policy of the Govern-
ment is not to encourage setting up
of new mini steel plants in the coun-
try.

(b) to (d). Only two Industrial
Licence applications from (i) one unit
in Amritsar (Punjab) and (ii) one
unit at Baroda (Gujarat) are still
pending. These proposals are for
composite units for production of steel
ingots and rolled products. Although
thtese units had come up during the
LILP (Liberalised Industrial Licen-
sing Policy) period their cases could
not be considered for Carry On Busi-
ness licences because they had exce-
eded the prescribed limit of invest-
ment during the LILP period. Their
Industrial Licence applications dated
October, 1977 are under consideration
of the Government.

afcart wifre vax & fag gewge
oA

*52. 5t 7t fAg wYg=

a T ST ATAT ¢ T TqTeT
aX oftat s=amor §&@ 9g Fa Y
Fq F&7 fF

(%) =0 @ &1 s afen<
grfag @ & fow afcarT s=amr o
& meadd HI1E AEET JNIAAT ATEH
FE FTE

(@) @fz g, av mcEadT =T
Fr & AR g 9 as fwad=aa i
S0 0] i

(W) AFTT ATAT WX AWA=EY
FT TATT A AT $Q F AATAT I
¥ o g AT F G g AT IAH fopery
gwerar fast &

() =t af Afq & woad oA
& a1 ST # gfg W w5 w1 A
qaiwa fdar wqr § ; A<

(¥) afz g, &1 ga =1 afo™
freer ?

e WY qfE s O
At (= SwrgEE wA@@ TAT) ;o (F)
AT (@), oftarr s qqu Aifa
! gfts FICC T ¥ I FE ¥ fog
FT-FT AUF TG M, AT T
@ g9y & WO q gAT T GO |
J9%5 q% IH a9 7 7€ faug faar
s |

(7) uF faacor @wr 9@ 9T @
fear maT &1

() =T (%). giwadt =T F
AT § TH-IT AT AIE 1T TF ATHIA
35 wfa gore €Y S/ 1979 TF WA
FL 30 fa gATT a%w AT 4T )
oA & fF 197778 aF IR 9L
F TAWT 33 ZT QAT | Fg W HAATT
AT @ & fF ogw s e w1 TE
AT u%% q9r SEHT Afq H ATE FHY
F HTW.F+H-IL H1 30 wWfa g
qX AT ¥4 1982—83 TF & qA¥9T
g1 qTFaT FW (6 59 FWH & Fraraga
¥ N 11 {57 ord /1T Araeas
AT &7 Ao fvg e o

faracor

& fomr @i g #F =TT
B2 qftare # nqraw &' @FTT FEa
FY AT ¥ & & Al qaQET A AT
aoreY g T GHTT a & @Y g | af e
FMOT FTYHA & F-q7qq Aqa<l ®
TaTaT q9, WEY ww arelr diferr,
fra 91X wr gifas I fF - gere
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& awgEe Wl femwEl, 1977 ¥
fraT FACT AT N qEATEY H ARA
s @ Someaw gfwme geomE
wd | dfE ofa w6
FgTaT X § A1 oA forwy, sarew @@
& ara § wufag @ ogg A1 WX
faary s fagr st wgr @ W wax
FUF FT TEIIETT rEqT 7 Srfereor
X 7 smow FTAFH wE FT faam wr
21 S wremw WE g WY
T fagrr 9X mmarfa & f& e
g AR af @R F=qror gt ®
HHTAT I FI & Forg AW F7 qgqmw
wgayur & | Efves sl 9T gufeq
TH-S ¥ FEITH FT GEENT AT F
1 T gfafeea 73 & fog N g9
asr sfeg i €1

Submission of Report by Committee
on Workers’ Particfpation in Mmnage-
ment

*53. SHRI MANORANJAN BHAK-
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the Committee on
Workers’ participation in the manage-

ment of companies has completed its
report;

(b) if so, the recommendations of
the Committee; and

(c) if not, the progress made by the
Committee in this regard and when its
report is expeeted?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) No, Sir.

(b) Does not arise.

(c) The Committee on Workers'
Participation in Management and
Equity has met twlice so far. on the
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23rd January and the 3rd February,
1878. The Committee is scheduled to
meet again soon. In view of the
complex mature of the subject before
it, the Committee might have to meet
a few times more before it can comp-
lete its work and finalise its report.

Labour Code of Conduct to prevent
Industrial Strife

*55. SHRI PRASANNBHAI MEH-
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government of India
are considering to have a  Labour
Code of Conduct to prevent indus-
trial strife;

(b) if so, whether Union Govern-
ment are considering to have a dialo-
gue with State Governments, indus-
trialists and trade unions in this re-
gard;

(c) whether this proposal will help
to remove the labour unrest in the
country which has been increasing
for the last six months: and

(d) what other steps are being
cansidered for the reémoval of labour
unrest?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and (b),
After a series of consultations with
the representatives of employers, emp-
loyees and the State Governments,
the Government of India are at pre-
sent flnalising a comprehensive bill
an industrial relations,

(c) The main objectives of the pro-
posed measure is to promote indus-
trial peace and harmony. It would
not be correct to say that industrial
unrest has been increasing . when
figures of mandays lost do not show
such an increase.

(@) Appeals have been made to
employers and employees, from time
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to time, to adopt the path of coopera-
tion and consultation and not confron-
tation. These have been generally
welcomed.

o
e

Indo-Bangladesh Maritime Boundary

*56. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the further progress made 80
far in the finalisation of maritime
boundary between India and Bangla-
desh; and

(b) the time by which the dispute is
likely to be settled?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) The last round of nego-
tiations on the demarcation of mari-
time boundary between Indima and
Bangladesh took place from 29 March
to 2 April 1975. Negotiations have
been suspended sice then and there-

fore no further progress has been
made.

(b) The Government of India would
like the negotiations on this issue to
be resumed as soon as possible with a
view to finding a mutually satisfac-
tory solution of the problem.

Observance of Aanti-Wage Freese Day
by Industrial Workers -

*58. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether the 20th January, 1978
was observed as an ‘anti-wage freeze
day’ by the industria] workers in the
capital and almost all over the indus-
trial centres in the country; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and (b)
Government have seen press reports
on the observance of ‘anti-wage freeze
day’ by industrial workers in some
parts of the country and has taken
note of the views expressed by the
trade unions which gave the call for
the observance of the day.

Findings of Survey on Occupational
wage Disparities in Plantations Sector

*59. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government's attentio-n
has been drawn to the findings of a
survey on occupational wage dispa-
rity in plantation sector conducted by
the National Productivity Council;
and

(b) if so, the facts thereof and Gov-
ernment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) Yes, Sir.

(b) The study based on primary
data available between June and
August, 1976, inter alia, finds that,
while there are inter-regional dispari-
ties in the wages of plantation work-
ers, there is no intra-plantation wage
disparity within the three Southern
States; and that women workers are
paid lower wages than men workers
even when the job contents are the
same,

The Government will take up with
the State Governments the need for
effective enforcement of the provisions
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of Equal Remuneration Act. Govern-
ment also recognise the fact that
wages in plantations are usually de-
termined on the basis of bi-partite
negotiations in each State for each
plantation crop.

Decline in Voluntary Sterilisation

*60. SHRIMATI MRINAL GORE:
SHRI KANWAR LAL GUPTA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) wiaether the number of volun-
tary sterilisation has declined during
the past few months (October, Novem-
ber and December, 1977);

(b) if so, the number of cases in
the same period in 1976 and in 1977;

(¢) whether Government have
made any assessment of this decrease;
and

(d) if so, the details thereof?

FEBRUARY 23, 1978
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) and
(b) The number of voluntary sterilisa-
tions during the quarter (October
1977—December 1977) has shown an
increase over the previous two quar-
ters of 1977. However the number of
voluntary sterilisations performed
during October 1977 to December 1977
was considerably less than the opera-
tions performed during the corres-
ponding months of 1976. A detailed
statement jg placed on the Table.

(c) and (d) The Government have
made a detailed assessment of the
situation. Widespread complaints of
compulsion and coercion in the im-
plementation of the programme
during the period of Internal Emer-
gency,particularly with regard to steri-
lisation programme in some parts of
the country, have given a serious set-
back to the Family Welfare Program-
me. Now the Government have taken
steps to make it a truly welfare pro-
gramme which is being implemented
through education, motivation and co-
operation of the people. Al] elements
of coercion and compulsion have been
done away with. Particular empha-
sis is being laid on Maternal and
Child Health Schemes now.

Statement

Performance of St-rilisations (Quarter-wise) in India .

(Provisional Figures)

Quarters 1976 1977
" No. of sterilisations No. of voluntary
performed sterilisations
performed
April-June . . . . 561,096 165,361
July-September . . . . 3,352,376 199,733
" October-December* . . 3,166,573 203,937
‘ ToTAL L __?',08'9,045 ‘ 569,031
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Casual Labour working in
Government Departments

375. SHRI YASHWANT BOROLE:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the total number of casual
labour working in the various Gov-
ernment Departments and public
undertakings continuously for the last
two years and whose services have
not been regularised so far;

(b) whether some meetings and dis.
cussiong have been held in the Capital
in the recent past to consider seriously
to end with this system or to employ
them regularly; and

(c) if so, the outcome of such deli-
berations? '

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) Information is
being collected and will be placed on
the Table of the House after it is
received.

(b) and (¢) While there is no pro-
posal at present to abolish the system
of casual labour ag such, the question
of safeguards that needed to be pro-
vided in respect of this category of
workers, was reviewed at an Inter-
Ministerial meeting convened by the
Ministry of Labour during January,
1978 to assess the magnitude of the
problem. The matter is to be consi-
dered further in the light of the ad-
ditional information being collected
following the discussions during
January, 1978.

wratn fafweant agfa Ao

376. ot gritfarr aat :  F
TaTETR WYY aficarT w&am HelY ag Far
#Fr Far Fa1 fF .

(%) =7 gT@ ¥ TSq TR
¥ wram fafsar ogfe  fadwmera
oifag & & fag sgr § ; AR
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(@) afz g, aY =x fawr & o9 a=
AT FTAATEr Fr 0 & ?

eEe AT afaT weaor A
# T W (s s AT aEw) o
(%) o (@) @wea g qf@x
FoqT% FY aEq qfxwal &1 v T
HGFT QFAAT 28 § 31 A, 1978
a% % feedt 7 gom gaH ag fawrfar
=t 7€ fF fov woi/aw  mfaadat
7 ot 3% wrw  fafraar qefagt
¥ gafua amwet F1 fagerd & fog w1
@Fer q@1 g Iy wafama @1
ITgFT qweA ar far s =nfege o
@ fowftwr =Y sl § fog
AT qIEHL a9 wrfgaddl F1 WS
faar T &

Refund of Deposits on Withdrawal of
Temporary Telephone connections
from Karol Bagh Exchange,

New Delhi

377. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether deposits are called for
giving temporary telephone connec-
tions;

(b) whether the deposits are not
refunded after the temporary connec-
tiong are withdrawn,;

(¢) the number of¢ temporary con-
nections withdrawn from Karol Bagh
Exchange during the period from
April, 1977 to December, 1977 month-
wise;

(d) the number of deposits refunded
from that exchange during the above
period, month-wise; and

(e) the number of refund cases
pending with that exchange during
the above period month-wise and the
steps taken to expedite the refund
deposits without delay?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes Sir.

(b) Deposits are refunded where-
ever due after adjustment of dues.

(c) 99 tmporary connections were
withdrawn from Karol Bagh Exchange
from April, 1977 to December, 1977
please. Month-wise break up is given
at Statement attached.

48

(d) Refunds made during the period
April, 1977 to December is Nil

(e) ‘I'ne information is given at An-
nexure ‘A’,

Steps are already afoot to expedite
refund deposits wherever they are
due. In some cases the documents
have been called for from the subs-
cribers for finalising the accournts.
Position of 23 cases will be known
only after final bills are issued for
them,

Statement

Statement showing month-wise position of refund cases in respect of temporary telephones in
Karol Bagh Exchange from April 1977 to Dec. 1977.

Months No. of No. of No. of No. of No. of
telephones deposits refund cases cases
withdrawn refunded cases wherein wherein

pending  final recovery
bills are is due
yet to
issue
_- ' 2 3 4 5 6
April, 1977 . . . . 9 4 5
May, 1977 . - 9 6 3
June, 1977 - . . . o 8 3 . s
July, 1977 . . . . . 15 .. 7 .. : 8
Aug., 1977 . . . . . 13 . 5 . 8
Sept., 1977 . . . . . 12 .e 10 v 2
Oct., 1977 . . o . . 10 . 5 .e 5
Nov., 1977 . . . . . 12 . 12 .
Dec., 1077 - . . . - 1z . B O .o
ToraL e o 99 . 40 23 36

R et B T RREIN ]
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Installation of out of turn Telephone
connections i Bahadurgarp Exchange,
Delhi

378. SHRI GOVINDA MUNDA: Will

the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the OYT waiting list
for telephone connections in Bahadur-
garh Exchange under Delhi iwe-
phones hag been manipulated to install
new connections under two specially

created numbers 206A & 206B in the
waiting list;

(b) if so, the reasons thereof; and

(¢) whether such out of turn tele-
phone connections are in order and if
not, who are officers responsible and
what action Government propose to
take against them?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir, there has
not been any manipulation. The
seniority of waiting list serials is
based in the order of dates of payments
of advance deposits by the respec-
tive applicants. Dates of payments in
case of serials 206A, 206B, 207 and
208 are 5-11-76, 5-11-76, 17-11-76 and
25-11-76 respectively.

(b) Question does not arise.

Written Answers so-
(¢) Connections provided against re-
gistration Nos. 206A and 206B have
been in turn and are in order. Action
against officers is not called for.

Doctors Working in Andaman Nicobar
Islands

379. SHRI PADMACHARAN
SAMANTASINHERA: Will the Min-
ister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are aware
that a number of Doctors are working
for many years on ad hoc appoint-
ment in Andaman Nicobar Islands;

(b) if so, the number of Doctors
working there and for how many
years;

(c) what number of posts of Doc-
tors are lying vacant; and

(d) while Doctors are not willing
to work in Andaman Nicobar, will

Government in such case approve
ad hoc appointments?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) Yes.

(b) and (c). A statement giving the
information is attached.

(d) Appointment of Medical Offi-
cers on ad hoc basis is not

being.
made for the time being.

Statement

Number of Medical Officers working

on ad hoc basis agaisnt posts included

in C.H.S. and year of their posting

under Andaman and Nicobar Ad-
ministration

Number of vacant posts

G.D.O. Gr. 11

2 from 1972
3 from 1973
2 from 1974 -
git‘_rom 197
T

om 197
g from 1977
ToTAL 26 2
G.D.0O.Gr.1
Nil 5
Supertime Grade I1

Specialist Grade 11

Nil
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qea § oA e w1 _eqaear

380. =t Sgwrk wifwer : w47 HWwrT
HAT gg I FT Fa7 T fF

(¥) ad 1975 §1977 aF
wafg F T geg Sdre  fedore &
feaA 97 ZNET FAFIET FT ATT /Y
g T

(=) ¥r =wifgas =" N FE
F FToo7 g 2Ave  fediow W oag
AR FAFAAT KT SgEeqT ALY AV
FFr & ; AR

(W) =T T= FAFAN FT sgEAEAT
*q aF F L M@ ?

@ AT § T owEy (=N
gt Ta= gEdx @) : (F) aw
1975 & 1977 a% g a«rerT fody
¥ SHRAT ¥ 3878 TE AT A #Y
wE oY\

(a) T Fwm fasr ® feadr
7 7ot F 1T 6298 THTEA FAFWT
fag Qg § | T A wIEQ wwar/
WETT [{IHHT FY FHY F FTOT  TJH71AT
q@r & 1

(7)) srev @ f&F @ W a9 1979

oF g FT & SeET
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Use of Hindi by Indian Embassies

381. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that all our
embassies have been directed to
address all official communications in
Hindi;

(b) if so, whether Government
have taken into consideration the diffi-
culties that will be experienced by
the non-Hindi knowing section of the
embassy staff; and

(c) the steps proposed to be taken
to safeguard the legitimate interests
of the non-Hindi section whose career
may directly or indirectly be affec-
ted?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No, Sir.

(b) and (c¢). Do not arise.

Accidents in Coal Mines

382. SHRI l‘ROBIN SEN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) the total number of accidents
occurred in coal mines during Nov-
ember and December, 1977 in private
and public sectors;

(b) the number of labourers in-
volved;

(c) the percentage of workers met
accidents per year; and

(d) the percentage of such incidents
and involvement of workers in that
in comparison to other countries?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to.

Written Answers 54

(d) The number of accidents in coal
mines of public sectors in November
and December were as follows:—

Public Sector November, 1977 .

December, 1977

Private Sector November, 1977

Deccember, 1977

Fatal Serious No. of No. of
killed seriously
injured
. 12 156 14 160
8 134 9 143
Nil 4 Nil 4
. Nil 3 Nil

The accident rate per 1000 employed in 1977 (provisional figures) was
0.45 fatalities per thousand workersand 4.16 serious injuries per thousand

workers.

The following table gives the comparative death rates per thousand em-

ployed in India and other countries:
1975 1976 1977
India 1-26 o 58 0.45
(Provisional)
Belgium . . 0.43 o 37 Not available
Czechoslovakia . R 0.61 o 97 Not available
France 0.22 o 56 Not available
U. K. . . . 0.26 o 20 Not available
U.S.A. o0.71 Not Not available
available
0.49 0.44 Not available

West Germany

So far as the rate of serious injuries
is concerned, it is not possible to make
any comparison because different coun-

tries defilne serious injury differently.
1975 . e
PN |976

1977 (Provisional)

However the figures per thousand em-
ployed for India for the years 1975,
1976 and 1977 are given below:

4-23
.  s.68
. 4.16
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Intervention by Central Government
in Strike of Maharashtra Government
Employees
383. SHRI SAMAR MUKHERJEE:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be

pleased to state:

(a) whether Central Government
were approached by the employees of
the Maharashtra Government for in-
tervention in the strike that took
place during December, 1977 and
January, 1978 and settle their de-
mands; and

(b) the steps taken by Government
on their representation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b)
There was no such request to the Cen-
tral Government, or the Central In-
dustrial Relations Machinery. Nor
could any action be taken under the
Industrial Disputes Act in the case of
strike by the Maharashtra State Gov-
ernment employees etc. The strike
hag since been called off.

(T ATAT WA TN TAAFA W wrIaey
wt afarea

384. TMo TWI Tag : a7 fadw
HAT OE aITA & AU H3I0 fr  fa2wy
¥ for feax wfqma W <oga
$R Fiegd s ey gy =y &
R IFFTIEMFRAE ?

fader st (=7 wew fagrdt amoddy )
fadwr e ot Wiy faws dit ¥=a-
aag gafas  wrar ¥ g sa §
IJAx T fg=r 1 qEvr I qEr
AT W AravEwamwl 9 frdT AT &
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Meeting of Chinese Ambassador with
Foreign Minister

385. SHRI MOHINDRA SINGH
SAYIN WALA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether the Chinese Ambassa-
dor met him and they discussed broad-
ly the step by step progress of the pro-
cess of normalisation of relations bet-
ween the two countries; and

(b) if so, what new measureg are
sought to be adopted towards com-
plete normalisation?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) and (b) On 31st Decem-
ber 1977, the Chinese Ambassador met
the Minister of External Affairs. In
the course of discussions India’s policy
of seeking an improvement of relations
with China on the basis of the Five
Principles was spelt out by the Minis-
ter of External Affairs. There was
broad agreement that both sides would
encourage exchanges in various fields
to the mutual benefit of both coun-
tries. A review of the on-going con-
tacts in the fields of trad., culture,
health, sports, etc., also took place and
further possibilities of exchanges bet-
ween India and China, on the princi-
ples of mutual benefit and reciprocity,
were also explored.

Simplification of Pass-Port Procedure

386. SHRI C. K. CHANDRAPPAN:
SHRI CHATURBHUJ:

Will "the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are consi-
dering any proposal to simplify fur-
ther the procedure of applying for
passport;

(b) if so, the details thereof;

(c) whether it is a fact that Qovern-
ment are contemplating to allow the
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MI.As also to sign the Passport verifi-
cation certificates like the MPs; and STET TR FEd Eo dYowreaans, gl

araTfcn Tawt w siedfe fwar s
€{d) if so, when the decision is likely

to be taken? 388. =it qWo QHo ®WTAY : T

THE MINISTER OF EXTERNAL e Wi afeare weam Y 7 T
AFFAIRS (SHRI ATAL BIHARI VAJ- Y 3T w41 e
PAYEE): (a) and (b). The Regional
Passport Officers’ Conference held re- (EF) FT GLHTC FT &gq1H llﬂ?aﬁ,
rently has made a number of recom- ¥ “FINIT TR
mendations for simplifying the pro- 1978 % 9 q < & srprfema
cedures for applying for passports. ¥ =R it qi< feqm@mr @y g '
‘These are under the consideration of ®TAT TH TF6F & o FATo qoqAT, m}q’}
the Government. - - -

¥ g Afvai £1 Frafaa gifea s3&

(¢) and (d). Government have re- g% fase asfugisr ﬂf?d’ fora faar,
ceived a suggestion that Members of I=F Wf@'\ AT .
Legislative Assemblies should also be il FLA TR
made eligible to sign Passport Verifica- . c = -
tion Certificates. This suggestion is (@) afz &, @y 71q ad q@ feqm
under the consideration of the Gov- arae 3T ;9

ernment. '
- (3r) "I F TER OF7 ¥ fag

Telephone Connections to village qT FEATE FT g ?
Nimendad, District Khandwa (M.P.)

JIWALA: Will the Minister of COM- . .
MUNICATIONS be pleased to state: % e "’ﬂ (st srressht swE aw):
(%) Y gr =7t g3= fag 3 =
(a) whether consumers of village a<afer ¥ ; ST
Nimendad Tehsil Burhanpur District * ﬁ\_ﬁ 11 '\"]978 ®
Khandwa (M.P.) have deposited the AT TG H U&F a9 gF6 e,
requisite amount with the depart- gH|T AT |
ment for new telephone connections;
and -
" (') T (7) . F="a. T FIT 13
l(b) g‘m{gh more tha:‘ I‘W‘L years :B"e T wal ®) weafse F1owE #@ o)
elapsed since then, telephones have : . —
not been provided? T 13 ¥ 3, 8 w9 agd i %

oY 5 g Ay faafaat & 9 1
THE MINISTER OF STATE IN

THE MINISTRY OF COMMUNICA- werET & wiwwlEl & e
TIONS (SHRI NARHARI PRASAD €T 13 aratfca waE #Y wESaTE &
SUKHDEO SAI): (a) and (b). Yes, e - € ofy . o
Sir, three applicants of Village Nimen- Nag ¥ w=afe £ =4 *‘I Far
ded, Tehsil Burhanpur, District FAY R Y #3 9 A FE IART
Khandwa (M. P.) have applied and e | F qTaT 9T AT 9 faedr ¥
paid Advance Deposits for telephone T qg:l' - N N x

connection from Kharknar Telephone qEL ¥ a9 1 afs wal F1 6 8
exchange. These could not be provid- g3 ¥ Fge-ge]  fA9Imr T Sre ay

ed earlier due to shortage of lines . 5 aETeY S Frqary
stores. They are now expected to be JrE T HEIATH F FHHATA I (AT

provided by 31-3-78. & FF & W77 HTA FIQ ¢ FIfF &
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F Qfral & wat & aga oo qEig
Y & AR weqarer & wat &1 gfafeaa
FT 7% @A F fag Fiee @R Y

sxaEqr g & |

M & Arafae agy §ss At & wegarst
¥ fafwr wateret =t
faafer

389. & SN SEWIVT QRN : Ry
Treey W) afta sqamor /et g 9T
FY AT Far 7

(%) =1 gFR & qav g f*
TIAT F ATAfaF a1 TS T % weqarert
# g8 fafrear geters frgea feq 13
g AT T I % T av afes =g Ay
*F fadww & foad Ofmt 1 aga
QY g §

(=) afz g, @ w1 ge afcfeafaar

gl w9 % wIfAT aga g gAY
fraqi & o dar gf & ; =k

(7) =zfz g, at «ar wfasy & Gar
gfefoafa & = & foag g 71 fa=<
T faal H g s FT L 7

e wiT aftat s= o Ay
¥ Tor HAMY (0 ST qeR anE)
() Tareem @y faws, T, 3T WY
M 7 gfeg faard fs g O
weqare & fafacar gates ¥ g
T # wfers qreg ¢ @ g w"fw
aefas goqarer & fafscar oS
FT 95 QAT 987 FAT §

(&) =i, =78

(7) =TE w9 A Izav o
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AT T S9N ET

390. ot uyx Tag wrf w@= : aar
e W qfa s qAT ag
FAT FT Fa1 FO fF .

(¥) =t aga¥ g fF gaaa oy
R ¥ fau gifrerw & w9ar @@
I w9 AT g afg g, ar oF fare
Y ¥ forat I F7 g1 =T §;

(&) a1 gorare & T4 I AT
g 1 1T 7 T@T gT T X g
faengt Iarg fear &, afe gf, at few
TF1X T HIX gfg F& at qar famat
I FT TJF FE w1 fasw §;

() ®|T s FT qaT g fF
gEarT & g arer gt w1 @S g
Frere HgaT wg fHar 2w 7 wrg
faamY Sarm foear @, =fe gf, a faw
THTT FT ; A

(o) guar o< gfasg s &
fearg << #7 faar Far FHaE 5@
F AR Fa as ?

@R WX qfny weamo e
# T WA (s T g9 )
(%) st g, Tafe oF faore v &
ffraat IT F9 g ATHY & TW T A
®1€ meagw gy faar ar g )

(&) fr g | o wfaf=s saw
‘fare (Samew,  gmim s faaoor
fafraaw) wfafFaw, 1975 qgsr &
FATAT AT IAFT §

() St a8

() guam 9 wfgarg s
* faq T ¥ ot aF FrE FTIAEY
g A & 1 wnfa, x5 wfafay gufg
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‘fane (Swrew warm AR faawor
fafmaar) wfufrae, 1975 ==
T qr faad ¥w H§ avaTR A @9a
1 @ifaa FF/AFT/F7 FE@ Gadr
faferw Surg mfaer 9 4

Study ang Test of Kaya Kalpa Plan

391. SHRIMATI PARAVATI DEVI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
that in the Himalayas and other re-
mote areas of India, experts are
available in the ancient science of
Kaya Kalpa (rejuvenation) and herbal
therapy to cure wvarious difficult
mental and physical ailments;

(b) whether Government are aware
that this ancient knowledge of India
1s attracting people from Bulgaria;
and

(c) whether Government propose to
study and test the Kaya Kalpa plan
and set up a team of Yogis for this
purpose so that this knowledge may
be saved from extinction and be used
for our countrymen?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) No
information regarding availability of
experts on Kaya Kalpa (rejuvenation)
in the Himalayas and other remote
areas of India is available. Regarding
herbal therepy for the cure of various
difficult mental and physical ailments,
experts are available in different parts
of the country.

(b) Yes, Government are aware that
Yoga and Ayurveda are attracting
scientists from various foreign coun-
tries. .

(¢) This will be considered by the
proposed Research Council for Yoga
and Naturopathy.

Villages without Postal Facilities

392. SHRI CHATURBHUJ: Will the-
Minister of COMMUNICATIONS be
pleased to state:

(a) the total number of villages in
the country, State-wise, that do not
have Post Offices;

(b) how much time it will take to-
have Post Offices in these villages;

"and

(c) what steps Government propose
to provide postal facilities in rural-
areas?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) 4,67,185. State-
ment showing A State-wise position is
laid on the table of the House.

(b) and(c). For opening new post
offices in rural areas, Department has
adopted certain norms based on pop-

ulation, distance, traffic and cost.
These norms are being followed in
planning and extending the postal
facilities to rural areas.
Statement
Si. State No. of
No. inhabited
villages
without
post
offices
1 Andhra . . . 13948
2 Assam . . . 19633
g Bihar . . . 56928:
4 Gujarat . . . 11737
5 Haryana . . . 4722
6 Himachal Pradesh . 15057
7 Jammu & Kashmir . 5435
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SL. - State No, of
No. inhabited
villages
without
post
officers
8 Kerala 1
9 Karnataka 19152
10 Maharashtra 26128
11 M. P. 64 175
12 Manipur 1580
13 Meghalaya 4323
14 Nagaland . . 831
15 Orissa . . 41101
16 Rajasthan . . . 26119
17 Punjab 9097
18 Sikkim . . 127
19 Tamilnadu . . 7917
20 Tripura . 4344
21 U. P. . 98790
22 West Bengal . . 32007
Union  Territories
1 Andaman Nicobar Islands 344
2 Arunachal Pradesh 2849
4 Chandigarh 19
4 Delhi . 142
5 Goa, Diu, Daman 315
6 Dadra Nagar Haveli 1
7 Laksha Dweep
-8 Mizoram 86
-9 Pondicherry 277
ToTAL 467185
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faerd gearar daw ® wfran w@eeE
Tgr & IR ¥ fog ifaar dw &
aTa T

393. st T AT GRA ; &4T yeavar
W W HAT I AT HY FT F 47 % ;

(%) =7 foramd g g9a
aAfay gede IFTEF T JqreT ¥ faq
a§ 1955 ¥ @ifaga @9 & @y fady
FUT QT g™ 59 @ 9

(@) 7ar a9, 1959 ¥ wwifqaw
qedeT HaT wraeet s W gg wifed
fear war ar 5 g@ dg@ N SRS
&HdaT 16,000 WHfg® v T

(7) T zH 39T & fad aafera
FIGSAT 79 ¥ A gfae & 12,000
Mz & =7 & Soqre & faw 99 qwg
FYE AT W gaAd W 47 ;97

(%) afx g, oY weeae sy Fur
37

T WX @ FAma §
st (it wrfoay quwr) () A d 10
or" Z9 faox gquar & T FIER
¥ fag faqa ofgrear sfaae dae
FIA 3 AT 1955 T W@ aTHL
aqr aifagg o9 & g QF FOT 9T
g fag e & faeqa arateT sfa-
F2F | 1% WET INNQE ¥ € H
16,300 = gHIfqaw geRz FT IAEA
FIT ¥ W sgaEdr 41 )

(@) a§ 1959 ¥ wedaTq FTCAN
# 25 W@ A aF fawarc af@vemn
¥ fag ga¥ wTT 9T gETET fFg T
4 YT gNfagR ke §aW Y S@Har
FFTFT 32,600 2 F & w oY
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() =T (7)., 1955 & FU
HAMETEET ' ®TH 18,0007 Mifaw
aHaT ¥ oF govgfad ufes da =Y
gaegT 9T | 1959 & FAL H gAY
ERAT TETFT 27,000 T FTEI TS 97 |

Control by Government on Ayurvedic,
Unani and Homoeophathic Medicines

394. SHRI PRADYUMNA BAL: Will
the Minister of HEALTH AND
FAMILY WELFARE be ipleased to
state:

(a) whether it is a fact that while
there is Government control on al-
lopathic medicines, there is no regular
Government control on Ayurvedic,
Unani and Homoeopathic medicines;

and

(b) whether it is proposed to amend
the Drug Control Rules and bring
manufacturer; cf these medicines
under its purview and save the com-
mon man who go in for Ayurvedic,
Unanj and Homoeopathic medicines;

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) It
is not correct to say that there is no
control on Apyurvedic, Unani, and
Homoeopathic medicines.

"(b) Homoeopathic medicines: Hom-
oeopathic medicines were exempted
from the provisions of the Drugs and
Cosmetics Act Ruies made thereunder
upto August, 1964. However, ag a
result of an amendment promulgated
with effect from 18-8-1964, no Homo-
eopathic medicine can be manufactu-
red without a manufacturing licence.

The sale of Homoeopathic medicines:

is also required, as a result of changes
in the Rules introduced in 1964, to be
made under a sale licence.

Ayurvedic and Umani Medicines:
The Drugs and Cosmetics Act, 1940
was amended in 1964 whereby Auyr-

3615 LS—3

vedic (including Sidha) and 'Unani
medicines were brought under its pur-
view. By an amendment of the Drugs
and Cosmetics Rules, promulgated in
February, 1970, the composition of
Ayurvedic and Unani drugs is required
to be displayed on the label as pres-
cribed in the Rules; the raw-materials
and the finished products are required
to be tested; records thereof have to be
maintained and lastly the manufacture
has to be conducted under hygienic
conditions under the supervision of
competent persons with the prescribed
qualifications.

Sale of Ayurvedic (including Sidha)
and Unani medicines is, however, ex-
empted from being covered by a sale
licence in all cases where the medi-
cine is made by a duly licénsed
manufacturer.

F21q A faunt & qfaaiar feaasw
aar ga-fedtew & fafowl w7 =@vaw
aar Tl

395. = IQAT W AT : T
AT HAT TF FIT9 Fr FqT F47 F o

(F) 1 Fw.aw faamr &
Forfaafar fedea aur ga-fedtow &
fefawt =Y oF afae & <@ wmar
qTeg I TRINT T 8T FIF & faw
faw-frsa g M af g, Ot gad Fremor
g, 9

(@) =T =% F9T QT faamr &
AgfRoF AR 9T o 201/35/77—
gdo wdo o fawti® 26 =AKET,
1977 F AT GAT TGT & AGTHGT Hi
¥ agr Idem € F fraaor wifz |
gg e fzar av fr fafewt 5 fagfaa
Y T FT £FTA F @A g Ivg T
FATAT STH a7 Ia&1 qZi=fa &Y «F
oY F wraw oWl gx fearfaa adt
gQ Wi afz gf, @t ga® Far For § 7
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s @WK WAEQ ¥ T W ANy (s
egfe o guElw m) (%) Sir =Y
‘Y, fedtam X wx feftaw ¥
ﬁ—ﬁﬁ‘t@quﬁ(vm
fazz) ﬁmm&nm%m&
@tqa:qﬁwqd’rﬁgﬁg | 9T,
T FEH! T RN WK AR gfee
(%m!"r frag oF @wa &

(w) femfaa oa & AT war-
i ATEHRT F g TS fedeom &
FFRI AR a1 we fAgas & "
ST TN FAF] F FISUFT 1/10/77 9
faar far war § 1 1/10/77 & =°
T A7 T o= 9T gfe M mfa
IR FEESAT AT & AAT &Y
STONT |

TT AN HY AT FA Hafaa
FAfT F A T GAAT TFA Fr AT &Y
& SR ¥ 99T 7= 9X @ fXAT AT

Completion -of Work by Wage Board
for Journalists and Non-Journaljsts
and lmplementation of Interim award

396. SHRI CHITTA BASU: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

~(a) when the Wage Board for
journalists and non-journalists em-
ployees is likely to complete its work;

(b) the progress of implementation
of the interim award of the Wage
Board; and

(c) the steps taken against the em-
ployers who have not implemented the
same? -

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND _LABOUR
(SHR1I RAVINDRA VARMA):(a) The
Wage Boards have already submittedd

their reenmernndatxonsF on the interim
Y T . -
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wage rates, - Govemment have notified
interim rates ‘of wages on ,the Ist
April, 1977. As the Employerz repre-
sentatives have withdrawn from the
Wage Boards in December, 1877, no

sittings have been held.
oyt T ""’.'.‘\.'“E mn Tz

(b) A statement is laid on the table.
[Placed in Library. See No. LT-1580/
78]. o
[ P F H
(c) Implementation of the interim
wage rates is a statutory obiigation of
the employers. Adequate machinery
exists in the Act empowering the ap-

propriate Governments to take action
against the defaulting employers.

AEW & @2 § =iy 5ox

397. =N g@W =g wETW : FT
THTT WX WTA JAT 24 99737, 1977
F AT ST 99 §84T 1524 F SO
F g9 W qg IaOT4 ® FI7 57 6

(%) wEw @z AT AAA FT F1F
FT TF T T A FT AAFAT & /YT g
FT TF G ZY ATA FT AFTHAT & AT Ig
Fq g% ATH HIHT FT1 FTT

(=) =% /1Y AISAT FT F1F FA
FF QT &1 (A Fi G44AT § AL T
T2 ¥ g qfEeAT & =g fFaar sa
gt fogr sEaT ; #iT

() =1 @z wE s Arar 9t @smr
gYfqaa @9 |1 QEEAT ¥ F FT SO0A97
wIX gfe gi, @7 59 I § Afgga =9
&1 AT ¥ fFa 9817 £ Aaggar faay
FY g9TgAT & 7

FEIT W @ FAY (2 Aoy T )
(%) aras @T afar af@reaT 9T g
& 99, 1977 ¥ F1W AT AT 1
10 TG T HAITH Fi ATINH GFHAT F¥
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T F fadfor gl awE AT & qigw
g4a T TqraAr w1 19 faaray, 1981
TF LA ZY AT FY ATATE | T A AEF
gaa *Y arwar faarwT, 1983 aAF
20 S T FqFH g STTA HT AMAT |
frafaa darea & waw ad watq 1982-
83 & afFrSaT AT AT FATG AA
F1 wrar § 1 JfFET g FroEr "
AT wraEms a9 & fafqarr ax a3
g |

(&) aaz 7 Arsar w1 fAater
FTH AEZNA FT TR § 3 97K FT1 qAY
H QT Y ATT FT AMI g 1 IF/ FSArw
¥ [Arasw@s  arr qf@rsEr 1 QAT
50 srg dsA T fREmm

(&) FaT 7L arsrar w1 Fawtor s
TE AN Fr AT ¥ 3 ATH AV WAty F
QT ZY X FT ATAT & | T V9T §
agE arer af@rsEr w1 QAT
50 Frg AFT qrAY fwIEr

() ArsgFwg@s  arq of@raar
faq sgvaw afd@d@roaT foatd oF sifaaa
TAAGHTT BH F F4(T F1 97 | T 9fC-
sfeaisrar & F@ataga & fag afgag

W ¥ 1 A-g faue ey ar
Ti9% ag@ar ¥T FT g&dT=" G oo

Annual Conference of Indian
Psychiatrists Society

398. SHRI D. B. CHANDRA
GOWDA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether some recommendations
have been made by the 30th Annual
sConference, of the Indian Psychiatrists
Society, inaugurated by the Prime
Minister, to discuss alcobolism and
-the urgent need of replacing the
Indian Lunacy Act of 1912 to provide
better and immediate treatment to
ental patients; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
Bl PRASAD YADAYV): (a) and (b).
The information is being collected and
will be laid on the Table of the
Sabha.

Limit on Telephone calls of Ministerg

399. SHRI SHIV SAMPATI RAM:
Will the Minister of COMMUNICA-

TIONS be pleased to state:
6

(a) whether there is a limit on the

number of calls from telephones in-
stalled at the residences of Ministers;

(b) if so, the particulars thereof;
(¢) if not, the particular reasons
therefor; and

(d) whether it is now proposed to
limit the number of calls from the
telephones installed at the residences
of ministers and if so, from when?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir.

(b) Question -does not arise.

(¢) P&T does not put a limit on
calls made by anyg,—,subscriber. Calls in
excess of the normal free limit are
charged for by the Posts and Tele-
graphs.

(d) No Sir.

T X fTw & wganr ¥ Ier W
gaafafaa d@ax

400. =Y To=E TR @wat : FT
T W @ {HAY Tg qATA KT FIT
w41 fF

(%) FrEd AR T FagERT &
INAT T F gepfafraw gaa carfas
foa oy &1 A= §
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(=) 7ar Rewifows g gefifaafar
¥ gwafer oY fefwes 9 @ o=
¥ fog of e sfaaza qacfrar 2
"iT

(7) =fz g, @t 9w d7a few
T 9T FAUT AT AT Y F9 TF
T g S

TEqTE WX @ {ET § TS W
(st wfear 7o) @ (F) & (7).
ferfarsr gz ofrafaor #asdz
(2fem ) foro & Idrar TS ¥ wegiwAT
FTT I CF ATear g9 Foale gega w¥
g 1 T ueafafaaw  gerEwl & S
MaFrfas Fa w39 Fhfega T AR
gad war &  feu wifas g7 =5y
gifta & fum win & d=w gafafan
G & FET AT & 5 F IfAT F
EA FATTHTAT A F TFATEZ WITA
o #mafea fafs sam o e
gafafws @57 F X F oF qF
g areyat fogE da &3

9 ¥ 4T IS WA |WMT T A,
Nawifas maR o ggfw=ar =1 @iz
#r w9 wrfgx #1 & A% N9FE w7
AT gg fa<fia agrar s &y
FATEAT IfvEeET #7 arerat 9% fAET
grit 1 d9Y feafa & feage g0 &
qEan A F1 fa=r A & a9r Frean
F o= 9 ey A FT fAvia dA9
gegfafraa G qara % fRq
T AeHyT F A FFwur Ssram

Assistance to a foreign Minister for
conversion of demonetised Currency

401. SHRI K. T. KOSALRAM: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether any senior official In
the Ministry of External Affairg as-
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sisted any foreign Minister in Delhi in
conversion
mination currency notes which were
demonetised on January 16, 1978;

(b) the reasons for such interven- “

tion by the

Ministry of External
Affairs; and

(c) whether the spouse of the con-

cerned official travelled recently on -

diplomatic passport to a gulf country
in violation of the rules?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE):
Ministry of External Affairs assisted
any Foreign Minister in Delhi for con-
version of high denomination currency
notes. However, a foreign Envoy in
Delhi did approach the Ministry for
assistance in two cases, one involving
bills of Rs. 1,000/- each, brought in by
a national of his country by a foreign
exchange Bank draft which were con-
verted into Indian currency in bills of
the denomination of Rs. 1,000/~ each
by a bank in Bombay, and the other
in which the same Mission stated that
they had collected consular fees in

notes of the denomination of Rs. 1,000,

each.

It is the function of the Ministry of
Exernal Affairs to serve as a channel
of communication for foreign missions
resident in India and extend assistance
to them in accordance with normal
international practice. The seal of the
foreign mission and the signatures of
the Envoy were, therefore, duly
attested by the Ministry of External
Affairs in the applications submitted
by the mission for conversion of these
notes.

(c) The wife of the concerned
official did not travel to a Gulf country
on a diplomatic passport, but on an
ordinary passport.

surrender of high deno-

(a) No one in the.
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Agreement for Technical Collaboration
between Salem Steel Plant and French
Firm

402. SHRI M. KALYANA SUNDA-
RAM:

SHRI R. V. SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether an agreement has been
signed between the Salem Steel
Limited and a French company for
technical collaboration;

(b) if so, the details thereof; and

(c) what is the present stage of the
plant?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and
(b). Yes, Sir. An agreement for
supply of information and technical
services for cold rolling of stainless
stee] at Salem was signed on 26th
January, 1978, between Salem Steel
Limited and M/s, Peugeot Loire of
France. Under the agreement, M/s.
Peugeot Loire are required to render
the following services:—

(1) Supply of technical intorma-
tion and know-how in the form of
documents, standards, data, etc.;

(2) Advice on design and
engineering including clearance of
layout, specifications and tender
evaluation;

(3) Assistance in setting up of
customer service, product applica-
tion and development;

(4) Training services of Salem

personnel etc;

(5) Deputation of experts ' to
India.

(c) Most of the infrastructure work

at site has been completed. Con-

® struction of the cold rolling mill com-

blex has alsg commenced. Tenders

»for the main plant equipment have
also been received,

BRevision in the Emolﬁments of Extra
Departmental Employees of P, and T.
Department

-

403. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether in the recent revisions
in the emolumenis of extra depart-
mental part time and other categories
of rural postal employees, there has
been a change for the better; and

(b) the particulars thereof?

THE -MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) For all the E. D. Employees
with the workload of two hours the
minimum is being raised to Rs. 100/-
and the maximum from between
Rs. 10/- and Rs. 15/-.

Tt fad & arnfw s § a@Awfw
FHATH FF AT FAN FE@ A TAHA
FAATAY w1 WO

404. =t TEAT GG Qe 4T
daX HAY g Fary F1 &7 F46¥ fF

(%) +a71 wem 53w & Oai foor &
gt 72 § SR giiard s
FIA F AN A FE T qgS HAw
st frd g 9 faeg ot aF Tgr g
IESfAF SHEA T @Iw0 73T W}

afy g, @Y I9F F47 FTT § ; HI

- (') 7@ Oai fadr & gRe wE
¥ AT FAFAA AT T F F5GH
safyadi ¥ €% aq 99 TF-IF EA
&1 JAT FT 77 @ AFT IF waly
a% FATRIA FAFnT A fad W@ § AR
afg g, @Y SEF FqT FICO & ?
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HaTT Warww W Tew WAy (=i
wegft swE Qudw am) : (F)mwm & 5
£q TTA T qEY T Awfar g awhar
¥ SR gfaar #Y ARy FIA FT
O NEITF v, 76 § wrL forar
qq, f=g amavas ars-awTT F7 FH F
FIOT 4§ 9 W& A& FFar s oaw7 )
grem & f5 ag¥ 1978-79 F =
SdTR gfaar ¥ & s

(@) zo safyat ¥ swr v afa
#T WA SAId, 77 § 9g_ fwan
g1 A B 7 AT sy, 78 HfFAT @
TS FTAAT I TE T AR AT
f& 97 1978 a% ag TFAA S & ATCAT |

Propagation of usefulness of steriliza-
tion
405. SHRI S. R. DAMANI:
PROF. P. G. MAVALANKAR:

SHRI SHAMBHU NATH CHA-
TURVEDI:

SHRI OM PRAKASH TYAGI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;. . . [ .~ Tom BT -

(a) the actual achievement upto 31st
December, 1977 of sterilisations, IUD

@y, EITR CFRR TR
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and CC users against levels fixed for
each in the current year and how they
compare with the previous year’'s per-
formance;

(b) the steps taken to create confi-
dence and to propagate the usefulness
of the method of sterilization in the
interests of the country’s grogress; and

(c) to what extent it has succeeded?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI
JAGDAMBI PRASAD LADAV): (a)
The required information is given in
the attached Statement.

(b) Voluntary sterilisation is being
propagated as an important part of
the total package of services designed
to enable people to limit their family
size. The publicity drives given par-
ticular attention to removal of mis-
givings and misconceptions that had
arisen in the past. Revised technical
guidelines for vasectomy operation
have also been prepared and are being
sent to all service centres. Greater
emphasis on the care of mothers and
children is being laid.

(c) It is hoped that the programme
will pick up in the near future.

Statement

;ﬂﬁrma;ce "o} the Farvmil_')—f‘Wdfan Programme in 1977-78

oo (Figures provisional)

Method ¥

1. Voluntary Sterilisations@
2. IUD Insertions . . . .

3. Other Mcthodss . . . R

~ Expectations Performance
-a- for 1977-78
April— Aprll—-
December, December
1977 1976
. . 4,000,000 ¢ 569,031 7,080,045
1,000,000 184,546 403522

“ . 5,000,000 2,713,875 3,399,3Y2

@Voluntarysince April, 1977. It wasclarified in August 1977 that the expected level of per—

formance in vo

ta.ry stenlua.uom would not be insisted upon el

$Conventional Co-tramptlvel and Oral Pills.
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L. Cases of Water-borne Diseases !
viiar: N T L
406. SHRI K. PRADHANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any su‘x"vey has recently
Leen conducted by Government re-
gerding the cases of water-borne di-
seaces like typhoid, cholera, diarrhoea
etc.. occurred during the last monsocn
season in Delhi;

(b) if so, the details thereof; and

(c) the measures Government have
tzken for making drinking water avail-
gble in Delhi free from contfamination?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAV): (a)
No.

(b) and (c). Although po survey
was conducted by the Government
regarding water-borne diseases in
Delhi during the last monsoon season,
yet the Water Supply and Sewage
Disposal Organisation has been taking
usual precautionary measures to make
drinking water supply in Delhi free
frem contamination.

Reconstruction of IN.A. Memorial in
Singapur

407. SHRI HARI VISHNU KA-

MATH: Will] the Minister of EX-
TERNAL *AFFATRS be"ple&sed to
state: sar o bead

(a) . whether Government have made
or propose to make a move for the
reconstruction, in collaboration with
the Government of Singapore, of the
magnificent INA Memorial in Singa-
pore, which was destmyed by Lord
Mountbatten; I

(b) if so, the detaxls thereof and
(C) if not, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (c): The Gov-
ernment have not so far formally
approached the Government of Singa-
pore in connection with the reconstruc-
tion of the INA Memorial, but in-
formal contacts indicate that the
Singapore Government is not yet
favourably disposed. The Govern-
ment of India, however, continue to
be seized of the matter,

Norms for Doctor-Patient and Nurse-
Patient Ratio

408. CHAUDHURY BRAHM PER-
KASH: Will the Minister of HEALTH
AND FAMILY WELFARE be pteased
to state:

(a) the norms recognised for the
doctor-patient and nurse-patient ratio
1n hospitals;

(b) the doctor-patient and nurse-
patient ratio in Delhi hospitals at pre-
sent; and

(c) in case this ratio is considered to
l.e below the recognised norms, the
particular efforts made to fill the gap?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAY): (a)
to (c¢). The norms recogmnised for the
doctor-patient and nurse-patient ratio
in hospitals are as follows:

(i) Doctors: A unit of 6 doctors
for 30 beds in general hospitals and
20 beds in teaching hospitals.

(i) Nurses: One nurse for 5 beds
in general hospitals and 3 beds in
teaching hospitals.

: T

The doctor-patient and nurse-

patient ratio in Central Government

hospitals in Delhi compares favour-
ably with shese norms.
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fadw s+t grv  fadwt & AR

409. =t QWo Qo FATA WEEIN :
Fa7 fadwr HAT g TR FT FIVFGT 6

(%) I wq 2 A7 H fF=-
f& 2ol F gqraT Fr ; A

() =7 agwTEAT arETH & qfora-
TAE®T T K #1qT JIH T ?

fadw vt (o wew fagrd arwaa)
(7) == (&). (1) 3= : 9 & 11
feawax, 1977 aF Ta°9 ¥37 F A9
fa2or ‘wat Jurs F FIAEAT FEAT 9T
T g faas aformseaer 5% gfqota
AHY gW &' 9%, faAww 91 211 Y
AT & 9 F 7 7w 7 FaTHAY
& fafig § ge1g wIw |

(ii) arfFeamr © 6 @ 8 HFY
1978 a% | fadw €= & g7 GgEEAT
arar ¥ sfromaeaE T 9T A arfErar
& Jara & fR3 oF gL F @vy FTaArT
FIAT HIT TF AL 1 T(HF H=\T a7G
AT HAT ZHT & |

(iil) gegfar: 11 ¥ 15%@q
1978 % | fasir ¥ =egHs«7
ITHATET AT FT TATT 5F § WAFT A
F fwg fa3w ddY qa= dar F O1q
MFIZHFRBFAATA T qOAT Y
5q &fa & AT AT F A= AT
I FT AFATIATHT FT 9AT FATA F
I3 7 Aganr fam g9 sy
oz @drag wfas waet  gfqa I9%
gfeewry & fase gumar a3 & o7
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Efforts to provide job to unemployed
Doctors of the Country

410. SHRI SHANKERSINHJI VA-
GHELA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the present number of unem-
pioyed doctors in the country;

(b) whether the President of India,
while addressing the annual Delhi
State Medical Conference had siressed
the need to provide emplovment to the
large number of unemployed doctors in
the country; and

(c) the particular efforts made to
see that jobs are provided to the un-
employed doctors and the time by
which these doctors are expected to
be provided employment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAYV): (a)
No accurate figures are available.
However, 9,060 medical graduates and
post-graduates were on the live Re-
gister of Employment Exchanges on
30th June, 1977.

(b) Yes.

(¢) The State Governments are con-
tinuously seized of the matter. The
Sixth Plan is expected to provide
additional jobs which would reduce
unemployment.

Assurance to determine the Represen-
tative Character of Unions working in
Steel Industry

411. SHRI SOMNATH CHATTER-
JEE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether he gave an assurance to
a meeting of the representatives of
workers in all the steel plants held
in New Delhi on 30th November, 1977,
that secret ballot will be held in all
the steel plants to determine the re-
presentative character of Unions work-
ing in steel industry;
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(b) it s0, the steps taken py Govern-
ment to implement the assurance;

(¢) whether Government have fixed
up the time limit before which the
secret ballot will be conducted; and

(d) if so, the details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) No, Sir. A plenary meeting of the
members of six Study Groups appoint-
ed in April, 1977, to study various
aspects of the working of the steel
industry was held on 30th November,
1977, when the reports of the Study
Groups were formally =adopted. At
this meeting, it was also agreed that
union recognition at the plant level
should be accorded through secret
ballot. It had, however, been pointed
out that this matter would have to
be processed further with the Minis-
try of Labour.

Government intends to bring for-
ward shortly mew legislation covering
all relevant aspects of industrial rela-
tions including the question of identi-
fication of a bargaining agent in an
establishment/industry. The provi-
sions of the proposed legislation will
equally apply to the steel industry.

(b) to (d). Do not arise i view
of reply to Part (a) of the Question.

Adulteration in Ghee, Butter etc.

412. SHR] C. K. JAFFER SHARIEF:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether ‘Government have no-
ticed any case of adulteration in ghee,
butter, edible oils, milk and drugs in
Delhi during the last six months as
wel]l as in other important cities;

(b) the number of samples of food-
stuff and drugs taken in Delhi during
the last six months for analysis and
how many of them were found adul-
terated; and

(c) the steps Government have taken
in this regard? -

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAV): (a)
to (c). The information is being
collected and will be laid on the
Table of the Sabha.

Submission of Report re. poisoning of
Shri Jaya Prakash Narayan's Kidneys

413. SHRI VASANT SATHE:
DR. RAMJ] SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Dr. Nagappa Alva Com-
mittee appointed by Government to
enquire into the allegation of report-
ed poisoning of Shri Jaya Prakash
Nerayan’s kidneys by certain doctors
at the Post Graduate Medical Institute,
Chandigarh has submitted its report to
Government;

(b) if so, the important findings of
the report; and

(c) the action taken or proposed to
be taken by Government in the
matter? .

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAV): (a)
No, Sir.

(b) and (c). Do not arise.

AEw AT & aqw fox § | wvw A=
1 wrafEa @er s=

414. Y gWTE WEAT : FT =
WY TE TATA HT FIT FT 19 ¢

(%) w7 TTHR WA TW F AT
foor & ¥97 =T AT FT FAET @A
F geara X frae FT & E ;
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(=) Fet, Y wg F7 Q=T 0FAT;

17 ‘ _
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¥4 dF IAT SIF |7 F F@NHI QoY
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(@) seF & gl IS
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wta AN € DEATE  qar saegR A
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415. s |AST ATT@N  ATAE
FIT AT HAT g AT HT FITF 4T fF ¢

(¥) TrFaTz JAT BAYT F
afafvaa 7o W § g & fo=n |
g FIT T TqTT § G AR FY SR
o fag o

(") 7ar Ix & faar & *¢
TG § IgT AW HT AR
FaF9T G R T4 A g =T *
SLLAEC L

() =t fRardr & s 5 agaw
G FEAT § AR grar 7T few
AT F qrEAR WY FrE SR qGfaar
an Fﬁﬁ% ;

(=) ¥ar HFwwg orx & gAY,
fearTr, siwer & S<rww gfaur &
forg % aat & wordy &y wf § feeg SR
ﬂ‘ﬁﬁ’fmgﬁrm%aﬁawmma
TR TAH T I ;AT
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(x) war frarh N Awarg A

50 e # T I Y, G T gHr a‘@‘ﬁ
& =Y #q7 |rar FXFET wrsy AT o
At Ty, Frard, srer € frearg,
TqT AT F &rar AvEr s ?

tomac. 71 ah sdi Loe

qEU AATHg R, UV AW (s
Tegfc WX QO §T ), 1 (%) D
1 AR BIYT F war Ay a9
T qX wAar F fag 2 hET FAFwAr

#FT sTFeqT FT T T O—
(1) sI=
(2) =g
(3) gwomrge L
(4) wér warTr |
(5) meTTSIIT |
(6) fasmz
(7) wT=r

wawgy fa ®

o rwaag Ay 7

(=) St adi 1 woawRw ¥ @Y
e geTTeat §  "AawfAs Eres
ggar 2§

(1) frarst & oF ardwfas 3=n-
® AT § WIT I AqTgAT SArHM
FAFOAT T FE wiwr A T ¢

() sergr AR faan F arasfas
AR & weaTE &7 Ao
2 &Y g @ AT QAT graAtas e
g ¥ 1978—79 ¥ & F AvorAT
21 WIBT ¥ Ewiaw TR 93
A F AT AT W AT

(%) frardr awfis SNEm <
¥ TEHENI & EY, @iEr  gEgaer
& fq oF @ WA goen & Ak
W%Wn?ﬁq@mﬁ
afe gaw & 1 SAIge w1 seanad
argsifas Tem gt @a dwwTe ¥
e fear sowr 1 wrger . ardwfe
SATHN S AT H W R oW
AT G R



8s Written Answers PHALGUNA 4, 1899' (SAKA) Written Answers 86

aenfeat wix firen€ & wqrra S0 WY
wTTATA § AT
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foq st =it & fga@Y #7 w F
%ﬁmﬁjnn'i'smhﬁmﬂ?ﬁﬁ
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Mock Parliament Programme

417. SHR1] MOHD. HAYAT ALI:
Wil] the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the number of '!Mbck Parlia-
ment” programme held during 1977

along with the names of institutions;
and

(b) what steps Government propose
to take to hold “Mock Parliament” in
schools in Rural Areas for the benefit
of village folks?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and
(b). Youth Parliament Competitions
were held in 37 schools situated both
in urban and rural areas of the Union
Territory of Delhi during the yeal
1977. A Statement showing the names
and addresses of these schools —3s
attached.

Government have also taken up the
matter with the State Governments/
Union Territory Administrations at
the level of Chief Ministers for in-
troduction of the Youth Parliament
Scheme in rural us well as urban
areas of States/Union Territories.

Statement

YOUTH PARLIAMENT PROGRA-
MMES HELD IN SCHOOLS IN
DELHI DURING THE YEAR—r1977

S. No. Name of School

Union Academy Hr. Sec. Schoel, Raja
Bazar, New Declhi.

2 Govt.Boys Hr. Sec. School, No. ¢,
Tilak Nagar, New Delhi.

3 Govt. Girls Hr. Sec. School, Malka
Ganj, Delhi.

4 Govt. Co-ed. Hr. Sec. School, Singhu,
Delhi.

5 Govt. Girls Hr. Sec. School, No. 1,
Nicholson Road, Delhi.

6 Govt. Girls Hr. Secc. School, :Mata
Sundri Road, New Delhi.
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2 Govt. Boys Hr. Sec. School, No. 1,
Najafgarh, New Delhi.

8 Govt. Boys Hr. Sec. School, Adarsh
Nagar, New Dclhi.

9 Govt. Boys Hr. Sec. School, No. 1,
Shakti Nagar, New Delhi.

10 Govt. Boys Hr. Sec. School, No. 2,
Kalka Ji, New Delhi.

11 Andhra Education Society Hr. Sec.
School, Rouse Avenue , New Delhi.

12 S. S. K. Khalsa Girls Hr. Sec. School,
Darya Ganj, Delhi.

13 A.S.V.].Hr. Sec. School, Darya Ganj,
Delhi. . . .

14 Commercial Hr. Sec. School, Darya
Ganj, Delhi.

15 Govt. Bovs Hr. Sec. School, No. 2,
Madangir, New Delhi.

46 Marwari Hr. Sec. School, Nai Sarak,
Delhi.

17 Ramjas Hr. Sec. School, No. 4, Pahar
Ganj, New Delhi.

18 Govt. Boys Hr. Sec. School, No. 2,
Roshanara Road, New Declhi.

i9 Kasturba Balika Vidyalaya, Ishwar
Nagar, New Delhi.

.20 Nava Hind Girls Hr. Sec. School, New
Rohtak Road, New Declhi.

21 Govt. Girls Hr. Sec. School, G. T.
Road, Shahdara, Delhi.

22 Govt. Boys Hr. Sec. School, Rampura,
New Delhi.

23 D.T.E.A.Hr. Sec.School, Pusa Road,
New Delhi.

.24 Govt. Girls Hr. Sec. School, No. 1,
West Patel Nagar, New Delhi.

25 Govt. Girls Hr. Sec. School, No. 1,
Modal Town, New Delhi.

.2h Govt. Girls Hr. Sec. School, Mundaka,
: {Delhi.

f 27 Dayanand Model GirlsHr. Sec. School,
. Mandir Marg, New Delhi.

28 Govt. Boys Hr. Sec. School, Ali Ganj,
New Declhi.

29 Gandhi Memorial Hr. Sec. School,
Shahdara, New Delhi.

30 Mukherjee Mem. Hr. Sec. School,
Shahdara, New Delhi.
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31 Govt.. Boys Hr. Sec. School, Alipur,
Delhi.

32 Govt. Girls Hr. Sec. School, No. I1I,
S-VII, R. K. Puram, New Delhi.

33 Govt. Girls Hr. Sec. School, No. 1,
Rajouri Garden, New Delhi.

34 RamjasHr.Sec.School, Ramjas Road,
Karol Bagh, New Delhi,

35 Govt. Girls Hr. Sec. School, Chabi- ~
ganj, New Delhi. -

36 Govt. Boys Hr. Sec. School, Chirag
Enclave, New Delhi.

37 Govt. Girls Hr. Sec. School, Dayanand
Road, New Delhi

Provision of Jobsg through Employment
Exchange

418. SHRI DINEN BHATTA-
CHARYA: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether the number of people
recruited through employmnent ex-
change has gone down during the last
three years; and

(b) if so, the steps Government pro-
pose to take to increase placement
through employment exchanges?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The number of job-scekers
placed in employment through
Employment Exchanges during the
years 1975, 1976 and 1977 were of the
order of 40.41, 49.68 and 46.16 lakhs
respectively. The marginal decréaSe
in the placements during the year
1977 may be partly due to the non-
technical Class III vacancies in the
Central Government Offices Dbeitig
filled through "the Staff Selection
Commission which was set up in 1975.
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Improper treatment to Sikhs in Saudi
Arabila

419. DR. VASANT KUMAR
PANDIT:

SHRI BALWANT SINGH
RAMOOWALIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government has re-
ceived complaints about improper
treatment given to Indians in Saudi
Arabia, if so, what is the nature of the
complaints particularly regarding the
Indian Sikhs; and

(b) has Indians High Commission
Officials in Saudi Arabia taken any
steps to remove this hardship to Indi-
ans and if so, what action has been
taken?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) There have been ng
generalised complaints about improper
freatment of Indians in Saudi Arabia.
However, in the middle of 1976, the
Government of Saudi Arabia imposed
a ban on the entry of Sikhs into the
Kingdom and decided to evict those
already working there. According to
Saudi authorities this action was
taken as some Sikh workers had com-
mitted certain irreqularities and had
resorted to strike and trade unioii
activities which are strictly banned
in Saudi Arabia.

() Ever since the ban on Sikhs
was imposed, our Embassy in Saudi
Arabia has been endeavouring to have
it lifted.... A few Sikh workers were
deported in September/October, 1976.
However, as a result of pur Embassy’s
efforts no mass eviction of Sikh
workers took place and those under
contract were allowed to complete
their terms. The ban on fresh entry
of Sikhs, however, continues. This
matter has been pursued at various
levels both in Saudi Arabia as well as
in Delhi and efforts continue to have
this question satisfactorily resolved.

Cooperation by Employers’ Represen-
tatives with Wage Board for Journa-
lists and Non-Journalists

420. SHRI SUKHDEO PRASAD
VERMA:

SHRI CHITTA BASU:

Wil] the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether some of the Employers”
representatives on the Wage Board for
Working Journalists and other news-
papers employees have now decided to
cooperate with the Wage Board; and

(b) if not, the steps being taken by
Government to persuade the employ-
ers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). In December, 1977,
Employers’ representatives on both
the Wage Boards wrote to the Gov-
ernment that they were withdrawing
from the Wage Boards, as their Oiga-
nisations had desired them to do so.
Discussions have been held by the
Minister of Parliamentary Affairs and
Labour with the representatives of
the Employers as well as Workers,
separately and jointly, to resolve the
deadlock. The next round of these
discussions is expected to take piace
early next month,

Appointment of Committee to review
Social Security Schemes

421. SHRI L. L. KAPOOR: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have taken
any decision to appoint a committee
to review the existing Social Security
Schemes and to examine the desirabi-
lity and advantages of integrating the
Social Security Schemes; and

(b) if not, the reasons therefor?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and
(b). The matter is under considera-
tion. -

Threat to stop supplies of coal & Mi-
nerals by Bihar Government

422" SHRI ISHWAR CHAUDHRY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Central Government
are aware that the Government of
Bihar have expressed its protest and
also decided to stop the supplies of
coal and minerals ores to other States
if the undertakings mining these ores
in Bihar continue to maintain their
head offices in other States;

(b) wbhether it is a fact that by lo-
cating their registered offices in other
States, {hese undertakings were depriv-
ing Bihar of huge revenue by way of
sales tax and other levies;

(c) if so, the number of such under-
takings which have their head offices
in cities like Bombay, Calcutta and
other places; and

(d) the reaction of the Central Gov-
ernment in this regard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
The Government of Bihar have in-
formed that it is incorrect to say that
they have issued any direction or
order to stop supplies of coal or other
minerals to other States In case the
undertakings mining these ores in
Bihar continue to keep their head
offices outside Bihar.

(b) According to the State Govern-
ment, there is a substantial loss of
revenue to the State Government but
no firm estimate of the quantum of
such loss of revenue can be made in
absence of specific studies,
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(c) In the mining industry alone
according to the State Government,
about 88 firms have their headquarters
outside Bihar.

(d) It is permissible under law for
the firms/companies to maintain their
head offices in any State in the under-
and ulso for a company/firm to under-
take mining operations in more than
one State. It will not be legal to re-
strict the location of headquarters of
a company/firm only in the State of
Bihar. Under rule 27(3) of Mineral
Concession Rules, 1960, it is permissi-
ble for a State Government with the
previous approval of the Central Gov-
ernment to impose certain conditions,
specified therein in the rule, on a
lessee in the jnterest of mineral
development, but the location of head
offices or registered offices is not such
a condition which is covered by the
purview of the aforesaid rule.

Setting up of Three Steel Plants

423. SHRI DHARMA VIR VASHI-
ST: Will the Minister of STEEL AND
MINES be rleased to state:

(a) whether it is a fact that his
Ministry propose to set up three steel
mills with a total capacity of 30 mil-
tion tong at a cost of $ 6000 million
each;

(b) whether it is a fact that the steel
to be produced by the Mills will be
for export; and

(c) whether it is also a fact that due
to present glut in the steel market we
are already selling surplus steel at
uneconomic prices; if so, whether
there was economic justification for
utilising foreign capital?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARJA MUNDA): (a)
No, Sir.

(b) Question does not arise.
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(c) In view of the answer to (a)
and (b) above, this does noft arise
at present.
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Indian Consulate in Dubai

425. SHRI K. MLLANNA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) whether Government’s attention
has been drawn to the Indian Express
dated the 31st January, 1978, that the
size and state of the building of our
Dubai Consulate reflects neither the
size of our population there, nor the
amount of foreign exchange earned by
our enterprising brethren;

(b) whether it is also a fact that
the staff whose duty is to guide and
assist the people act arrogantly and
a crude watchman orders the visitors
to stand in the queue for hours in the
open yard before they are allowed
entry into the corridors; and

(c) if so, the steps Government
propose 1o take in this regard to re-
move the difficulties of Indians there?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) and (e). No, Sir. Our limited
staff make every effort to ensure
prompt, efficient and courteous ser-
vice. However, since, at present, the
space available inside the Consulate
building is extremely limited, and the
number of visitors often reaches the
figure of 500 per day, it is unavoidable
that many of them have to wait out
in the open. The need for a larger
building and increased staff has been
recognised and necessary steps for this
purpose have been initiated.

Legislation to repeal the provision of
pension to former MPs.

426. PROF. P. G. MAVALANKAR:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleaseq to state:

(a) whether Government have now
finally made up their mind and for-
mulated the proposals regarding the
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repeal or revision of provision of pen-
sion to former Members of Parliament;

(b) if so, full details thereof;

(c) if not, the reasons for Govern-
mental delay and indecision in the
matter;

(d) whether Government’'s own
mind is to repeal outright the said
pension-provision; and

(e) if not, why not?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) to
(e). No final decision has yet been
taken on the question of repeal or
revision of provision of pension to
former Members of Parliament. This
question was included as an item for
discussion with the Leaders of Oppo-
sition Parties/Groups in both Houses
of Parliament. A decision in the mat-
ter will be taken when the discussions
conclude.

Holding Session of Parliament in South

427. SHRI RAGAVALU MOHANA.
RANGAM: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Government are aware
of a growing opinion that the Session
of Parliament should be held at least
once a year at any place in South
India; and

(b) if so, the steps proposed by
Government for accommodating that
opinion in the interests of National
Integration?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA ., VARMA): (a)
No, Sir. Y

(b) Does not arise.
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Opening of Regional Passport Office in
each State

428. SHRI D. D. DESAI:

SHRI RAM KANWAR
BERWA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his Ministry has taken
a decision to have a passport office in
each State capital;

(b) if so, when the proposed re-
gional passport offices will be opened
in those State capitals which do not
have one such office now; and

(c) whether steps have also been
taken to provide adequate staff to
existing passport offices in view of the
enormous increase in their work?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). It s
Government’s objective to open pass-
port offices in States which do not
presently have one. To begin with,
Regional Passoprt Offices will b2
opened in the States of Karnataka and
Rajasthan early in the coming finan-
cial] year. In order to provide a better
service to the public in large States,
where the volume of work does not
warrant the opening of full-fledged
Regional Passport Offices. Govern-
ment proposes to open Sub-Regional
Passport Offices. The details of these
Offices are being worked out. It will
be Government’s endeavour to open
as many Sub-Regional Passport Offices
as possible during the coming finan-
cial year.

(c) Yes, Sir.

Activities of Anand Margis in Britain

429. SHRI G. Y. KRISHNAN: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
London Police has indicated that the
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idea of launching the current inter-
national wave of terrorism to secure
Mr. P. R. Sarkar’s release is believed
te have been first mooted by Anand
Margis ‘Dada’; and

(b) if so, the details regarding the
information received by the Indian
Government from the British Govern-
ment about the activities of Anand
Margis there?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No, Sir, We have
not received any official report from
the London Police to the effect that
the idea of launching the current
international wave of terrorism to se-
cure P. R. Sarkar's release hag been
first mooted by Anand Marg ‘Dada’.
The prefix ‘Dada’ is common to cer-
tain categories of male members of
Anand Marg and has no other signi-
ficance.

(b) Does not arise.

Repatriation of persons held by India
and Pakistan

430. SHRI SHAMBHU NATH CHA-
TURVEDI: Will the Minister of EX-
TERNAIL, AFFAIRS be pleased to
state:

(a) the number of detenues held
by India and Pakistan after the 1971

war, who still remain to be repatriat-
ed to their respective countries;

(b) statement showing the progress
-made in this regard may be laid on
the Table of the House; and

(c) the reasons for this slow pace
of repatriation?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) According to the
information as at the enq of January
1978, there are about 295 Pakistani
nationals in detention in Indian jails.
Similarly, according to the informa-
tion received from the Government of
Pakistan as well as our sources, there
are about 250 Indians in Pakistani
jails.

(b) The process of regular exchange
of detainees between India and
Pakistan started as a result of meet-
ings between the Foreign-Secretaries
of the two Governments held at Isla-
mabad in 1976 for resuming the pro-
cess of normalisation envisages under
the Simla Agreement. Since then,
there have been 5 exchanges between
India and Pakistan as mentioneq be-
low:—

S). No. Date of Exchange i Indians Pakistanis
I 5-4-76 . . 32 53
2 30-11-76 . . 36 58
L] 1-2-77 . . 70 108
4 27-10-77 . 4! 35
5 3-1-78 50 165

Since the last exchange, we have al-
ready proposed another exchange in
February 1978. Pakistan Govern-
ment's reply ig awaited.

3615 L.S.—4

(c) Exchanges of detaines are ar--
ranged only after their national sta-
tus hag been verified by the two Gov-
ernments. This process does take:
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time. However, all possible efforts
are made to verify the particulars of
Indian detainees as expeditiously as
possible and to communicate to Pak-
istan Government. Similarly, for the
repatriation of the Pakistani defainees
in India, we have to await verification
reports from the Pakistan Govgrn-
ment.

India and Non-Proliferation Treaty

431 DR. SUBRAMANIAM SWAMY:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have spelt
out the minimum pre-condition for
being signatories to the Non-Prolife-
ration Treaty or to “Full Scope’” safe-
guards of the International Atomic
Energy Agency, Vienna; and

(b) whether these preconditions
have been communicated in World
forums?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE):* (a) There has been
noe change in India’s policy of not
signing the Treaty on the Non-Proli-
feration of Nuclear Weapons (NPT),
as it is an unequal and discreminatory
treaty. As regards the question of
full-scope safeguards, the Prime Mi-
nister has, in a Press Conference held
in New Delhi on 12th January, 1978,
stated that once the Uniteq States and
the Soviet Union, who haq the larg-
est arsenals of nuclear weapons, de-

cide not to have explosions of any’

kind, peaceful .or otherwise, and do
not add to their arsenals and also
come to an agreement to have gra-
dual reduction of their nuclear arse-

nals with a view to complete destruc- .

tion of nuclear weapons, India will
have no difficulty in accepting full-
soope safeguards. Umder such’ condi-
tioms, all nuclear facilities will become
civilian in nature and the same sys-
tem of mafeguards can be applieq to
.all States without discrimination.
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(b) No communication on the ques-
tion of full-scope safeguards has so
far been sent to any World forum.

USA, USSR talksg for demilitarisation
of Indian Ocean

432. DR. BALDEV PRAKASH: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the results of talks between
USA and USSR held in Berne recent-
ly for demilitarisation of Indian
Ocean; and o,

(b) is it a fact that USA adminis-
tration has granted additional grants
for strengthening the base of Diego
Garcia with sophisticated equipment?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) On the eve of
the current session of the Berne talks
India was informed by both sides that
the talks so far had resulted in their
differences being narrowed though the
two sides had not vet reached comp-
lete agreement on various aspects of
limitation of their naval presence in
the Indian Ocean.

(b) The Government are not awarec
of any additional authorisation for
Diego Garcia beyond $ 7.3 million
authorised in 1977 for fical year 1978,
out of which it has been reported that
$3.3 million, allocated for wircraft
maintenance and barracks construc-
tion, was subject to a review by the
US Administration, of its Indian Ocean
policy and an evaluation of its dis-
cussion with the USSR on arms con-
trol in the Indian Ocean.

Implementation of recommendations
of Workers’ Education Review
Committee

433. SHRI K. RAMAMURTHY:
.. :SHRIMATI PARVATHIL _
s s KRISHNAN: ar
Will' the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR
be pleased to refer to the reply giwven
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to Unstarred Question No 4140 on the
15th December, 1977 regarding re-
view of working of workers educa-
tion scheme and state the steps pro-
vposed to be taken to implement the
recommendations of workers Educa-
tion Review Committee accepteq by
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): Decisions
iaken by the Government of India on
the recommendations of the Workers’
Education Review Committee ~ have
been brought to the notice of the
Central Board for Workers’ Educa-
tion, which is a ‘Society’ registered
under the Societies Registration Act,
for implementation. The reconstitu-
iion of the Society and its Governing
Body is separately under considera-
tion of the Government,
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Mentally retarded persons in India

435. SHRI RAMANAND  TIWARY:
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state:
(a) whether Government have

maintained statistics about the num-
ber of mentally retardeq persons/
patients;

(b) if so, the percentage thereof; and
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(c) state-wise details of the hospi-
tals or institutions for their treatment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM
BI PRASAD YADAYV): (a) and (b).
Though attempts are made to collect
statistics about the number of mental-
ly retarded persons from the various
mental hospitals in the country, but
due to non response from some of the
hospitals, the overall number of men-
tally retarded persons in the country
available, is not absolutely reliable.
However, the information received
from the different hospitals during
1973, 1974 and 1975 indicate the fol-
lowing:

Year

Total Total Total Total Percent
No. of No. of No. of No. of of Col.
Mental Hospitals mental mentally No.g to 5
Hosgitals reported patients rctarded
data admitted patients
1 2 3 4 5 6
1973 . . . . . 38 3t 33,130 559 1-69
1974 . . . 38 20 14,989 154 1.03
1975 . . . . . 38 17 23,683 739 3-12
(c) The state-wlse details of hospl- Gujarat

tals and institutions is given in the
attached Statement.

Statement ZJ
List of Mental Hospitals in the Country
Anghra Pradesh

1 Government Mental Hospital, Waltair.

2 Hospital for Mental Diseases, Hydera-
bad.

Assam

3 Mental Hospital, Tezpur.

Bihar '
4 Hospital for Mental Diseases, Ranchi.
5 Ranchi Mansik Arogyashala, Ranchi.

6 Mental Hospital, Ahmedabad.
7 Mental Hospital, Baroda.

8 Mecental Hospital Bhuj

9 Mental Hospital, Jamnagar.

Fammu & Kashmir
10 Mental Hospital, Sirinagar.

11 Mental Hospital, Jammu.

Kerala

12 Hospital for Mental Diseascs, Trivan-
drum.

13 Govt. Mental Hospital, Calicut.
14 Govt. Mental Hospital, Trichur.
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Madhya Pradesh
15 Mental Hospital, Indore. ‘%
16 Mental Hospital, Gwalior.

Mdarmhtra

:7- Moental Hospital, Ratnagiri.

18 N. M: Mental Fospital, Thana.
19 Mental Hospital, Nagpur.

20 Central Mental Hospital, Poona.

21 Kripamayce Mental Hospital, Miraj_

Tamil Nadu

22 Govt. Mental. Hospital, Madras.

KNarnataka
23 Mental Hospital, Dharwar.

24 Mental Hospital, Bangalore.

Orissa

25 S.C.B. Medical College Hospital,
Cutiack.

Punjab

26 Punjab MNcental Hospital, Amritsar.

Rajasthan
27 Mental Hospital, Jodhpur.

28 Mental Hospital, Jaipur.

Utlar Pradesh

29 Mental Hospital, Varanasi.
30 Mental Hospital, Barcilly.
31 Mental Hospital, Agra.

West Bengal

32 Mental Observation Ward,
Calcutta.

33 Mental Hospital, Mankundu, Hooghly.

34 Bangiya Unmad Asramm, Duttanagar,
Calcutta.

35 Lumbini Park, Mental Hospital,
Calcutta.

Delhi.

36 Mental Hospital, Central Jail, Tihar,
New Delhi. '

37 Hospital for Mental diseases, Shahadra.

Delhi.
Goa, Daman & Diu

38 Mental Hospital, Panaji, Goa.
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Rural Health Scheme

438. SHRI DURGA CHAND: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government have
made any modifications in the Health
Scheme for Rural Areas;

(b) if so, what are the details

thereof;

(c) the number of villages in each
State proposed to be covered under
the scheme during the next five years;
and

(d) whether it is proposed to in-
volve voluntary agencies ang educa-
tional institutions in the implementa-
tion of the health scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY WELFARE (SHR1 JAG-
DAMBI PRASAD YADAV) (a) and
(b). No, the Government of India

have, however, allowed adaptation of
the scheme to the local conditions ob-
taining in certain areas.

(c) It is proposed to cover all the
villages in each State, which accepts
the scheme, by April 1932.

(d) Yes, whenever voluntary orga-
nisations are willing to participate,
their services are proposed to be uti-
lized for training the community
health workers. It is proposeq to
assign them specific areas and work.”™
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As regards educational institutions, a
beginning is being made by involving
the medical colleges of modern medi-
cine in taking care of three Primary
Health Centres each,

Monthly Publications of Postal Em-
ployees Union of Thana (Maharashtra)

439. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
Pleased to state:

(a) whether attention of District
and circle authorities of Posts and
Telegraphs Department have been
drawn to the monthly publications,
published by Postal Employees Orga-
nisation Class III of Thana (Maha-
rashtra) wherein the organisation give
vent to its various grievances and
difficulties;

(b) if so, whether the action taken
is informed to the concerned in due
time; and

(¢) if so, the action taken on the
publications for the months of Octo-
ber, November ang December 1977
and whether concerned authorities
were informed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) and (c). Npg replies are requir-
ed to be given relating to matter pub-
lished in bulletins. Replies are given
to correspondence received from the
concerned branch Unions. The action
was taken on matter published in the
Bulletin of October—December, 1977.

Action for occupying plot meant for
Telephone Exchange at Ulhasnagar

440. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to refer to reply given to Un-
starred Question No. 633 dated 17th
November, 1977 and state;

(a) what action have Government
taken against the person or persons
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who have unauthorizedly occupied the
plot earmarked for P&T for the cons-
truction of new building of Telephone
Exchange at Ulhasnagar (Dist. Thana,
Maharashtra) ;

-

(b) who are the persons who un-
authorizedly occupieq the said plot
and since when;

(c) what preventive measures were
taken by the local P&T officers for
unauthorized occupation and for re-
moval of the same as soon as it came
to their notice; and

(d) if no action has been taken, the
reasons therefor and who is responsi-
ble for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (d). Sir,
the plot referred to in reply to ques-
tion No. 693 of 17th November 1977
had only been earmarked for use of
P & T in the development plans of
the town. It had not been made avail-
able to the department. In view of
this position the details about the un-
authorized occupation are not avail-
ab¥e with the Department. The De-
partment also could not take any ac-
tion to prevent unauthorized occupa-
tion or get it vacated.

As stated in the reply to earlier
question a requisition for a suitable
plot of land has been placed with the
State Government and the matter is
being pursued actively.

.
Target for opening of new Post Offices
in rural and urban areas

441. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to refer to the reply given to
Starred Question No. 65 dated the
17th November 1977 and state:

Ld

(a) keeping in view, the target of
opening new post offices in rural and
urban areas of Maharashtra State and
other postal facilities of providing
mobile post offices and letter boxes
during thé current filnancial year, how
many of them have been provided by
the end of January, 1978, and whether
the said target will be achieved before
31st March, 1978; and

(b) if not, who is responsible for
the same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The targets
for the current year 1977-78 and
achievements upto 31st January 1978
are as follows:

Targets Achieve-
Scheme for ments
1977-78 upto
81-1-1978
1. Opening of P.Os.
Urban . 20 30
Rural | 236 179
2: Villages to be co-
vered throughMo-
bile P.Os. . 2,975 3,235
3. Installation of letter
boxes . . 4,980 1,130

The targets are expected to be achiev-
ed by 31st March 1978.

(b) does not arise.

P. F. outstanding during 1977 and
namesg of first six defaulters

442. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR

be pleased to state:

(a) whether the provident fund
contributions of workers are not de-
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posited by employees regular]y with
Government; W e

(b) the rules in torce for such de-
posits and the amount which has not
been deposited during 1977;

(c) the names of the first six biggest
transgressors and the specific action
taken against them; and

(d) the steps taken to prevent such
transgressions?

THE MINISTER OF STATE IN
‘THE MINISTRY OF LABOUR AND
‘PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA) (a) Yes_ in
some cases, employers have not depo-
.sited such contributions.

(b) and (c). The information is
‘8iven in the statements at Annexures
A and B. [Placed in Library. See
No. LT-1581/78].

(d) Action is/has been taken by
the Provident Fund Authorities
against the defaulting employees
under section 8 (recovery of dues as
arrears of land revenue) and sections
14, 14A, 14AA (prosecution) of the
Employees’ Provident Funds and Mis-
cellaneous Provisions Act, 1952. Addi-
tionally, prosecutions under sections
406/409 Indian Penal Code (breach of
trust and criminal misappropriation)
are instituted by them in certain chro-
nic cases of default where the emp-
loyers deduct employees’ share of
provident fund contribution from
their wages but do not remit the
same to the provident fund authori-
ties. The Courts are approached under
section 110 of Cr. P. C. for binding
the defaulting employers for good be-
haviour.

-—

The Central Board of Trustees have
also recommended that:

(i) The Organisation should have
its own independent Recovery
Machinery under the control and
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supervision of the Commissioners
on the lines of the one introduced by
the Income Tax Department.

(ii) Special Courts’may be set up,
particularly In areas where the
volume of prosecution cases is very
large, for expeditious disposal eof
the prosecution cases launched
under the Act.

These suggestions are under consi-
deration. R

Employment generated by
Export Trade

India’s

443. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) what is Government’s estimate
of direct and indirect employment
generated by India’s export trade;

(b) what is the number of workers
employed in the following export
oriented industries—readymade gar-
ments, footwear, finisheq leather,
leather manufactures, engineering in-
dustry, chemical imlustry both in the
large, small and as well as public and
private sector; and

(c) what esfimated percentage eof
workers employed in these industries
is dependent on export sales of the
products of these industries?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
In the absence of any regular system
of collection of stafistics of employ-
ment in respect of such trade, it is
difficult to make an estimate.

(b) Statement is enclosed.

(c) Information is not available. ‘
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monthly/daily wage of un-
semi-skilled and skilled
industrial worker

Average
skilled,

444. SHRI ViJAY KUMAR MAL-
HOTRA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-

BOUR be pleased to state:

(a) what is the average monthly/
daily wage of an unskilled, semi-
skilled and skilled industrial worker
in India;

(b) what are the average wages of
ccmparable categories of industrial
workers in USA, UK, Federal Repub-
lic of Germany, Japan, France, Canada
and Netherland; and

(c) what is the difference in pro-
ductivity of an average Indian work-
er as compared to the workers of
these. countries?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b) A statement containing avail-
able comparable information on the
wages of lowest paid employees is
Jaid on the Table of the House [Plac-
ed in Library. See No. LT-1582/78].

comparative figures are

(e¢) No
available.

Opening of Electronic Telephone

Exchanges

445. SHRI M. RAM GOPAL RED-
DY: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government propose to
open more electronic telephone ex-
changes in the country during 1978-
79; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). No,
Sir. T

FEBRUARY 23, 1978
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Waiting list for telephone connectioms
as on 31-12-1977

446. SHRI M. RAM GOPAL REDDY:

SHRI ARJUN SINGH
BHADORIA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of applications
on the waiting list for telephone con-
nections on 31-12-77, State-wise; and

“(b) when they are likely to be pro-
vided with telephone connections?

THE MINISTER OF STATE IN
THE MINISTRY Or COMNUNICA-
TIONS (SHRI NARHARI PRASAXD
SUKHDEO SAI)- (a) State-wise
waiting list as on 31st December,
1977 is as follows: —

Waiting
States list
Andhra . . . ) 4,231
Bihar . . 938
Gujarat mrludlng Ahmrdabad Cny 21098
Haryana . . . .- 2.158
Himachal Pradesh . . . 493
J&k . 1,181
Karnataka 4,780
Kerala . . . . 8,132
Madhya Pradesh 8,206
Maharashtra (including Bombay
City and Goa) . . 57,197
N.E. Circle covcring the States of
Assam, Manipur, Meghalaya,
Nagaland, Arunachal Pradesh,
Mizaram, Tripura . . 6o5
Orissa . . . 160
Punjab . . 9,822
Rajasthan . . . 3,749
Sikkim . . . . . 21
Tamil Nadu . . . 4,992
U.P. . . 4,838
West Bengal lncludmg Calcutta
City . . 26,802
1,51,523
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Union Territories \Nln‘::itng

}
Andaman N. Islanis . - . 16
Chandigarh . . . . 2,089
Delhi . . . . . 46,017
L-a.luh Dweep . . . 6
Pondicherry . . . 35
Daman, Dieu Silvasa . 53
Mahe 49
- 48,265

(b) Efforts are being made to clear
these waiting lists to the extent pos-
sible by the end of 1980, but in cer-
tain areas in some of the larger towns
and cities, it may not be possible to
achieve the same. It may also not be
possible to provide very long distance
connections in a few smaller towns
also.
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Complaint re: defective telephone ser-
vice in Paneli-Moti Village, District
Rajkot

449. SHRI DHARMASINHBHAI
PATEL: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether a complaint regarding
defective telephone service since
17.12-77 from Telephone Users Asso-
ciation of village Paneli-Moti, Taluqa
Upleta Distt. Rajkot. Gujarat has
been received and if so, the demands
made therein; and

(b) whether any non-cooperation
movement on this account was laun-
ched by the telephone subscribers of
Paneli-Moti village against Govern-
ment and if so, the action taken to
meet their demands and the arrange-
ments made to provide smooth and
regulated telephone service?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) (a) Yes, Sir; a
complaint had been received by DET
Rajkot on 17th December, 1977 from
the party. The main demands and
com-plaints are as follows:

(i) Getting wrong numbers and
no dial tone.

(ii) Trunk lines from Paneli-Moti
are not working properly.

(iii) Paneli-Moti SAX should be
parented to Upleta instead of Bha-
yavadar as at present.

(b) SDOT Dhoraji met some of the
important subsecribers and no non-
cooperation movement threateneg was
launched. The temporary difficulty
in getting wrong numbers and no dial
}_«{w was due to re-arrangement of
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junctions between Paneli-Moti SAX
and its parent exchange, ang handling
:0f equipment during expansion work
.of the SAX from 50 lines to 100 lines.
This has been completed. The faulty
open wire trunk line has been atten-
ded to in January,” 1978. The ex-
change is now working satisfactorily
without any complaint. The parent
€xchange, which is at present Bhaya-
vadar cannot be changed to Upleta, as
according to existing rules, SAX is
to be connected to the nearest ex-
change.
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Increase in use of Narcotic Drugs by
Students

451. DR. MURLI MANOHAR
JOSHI: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there has been an in.
create in the use of narcotic drugs
by the students during the last two
years and if so, what are the reasons
for this increase; and

(b) whether Government are tak-
Ing some steps to check this pheno-
menon?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) and
(b) There have been reports to the
effect that the use of intoxicating
drugs is on the increase, particuiarly
amongst the students. The Central
Government therefore, appointed a
Committee to, inter-alia enquire into
the extent of drug addiction in the
country particularly amongst the stu-
den community. Copies of the Com-
mittee’s Report. “Drug Abuse in
India” were laig on the Table of the
Sabha on 5th December, 1977. Cories
of the Report have also been sent to
the concerned Ministries/Departmentg
for taking necessary action on the re-
commendations relating to them.
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Points discussed with Prime Minister
of UK.

454. SHRI C. K. CHANDRAPPAN:
SHRI YASHWANT BOROLE:
SHRI M. RAM GOPAL REDDY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the main points discussed by
the Prime Minister of India with the
Prime Minister of UK while the latter
visited India recently;

(b) the assessment regarding the
result of this visit and also the dis-
cussion held with him;

(c) whether it is a fact that India
and UK could not agree on questions
in relation to nuclear explosions for
peaceful purposes; and

(d) if so, details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) During the visit of the
British Prime Minister to India, the
talks covered various international is-
sues, including the situation in Africa
and West Asia and the North-South
Dialogue. Bilateral issues pertaining
to trade, persons of Indian origin in
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result of this visit and also the
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ithe UK and economic cooperation were
also touched upon.

(b) The visit succeeded in achiev-
ing its main objective which was to
strengthen the friendly relations bet-
ween the UK and India.

(c) and (d). The Prime Minister ex-
plained Government of India’s stand
on various iaspects of the peaceful
uses of nuclear energy. This was un-
derstood by the British Prime Minister.

Points discussed with Shah of Iran

455. SHRI C. K. CHANDRAPPAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the main points discussed by
the Prime Minister with Shah of
Iran when he visited India recently;
and

(b) the assessment regarding the
dis-
cussion held with Shah of Iran?

THE MINISTER OF EXTERNAL

"AFFAIRS (SHRI ATAL BIHARI VAJ-

PAYEE): (a) Prime Minister held
detailed discussions with the Shahan-
shah of Iran during his visit to India
on important international issues and
They
also decided to explore further possi-
bilities of expanding bilateral coopera-
tion between them.

(b) The visit resulted in forging
closer bonds between India and Iran
and in widening the f{ield of coopera-
tion between the two countries, both
bilaterally and through joint ventures
in other countries. The Shahanshah
of Iran offered to make available addi-
tional crude oil supplies on credit basis
to participate in or finance approved
project such as Alumina project for
the' Eastern Coast deposits of bauxite,
Paper and Pulp Factory for Tripura
Rajasthan

Canal. It was also decided to consti-

,tute a Sub-Joint Committee on Petro-

Chemicals for pursuing possibilities of

FEBRUARY 23, 1978
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bilateral cooperation in that field. In
the cultural field, it was decided to
establish two chairs., one at Tehran
and the other in Delhi to promote
research and study of the History of
India-Iran relations. The Government
of India have decided to assist in the
organisation of an exhibition of India
art and culture in Iran in 1980.

Steel production hampered during the
current year

456. SHRI AHMED M. PATEL: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that steel
production .hag been hampered during
the current year;

(b) if so, what
sons;

are the main rea-

(c) the steps taken by Government
to rectify these faults; and

(d) the steps taken by Government
to increase its production?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.
Although the aggregate production of
saleable steel from the integrated steel
plants during the period. April 1977—
January 1978, exceeded the production
in the corresponding period in 1976-77
by 1.2 per cent. it fell short of the
target by 5.9 per cent.

(b) and (c). Production has been
affected adversely on account of such
factors as frequent restrictions/inter-
ruptions in the supply of power, parti-
cularly at Bokaro and Durgapur Steel
Plants and at IISCO; inadequate sup-
plies of coking coal in terms of quantity
and quality; strike at Dugda and
Bhojudih Coal Washeries in October,
1977 and indiflerent industrial relations
situation in some of the plants, parti-
cularly at I1ISCO.

Constant liaison is being maintained
with the Ministry of Energy, D.V.C.
and the coal supplying agencies so as
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to secure improved supplies of power
and coking coal.

(d) A progressive increase in steel
production is expected as a result of
better utilization of existing capacity,
cammissioning of the remaining units of
the first phase of Bokaro Steel Plant
and the completion of schemes of ex-
pansion of Bhilai and Bokaro Steel
Plants to a capacity of 4.0 million
ingot tonnes each. Possibilities of in-
iroducing technological innovations at
Bhilai and Bokaro are also under ex-
amination which will help increase
production with marginal investment.
Government has also sanctioned Stage I
of Salem Steel Project which, on
completion, will produce 32,000 tonnes
of cold rolled stainless steel flat pro-
ducts annually.

Proposal to expand Bhilai and Bokaro
Steel Plant

457. SHRI AHMED M. PATEL: Wijll
the Minister of STEEL AND MINES
be pleased to slate:

(a) whether there 1s any proposal
to expand Bhilai and Bokaro Steel
plants-

(b) if so, the tinancial help asked
for:

’

(c) whether there 1is any proposal
to improve the quality of steel and
to produce value added items like
niobuin steel high tensile, stainless
and other special steels which have
qgreat demand in the market; and

(d) if so, the details thereof?

'THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (d).
Bhilai Steel Plant is being expanded
from the presenf capacity of 2.5 million
fonnes to 4.0 million tonnes of Steel
ingots per annum. Present estimated
cost is Rs. 1120 crores. Bokaro Steel
Plant is being expanded from the pre-
sent capacity of 1.7 Million tonnes to
4.0 million tonnes of steel ingots. The
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present estimated cost is about Rs. 1072
crores. For both these projects, USSR
Government have extended Rouble
credit facilities. A proposal to éin-
crease further the capacity of Bokaro
Steel Plant to 4.75 million tonnes at
an estimated cost of Rs. 115 crores is
under preliminary stages of considera-
tion. -

Possibilities of increasing further
production of steel in Bhilai and
Bokaro Steel Plants through introduc-
tion of technological modifications and
improvements are being explored. The
quality of steel produced at the Steel
Plants is being improved continuously
through Research and Development
efforts, better organisation of produc-
tion and shop level quality control
measures. The proportion of tested
quality steels in the total output has
gradually increased. Rourkela Steel
Plant has produced and supplied high
strength low alloy steel for expansion
project of Bhilai Steel Plant. Bokaro
Steel Plant has also developed produc-
tion of high strength low alloy steel.

Blocks covered under Rural Commu.
nity Health Service Scheme

458. SHRI C. N. VISVANATHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of blockg covered
under the Rural Community Health
Service Scheme during 1977-78:

(b) tbhe number of Community
Health Workers already traineq and
propcsed to be trained; and

(c) the expenditure envisaged for
the scheme and the shares of the Cen-
tral and State Government in this res-
pect?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAM];-
(SHRI JAGDAMBI
PRASAD YADAV): (a) The number
of Blocks covered under the Com-
munity Health Workers Scheme
launched on the 2nd Ogttober, 1977 is
about 726.
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(b) The number of Community
Health Workers who have been trained
in the first batch is about 14060. The
total number of Community Health
Workers expected to be trained during
1977-78 is about Z8.000.

-

(c) The implementation of the
scheme during 1977-78 would involve

an expenditure of Rs. 4.26 crores. The .

scheme is 100 per cent Centrally spon-
sored.

Foreign Minister's visit to Pakistan

459. SHRI S. G. MURUGAIYAN:
SHRI M. RAM GOPAL REDDY.

SHRI MANORANJAN
BHAKTA:

SHRI G. M. BANATWALLA:
SHRI KANWAR LAL GUPTA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI DURGA CHAND:
SHRI OM PRAKASH TYAGI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether he visited Pakistan this
month; and

(b) if so, the details of the issues
discussed and the result thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
FAYEE): (a) Yes, Sir.

(b) Both sides mentioned bilateral
and multi-latera] subjects of interest
to them. It was agreed that steps
should be taken to review the Trade
Agreernent of 1975, to resume discus-
sions rn the Salal dam project and to
facilitste freer flow of news and in-
formation as well as contacts between
the p*ople in the two countries.
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Export of hot rolled and cold relled
steel sheets to USA

460. SHRI S. G. MURUGAIYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have en-
tered into an agreement in December,
1977 to export hot rolled and cold
rolled steel sheets to USA firm Hind
Metals; and

(b) if so, the details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) (a)
No, Sir.

(b) Does not arise.

Strike by Interns and Students of All
India Institute of Medical Sciences.
New Delhi

461. SHRI S. G. MURUGAIYAN
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
stqte:

(a) whether interns and the students
of the All India Institute of Maedical
Sciences, New Delhi, went on a two
day strike on 31.1.78 and 1.2.78;

(b) if so, their demands; and

(c) the steps taken to meet their
demands?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes,
Sir.

(b) According to students there exi-
sted an agreement with the authorities
of the All India Institute of Medi-
cal Sciences, New Delhi that 80 per
cent of all Junior Residents’ seats b€
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filled in January and 20 per cent in
July as against the announced list of
60 per cent in January and 40 per cent
in July and that reservation of 33 per
cent of the total seats for the Institute
graduates for admission to various
post-graduate courses be made over
and above The number that they may
be selecte@ in open competition.

(c) The demands have been consider-
ed as unreasonable as there 'was nosuch
agreement. Due to all-India character
of the Institute, it was not found possi-
ble to have reserviation of 33 per cent
of seats for Institute candidates over
and above the number that they may
be selected in open competition.

Removal of former Director, Labour
Bureau

462. SHRI SIVAJI PATNAIK: Will
ihe Minisler of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state:

(a) whether the former Director
of the Labour Bureau has been re-
moved from service by the Govern-
ment;

(b) if so, the reasons therefor;

¢c) whether the former Director has
gone for appeal against the Govern-
ments decision; and

(d) if so, the steps taken by Gov-
ernment in the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). Shri K. K. Bhatia, Joint Director,
Labour Bureau who officiated as Direc-
tor Labour Bureau for some time in
the past on an ad hoc basis, was dis-
missed from service as a result of the
departmental enquiry instituted against
him. The officer had filed a Writ Peti-
tion in the Himachal Pradesh High
Court against his dismissal order. The
petition was summarily dismissed by
the High Court.
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TR & AT ¥ eravfea S
gfrnet % sgweqy

464. sﬁmifummﬁz:m
WA HAT g2 qa9 ®T FUT 47 7 ¢

(¥) 7roegT T % 50,000 @ wfuF
SAESAT (T TH AT & 19 Fa@T F
foan ca=tfea SHBIT 3T *7 gaem
LA

(¥) =T a7 |7 Q& SHAHA AT
Fg a¥ g319 few s *7 FwEAT €
N7

() a1 sg7 & @y fomt wement
&1 TH-I1-I AT Y AT FT T
O1v gfz & A1 sy T T ?

WATT AT | AT WA o
Al oz g@dx &m . (F) AR
(=) : aifox g==T 37 TF17 §

%o YT FT AR wwrfeas gaa
"o wa ax &
TAFAA HY
maffex
A & T
91T 8
1. S ] 1978-79
2. q€ . . 1979-80
3. &< 1980—-81
4. PRI . 1982-83
5. TXF . . 1980-81

() AV | AT HT ITNFATES
Trgfear & wfeg s@ge & @9 g &)
SIYST W7 AFT T 1 AEYT WA, F,
mmwaﬁmmﬁm
F wftw Sy § NIF /N Fio=w
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RAFTAE NEFIN TEL 1 o g fw
T 3 T F A o g Fr AT
Jegesra A=y o ety WOy
IO ITHIHAT Z% Trafent 3 gl
T Y smat

gergt e § fererr gfaum
465. »0 Stadiyw ST WrAT : ¥4qT

| wevw s @ A Ag FTEA A ARG
f* :

(¥) =7 d@adt X W w®@ W
FAIfT & T=91 %7 fier & fao
faaam sgaTaata AT @ ;

() ®vF F=f@l va=ai
foe sfafem @i qar == a fax
afefm A aiwvar o€ §

() w=raga=gfsF frgmm aIw
F @YfwaT = F1 WEITAT ¥ ®C 7 qATET
w97 feq o @ § afr ag g a1 ¥
T FEAwET ¥ 93w ¥ AR L
Y7

(w) zfz &, av Frfear =5 F71
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_ Saf T # @ W@ aHeEl & g

#1 freafafas foer gfaug sea & -

et WY qegr

TT AETY T ¢ 1

fafesr &= : 2

s area<r fafes =per © 1

FHO A : 3
T 7

ﬁwmﬁfmﬁwfqu e
FHASHET & 3300 ¥ wfu+ T4 I3d
F 1 I T o fafes e
Frag s sa#fag 1977 7 A
g g swaFy  fgrea &7 fao
I ST qCEHTT g F¥ I1 Er
g a@adY fga a=ha farraw ® qgst
FAT § A0 FY d=q1 F23E F7 o |qIq
F1 € oY artfe wfgw a1 F1 afea«r
fasr @ 1+ 979 foaa fafwa =i &
srfaferr ofa™t #1 @\ra=T1 £1 Q71 F77

#¥ gfez F FIN F A FAOA-TH T &
forg gzt & gaafo w7 #v &Y &

(W) ¥ (7). @FE FI9T FT-
“ag g1 fafwm i o @= Y 1 /awz
4 geafar wafor faf=fafes 38—

e a1 g s @ ar gy oAt aw
foaar =40 fear ST & 7

T W QIR AT H 5T WA
(= sfear quer): (7) =77 (°).

(=7 TogT /)
= 1977-78T%F 1978-797F A9 AT ME
T o Wad "W Wad g
F=T 14.07 21.29 2.40 9.16 16.47 30.45 46. 92
TS 4,61 0.79 10.75 2.55 15.36 3.34 18.70
T e 10.55 1.31 5.0 0.24 15.55 1.55 17.10
1

T -~ 0.30 -3.23 4.00 1.17 4.30 4.40 8.70
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gifwar s g @@=t geaa: SygEd
W Ffau | T Tl F T IS &
& ¥ waw g | Aifhar e F7 dures
=g, MG A&99 F HAATAT "G [qY
F faarea o asw fafew ==
® AT |G T AT H qagd wH g
wifs TfFaT Tva w9aT agw TS
AT 549 Fo91 & Hi-AM § ST
FEHE QU FAATE | FS FHNFAL
FMaRafemr T T @ @ & 1

Repair of Equipment lying idle in
Medical Colleges, District Hospitals
and Health Centres in M.P.

467. SHRI SUKHENDRA SINGH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o
state: .

(a) whether Government’'s atten-
tion have been drawn to the Indian
Express dated 30th January, 1978 that
equipment worth Rs. 50 lakhs to Rs.
one crore is lying idle in medical col-
leges, district hospitals and health
centres of Madhya Pradesh and scme
of this has not been repaired for more
than ten years; and

(b) whether the Central Government
would like to utilise its good offices for
the repair or extend its cooperation to
the State in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). Yes, Sir, Government's attention
has been drawn to this. In this connec-
tion requisite information is being
collected from the State Government.
However, there js a Central scheme for
establishment of a few regional work-
thops in the country for repair of

highly sophisticated electro-medical
equipment/instruments. When , these
workshops are established, it will te
possible to extend assistance to the
various States for repair of medical
equipments.

AT X & qITT & W@ § FAC

468. 7 7avw@ fag algm : F4T
Tareew St afae s §dEr 3g
FATT X TIT FGF ¥ ¢

() =Far carea faswmr w1 @ faE
FaAFO g fogar ag ser v @ &
aT T F I F A ¥ AT @Y
qaHaT §; AT

(@) afz &, ar #a1 gFR F
TH JIL A FI$ ATH FOE & AGAT IART
= F9 F71 famic g ?

e HiT afta st A
# Tog wEY (= SereEt qEe aEd)
(F) s @FFg &1 TF  THETAL
g &Y & OF TG AT 99 & BT
qr1 |

(=) z@wme HsAaas fafwrar
faoras &1 w7 aEn T g

Fara § fgt & feoqur faaer aar
TTET AT

469. »1 wara fRg wtgw : AT
AT WYX ATA AAT T FATH F7 FAT HGT
f .

(¥) Sa% #H@ae@ H @ g6y
TR F fhgd wHAT § a9 SAq
¥ Y froa € o fe=h & s
FA T AT TgaT q&AoraT 8
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(@) fe=ft & s/ F@ w1 W (%) =1 qd wE=foEy ) e
9T Ao q I ¥ ¥ e ¥ feoqor a7 STET  AEGT FA F WKW
FHART § AT feoqar gqT Areq fg=h % fag wr & A< afy ady, a7 o sy
¥y 7 §; FOT g ?

(r) ax FIARY A TN X
freqor  qar wrew fg=r W @ W@ TE@ T @E AREw ¥ e
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1. [ FHATA 92 287 379
2. fe=r #7 FFTYE A @S I FHE Aai 9
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(1) #fgF adrer av ST TRG=T AT IWY IsHAL
o=t fe= fawa & @Tg IOl &Y B, w9ar

(2) = s i =T sfoaor g &
T A ITAT AT TOEAT T FIF IT GG
zrer feer faforer g9 & o=@ #F
g #  oay fafafeee fear oo, S= _
TISET #* o &g faeas g I
*Y &, a4

(3) = g gra 39 fafaw fafafzee #rF
g qeAT IAIO FT A, WA
g Ao #Y g fo i oAy a1 9rw &}
faar g 36 101 137
3. Feedt ¥ weftoraT Y AT FHATE AT & T
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(1) #fes qleaT ar IEFT F1E ARG AT IHY
FeaaT qOeaT—fg=Y Y T ¥ ATERAw
F &0 ¥ moaTET, ST FT G, WEAT

(2) TTERIAR TOT H TgaT STAH A GUAEAT F
_ AAged AT IQY Iv=a< fafy s qder ¥
i et ST uF awfeaw fawg oY, woEn

(3) =g arum # § fr 9= = o sreftoraT s
2, 34 155 189
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Tqfad AafaT &

fe=hr &7 fawrdy wafa & arX # orwmar fawimr g
Fraffa foae & ggame = & 53 53 T
FHfET F1 A { F FHATH AT § S HqGAT
25%, 14 fg=r HF@ § | 39 F AgATT FH-

=it Y §=AT T AFTC & —

9 28 37

() =fF Troramar faaw & seaaa
T FEarfzai w@y gy A
HASAY H FTH F74 HT B &, AA: FHATA
AqA-AqAY  glagraar fg=y  oaar
HFAT W FTH FTAE |

(a) W () & foeu o 9w Y
oA | @Y gu wqFT qfwa/af=g/q4y
garza F1 A g adr gfawrfai)/F9-
Tifzai #r feet §® wfuwfas w15
74 & faz Sratfea faar sar & 5k
Arawrifeai/=a=feat ¥ SE-BEY
Far Y froqgforar fe=r @ femar -
o &7 fear &0

Commissioning of New Telephone
Exchange in Delhi

470. SHRI MANORANJAN BHAK-
TA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) what is the present progress
with regard to the commissioning of
new telephone exchanges in Delhi to
meet the demand;

(b) what is the programme in this
regard during 1978 and how many new
telephone lines are likely to be pro-
vided, area-wise; and

(c) whether there is any proposal to
allot more telephone lines to the
General and Special categories to re-

move stagnation from these two cate-
gories?

——— —— P

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The progress of
commissioning of new telephone ex-
change capacities in Delhi during 1977-
78 is as follows:

(i) Deihi Gate Extension 300
lines; commissioned on 18-10-1977.

(ii) Hauz Khas-I Extension 1500
lines: commissioned on 17-12.77.

(iii) Shakti Nagar Extension 1500
lines; commissioned on 16-2-1978.

(iv) Rajouri Garden-I 5000 lines;
commissioned on 18-2-1978.

(b) It is hoped to commission the
following exchanges during 1978:

Lines

(i) Chanakyapuri Excnsion ., 600
(ii) Karol Bagh-I Extension . 8oo
(iii) Hauz Khas-1I New . 10,000
(iv) Shahdara East Exteasion . 1,600
(v) Nehru Place New . 2,000
(vi) Tis Hazari-11I New . 10,000
(vii) Shakti Nagar New . 10,000
(viii) Janpath-V New . . 2,000
ToTAL . . . 37,000

(©) A proposal to increase the
proportion of telephones to be allotted
under ‘General’ category is under
consideration.
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Sino-India Relations

471, SHRI MANORANJAN
BHAKTA:

SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI DURGA CHAND:

SHRI YASHWANT BOROLE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any progress has been
made recently to normalise relations

with China and if so, the details there-
of; and

(b) the results achieved there-

from?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) and (b). Since the ex-
change of Ambassadors between India
and China in 1976, relations between
the two countries have gradually mov-
ed away fromp the frozen state which
characterized India-China relations
since 1962. Within the framework of
our policy of seeking improvement of
relations with China in conformity
with the Five Principles of peaceful
co-existence, delegafions have been
exchanged between the two countries
in various fields such as agriculture,
health, sports etc. Further exchanges
in technical and functional flelds, as
well as in the fields of culture, journ-
alism etc. are under consideration.
Consequent on the resumption of trace
links and the transaction of two-way
trade in the Canton Fair 1977, a dele-
gation of five leading Chinese State
Trading Organisations is currently
visiting India, at the invitation of
Indian public sector organisations, to
explore possible avenues of mutually

beneficial trade. 1t
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Indo-US Relations

473. SHRI PRASANNBHAI
MEHTA:

SHRI R. V_ SWAMINATHAN:

Will the Minister of ‘'EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
American President’s visit to India
during the month of January, 1978
did not improve the relations between

the two countries very much; and
(b) if so, the main reasons for this?
s
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAlJ-
PAYEE): (a) and (b).. President
Carter’'s was a goodwill visit and it
achieved the objective of strengthening
friendly relations and developing fur-
ther rapport between the leaders of
the two countries. It helped us share
our viewg on major world jssues and
achieve a better understanding of each
other's position on bilateral as well as
international issues.

During the visit, President Carter
informed us that he was recommending
the release of 7.6 tonnes of enriched
uranium for Tarapore, an application
for which is pending with US authori-
ties. President Carter and Prime
Minister Desai also expressed their
personal interest in intensifying co-
operation under the Indo-US Joint
Commission in diverse fields relating
to trade, economic development,
science, technological cooperation and
ireer exchanges in cultural and educa-
tional fields.

Conflict between Vietnam & Cambodia

474. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH.
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any efforts have been
made by the Government of India to
solve the problems which had arisen
hetween the two India’s friendly coun-
tries Vietnam and Cambodia;

(b) whether Minister of State for
External Affairg while visiting Viet-
nam have expressed concern over this
problem; and

(c) if go, details of the efforts made
to bring about significant improve-
ment in the political climate in that
area?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE). (a) No, Sir.

(b) and (c). On various occasions,
we have expressed our concern over
the continuance of the conflict and
expressed the hope that the differences
between Kampuchea and Vietnam, both
non-aligned and developing countries,
would be resolved peacefully through
bilateral negotiations.

Expansion of Diego Garcia

475. SHRI G. M. BANATWALLA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the United States of
America have taken a decision to ex-
pand their air and naval bases in
Diego Garcia and other bases in the
Indian Ocean; and

(b) if so, the Government of India’s
reaction thereto?

THE MINIS'I:ER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Government have no in-
formation to the effect that USA have
taken any recent decision to expand
their bases in the Indian Ocean.
Negotiations are at present urfGerway
between the US and the Soviet Union
on stabilisation of their forces in the
Indian Ocean.

(b) Government have consistently
opposed foreign military presence in
the Indian Ocean. Government’s views
on the subject are well known.

P Trsay g aTEY SHETQ oA JqHT
gfufras & seaa sra gaai =t
i

476. TMo EEHATTAN qRA
st gwTe wEsT o
FqT @QET ®TT AT NV AA g
FaTt # oI T4 fF

(%) T TS FATO IIFT
gfufaaa & wasra Tsaa1< faaa-fradr
yAafw st g% ;
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(&) saraTsY AW IS & oar-
fwﬁmg

-

(w) afz g, @t 99 ITFT &
T ST uq afer ih IYTWT q4T
afafraa £1 F1a%7 37 7T ¥ o™
ATHTA FY A & syfq qTwr™ Y F4r 9wfa-
frar g; =k

(q) FTar 7rsg F@ERT F W
TR 7 A3 qFR F7 fqar & o7
afe gi, Y 39 97 AT FHEATEY 7¥ T ?

Y AGT QAT ®@ HATHT §
=g WAt (o A /) ;- (F) fqETe
T FY 7 9T @ faar wat g ) [wewrg
= cat At Sfqe gEaT LT 1583/ 78]

-

(&) @y Fgr fams  w=FT
(fravsa 1 o) wfufaaa, 1966 #1
AR FIA FT FIH TG T7HTA & &ar-
fawre 7 &, wafs ALY £ Fo 00
fafa ofufrra, 1976 % st g7 afa=i
AT FFAT-FISHIHT &1 Z3+AqT A=
HTHTTZTT T ATAT & |

() |7 (F). &FT TAOT qES
A7 7 gAE fzan § f5 = g
I Y wfaFi ¥ ™ 7 fqo oga
fFai wqr ITFT OST GIFTT AT g
w2 fzar s =tfen, afs a7 T=am
Fraf F1 =T FIHF | T JATK
o< faa frarsrw@r & ?

FT 1977 & N frata afga za@ wr
JeqA WX @aaA

477. To WASHATT@N  qiIEq :
F3( TR YT @A HAT g FATA T FIT
FI7 fF -

FEBRUARY 23, 1978

Written Answers 144

(@) 3w % gy Ffes awaq
feat & ; wTT

(W) FRveT ad 1977 F TR
fra-fFm 3w #1 feaar-feaar o
frafe fear war ?

TEAE T T {AET § 5T N
(st wfar woer) @ (F) C L)
1975-76 ¥ o1 & fada zoqmEa &7

IqTET 63. 76 ATH =4 IqT SHH FWE®

= ¥y afg £ & o7 79 1976-77 &
I 78.57 & 2 @1 4T § 1
T faT a9 F FR™ FOAT 81. 45
AT T ITST gIF T FEATIAT & |

(=) = fas 74 F 2T M H
TEOIA &1 @99 69, 35 AT 2 g4 AN
TEATIAT & |

(1) FAvET ad 1977 F IREA
far war Fware fAaf Ao faaor &
faar war £

faaTo

I 1977 ¥ oA ¥ fRaiw =71

ATT. 4T
L 29T qrar (=)
Fo
1. oI arEr 39800
2. WaA . 1100
3. FEIArfFEATT 1500
4. AT . 27600
5. auf . . 10500
6. g 1000
7. ST 12400
8. JFrEAIqIfHRAT | 30000
9. IT% . 54600

-~
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= 2w wrar ()
To . -
10. =T . 4900
11. fay 135700
12. wafaar 100
13. W& 29500
14. ®M@ET 200
15. EHiT 5200
16. &1 163200
17. TTAEF 200
18. gErfwrar 50500
19. HIrEA 3000
20. Fad 104300
21.  FafEar 16600
22. «faar 14900
23. @™HA 100
24, wrfom 3700
2 gafegr 1900
26. HTHE 16300
2 qrfeeT 27300
28. fofaurs~ 81400
29. ufrelET 16300
30. ATFSTHAIT 116500
31. @M 1400
32. ifear 33900
33.  [WT 100
34. AMEEN 500
35. grfAar 5200
36. 9rEdE ) 5500
37. ¥t 9800

w5 W ATar ()
Ho ‘

38. zmafwar 71400
39. {faga=x 97700
40. fx2=w . 2900
41. IHA . 16300
42. gIarEATIEAT . 200
43. Srfear . 700
44. FSER . 100

aT E |

TZ: e fAezaw vt & wrare

g 1977 W TIAIT aqr @A o
# ofeors w= mwifew @rar
T

478. To TEHEATI@N qiET
FT =X AAT g8 IATH &7 FqT F97
fx :

(F) 7eq 92T &F  wRER AR
aam a7 & fea-feT syt @ ofees
wre wrfew @iera aar fearaz, 1977
A% AR TFAIAT FT gqHAT H qfg
FCT FY AT FT T oY

() =7 fo=i & fea-fer wamaY
qv g 1977 ¥ afss=+w & mrfes
T T

() 7|1 FgT ¥ ™A ¥ faw
qfsq® Frer grieg w7 fFT T ¥ 937g
T ot aF 9 A8 T ad g AR

(w) afz &, ar fase=m & =0
FO § W A Fq4 aF =0 wX f&Q
e ?
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U HAeTd § I™a oHEl (W
gk vmr gwx am ) : (F) (i)
freafafas =t 93 qrawfs e

o< @i+ F fag " mgﬁ g —
TR fa=T aars fas
1. 991 1. gIT
2. AT 2. FTAAT
3. fan=y 3. fomFre
4. TEETT 4. T
5. 9TL&T 5. fawarareT
6. WIrTaTT 6. FIAQW ST
7. WFATTY 7. frang
8. W9 Y 8. "UTHATT
9. AITHY 9. FaTferaT
10. ATETIE 10. AT
11 S¥=FTET 11. §%3T
12. FH9TIT 12. ITETE
13. SIF=T 13. forage
14. TS0 14. gH9ATE
15. A AT 15. 4T
16. FITH 16. 99%
17. W#reT
18. AT
19. HITAT
(ii) e TFasit F oo 7
afg ¥@ & faq =iw
weZa . foraT . ®rg AEY
Lia i 10 S oF
(sTaT-200

ATEAT  FITFT.
300 ATZH FAT

(') 1977 & <= fa=fafaw
EI 9T qrEAfAF SATHET 9T "W
T A—

wraaq < forr T forer
1. AT 1. 99
2. WEEE 2. HTCATA
3. HENIg 3. forag
4. waTfAar wgs 4. faears
5. e 5. FAAT
6. WIEarT 6. gIIe
7. AAETT 7. ITSAT
8. qTaT 8. UHAIT
9. W=ATAL.

10. ARTO

(o) & gor § Arawrfaw TR
g7 fafaat o - #7 garfad
IqsreyaTr & wraTe 97 fafww s
I FHRFA F FAATC @A ST L § |
A #HIY "R fae ®  sede
g Araafaw Sre 0 1 a9
1978—79 | @rer % wa1e fova smdat )

Strike by Newspapers Employees

479. SHRIMATI PARVATHI
KRISHNAN:

SHR] SAUGATA ROY:

Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the newspaper €m-
ployees went on a day's token strike
al] over the country on January 24,
to press their demands; and {};
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(b) if so:‘what are their demands
and Government’s reaction thereto?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b). It
has been reported that the Newspaper
employees went on a day’s token strike
on January 24, as a protest against the
withdrawal of the employers’ represen-
tatives from the Wage Boards and the
delay that they fear this may cause
in the presentation of the final report
of the Wage Boards. Discussions have
heen held by the Minister of Parlia-
mentary Affairs and Labour with the
representatives of the employers and
employees, separately and jointly, to
resolve the deadlock. The next round
ol these discussions is expected to take
rlace early next month.

Setting up of Standing Committee to
Organise Rural Labour and Extending
them Social Security Schemes.

480. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government propose to
set up a Standing Committee for con-
tinuous monitoring of the progress
made in organising the rural labour
and extending to them Social Security
Schemes; and

(b) if so, what are the details there-
of and what steps are being taken in

this regard?
e

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS YSHRI
LARANG SAI): (a) and (b). Yes.
Action has been initiated to set up a
Central Standing Committee on Rural
Unorganised Labour as recommended
by the Special Conference held on the
Subject on 25-1-1978.
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Coal Supplied to Stee]l Plants

481. SHRIMATI PARVATHI
KRISHNAN:

SHRI DINEN BHATTA-
CHARYYA;

SHRI SAMAR MUKHERJEE;

Will the Minister of STEEL AND
MINES be pleased to stale:

(a) whether it is a fact that the
coal being supplied to Steel plants
was found to be of deteriorating qua-
lity;

(b) if so, the details thereof;

(c) whether he had written g letter
to the Energy Minister as has been
reported by Hindustan Times dated
13-1-1978 and had suggested that the
Department of Coal and Washeries be
transferred to his Ministry; and

(d) if so, the details and with what
results?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Yes, Sir. There has been a
gradual deterioration in the quality of
coal being supplied to the Steel
plants. The ash content in the coal
has gone up to about 20 per cent as
against the norm of 16.5 per cent to
17 per cent. Consequently, the ash in
Blast Furnance coke has gone up to
the level of 26 per cent to 28 per cent
as compared to the design stipulation
of 22-23 per cent.

(c) and (d). A reference was made
to the Ministry of Energy suggesting
the transfer of coking coal washeries

‘(and the connected collieries where

these are integrated units) from Coal
India Limited to Steel Authority of
India Limited as it was felt that if
the quality of 'washed coal from the
washeries could be improved, it world,
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in turn help to improve the produc-
tivity of the Steel plants. Detailed
discussions are being held between the
Department of Steel and the Depart-
ment of Coal to resolve difficulties
being faced by the Steel plants on ac-
count of supply of poor quality coal.

Smugegling by Diplomats

482. SHRI K. A. RAJAN: Will the
‘Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether his attention has been
drawn to the concern expressed by
the Union Minister of State for
Finance over the increased involve-
ment of diplomats in smuggling activi-
ties and the view held by him that
they could be dealt with only ai the
highest level in the Ministry of Ex-
ternal Affairs;

(b) if so, the details thereof;

(¢) whether any action has since
been taken by his Ministry in this re-
gard; and

(d) if so, what are the details there-
of?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir.

(b) to (d). Government maintains
a close watch with a view to
preventing smuggling activities by In-
dian citizens and foreign nationals and
the Ministry of External Affairs is in
continuous touch with the Revenue In-
telligence authorities of the Ministry
of Finance in respect of suspected
smuggling activities involving foreig-
ners.

In the cases detected in recent months,
Government has has already taken ap-
propriate action with tthe coopera-

FEBRUARY 23, 1978

Written Answers 152

tion of the Governments of the coun.
tries concerned and remains in con-
fidential touch with these Governments
with a view to prevent any recurrence
of such abuses. In view of the friendly
relations and continuing cooperation
with the counfries concerned it would
not be appropriate to disclose the
details.

Refusal by States to Fix Fall-Back
Wages for Piece-Rated Employments
covered by the Minimum Wages Act

483. SHRI K. A. RAJAN:
SHRI CHITTA BASU:

Will the Minisler of PARLIAMEN-
TARY AFFATIRS AND LABOUR be
pleased to state:

(a) whether a number of State
Governments have refused to fix fall-
back wages for piece-rated employ-
ments covered by the Minimum Wages
Act; and -

(b) if so, the details and Govern-
ment's reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). The question of fixation of fall-
back w.ges for piece-rated workers
was raiscd in the 9th meeting of the
Minimum Wages (Central) Advisory
Board held on 23rd September, 1974.
The workers’ representatives on the
Board wecre of the view that fall-back
wages should be notifled in respect ot
all piece-rated employments. This
was brought to the notice of all the
State Governments/Union Territories.
The gist of the replies received from
the State Governments are given in
the enclosed statement. The matter
will be pursued with the concerned
State Governments.
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v ! :
Statement .

Andhra Pradesh . . . . Necessary action is being taken to sce that fall-back wages
for piece-rated workers are inclusive of rest day wages
also.

Assam . . . . . Reply not rcceived. .

Bihar . . . . . . Fall-back wages have been fixed in respect of mica. The

rest will be covered while revising Minimum Wages.
G ujarat . . . . . Have not found it necessary or feasible to fix Fall-back
wages in the picce ratcd ecmployments in the State.

Haryana . . . . . Piece rates have been fixed for textiles and tannery includ -
ing leather manufactories where the monthly paym ent
of a piece rated worker is not less than Minimum Wages
paid for that cmployment.

Himachal Pradesh. . . . No instance has come to the notice of the Government
where the picce-rated workers are gettingless than the
rates fixed. No representation for fixing fall-back wages
has been received. Hence no useful purpose will be
served in fixing fall-back wages.

Jammu and Kashmir . . . Reply not received.

Kerala | B . . . . Piece-rated workers are getting more than Minimum Wages.
Hence no complication in tixing fall-baci wages.

Karnataka . . . . Reply not received.

Madhya Pradesh . . . . Piece-rated wages fixed for leather, cotton ginning
and pressing and slate pencils. Not necessary to fix
Fall-Back Wagecs as thereisno shortage of work in these
industries.

Maharashtra . . . . . The matter has been referred to the Compact Committee.

4
Manipur . . . . . Reply not received.
Meghalava . . . . . The matter has been placed before the State Minimum
Wages Advisory Board.

Nagaland . . . . . Information may be trcated as nil.

Orissa . . . . . The State Governhent have requested the Centre to -
defer the matter for the present.

Punjab , . . . . . There will be no problem with regard to fixing fall-back.
wages.

Rajasthan . . ) . .. It will be difficult to fix fall-back wages.

Fall-back wages fixed .or Snuff, timber, scented tobacco
and chewing tobacco, tanneries and leather manu-
factory, bricks and tiles, coir and salt pans. But the
concept is not applicable to bidi as there is no regu-
larisation of production and managerial control.

Tamil Nadu . .

Qe o=
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Tripura . - . -
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No industry paying picce rates except bidi—there also the

employment is too less. v

Uttar Pradesh

Fall-back wages can be fixed for piece rated workers
in organis

industries only. The question of fixation

of fall-back wages for piece rate workers in Tea Planta-
. tion, is under consideration.

West Bengal . .

Not considered desirable in view of the injunction of the

Calcutta High Court.

Andaman and Nicobar . .
Act.

Arunachal Pradesh . .
Chandigarh . .
Dadra and Naga Haveli

Delhi Administration

No piece-Tated employment covered by Minimum Wage

Comment not yet received.

Fall-back wages will be fixed while revising piece-rat ed
wages.

Not found necessasy.

. The question will be taken up while the matte - rega-d ing

revision of minimum wages is taken up.

Goa, Daman and Diu
Lakshadweep
Mizoram

Pondicherry .,

Persons Provided Employment
during 1977

484. SHRI K. MAYATHEVAR: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleaserd
to state:

(a) the number of registered per-
sons who secured employment during
1977; and

(b) whether Government contem-
plate steps to ensure that all unem-
ployed persons are suifably registered
at various Exchanges?

THE MINISTER OF PARLIAMEN-
TARY AFAIRS AND LABOUR (SHRIi
RAVINDRA VARMA): (a) The total
number of job-seekers placed in em-
ployment through Employent Exchan-
ges during the year 1977 was of .he
order of 46.16 lakhs.

- Fall-back wage will be fixed while lixing piece rates.
No comments to offer.
No piece rated workers.

Will be considered while fixing piecc- ates.

(b) Compulsory registration of all
unemployed persons with the Em-
ployent Exchanges may not be feasi-
ble in the present state of the economy.

grEvT aTHT ®  TTAEY

485. »\ TE AT @&l : 740
wareen WYY afa w3 7t ag aard
Fr FaT FTaT fF

(F) 2w & grior &7 § T qAA
& a9 ST}l #r et faaear § W
I9 qX = fraar atfes =aa ar &;

(@) #a1 a9 & f& 8o wfowma
arirer &t § 20 wfawoe erdeT
fex 7 & ok 20 wfawa wgd &=y #
80 sfawa =< fags vy 1 §;
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() Fmrag shraw @ fis 20 wiawa
gt graor &t & foag faga & i
? X 80 gfawa gaufwr wgdr &at
& foau faga # sy 8; =)<

(w) afz g, It FaT =T Ao
"ay ¥ fafecar gfaed soeew w09
¥ fao 3 gewfT #F g F77 ag Afa
fratfa w9 ?

A MY qf@ ssam  xea
# Trow HAL (o7 STl 9ER ARA)
(%) & (F) =T OFa FT AT P
A 9T G H{WT 9= 9% T A
IO |

foar TR (SWT wR_w) § IEwE
HWT T JqT T AT ®
fararr av ==

486. Y TW=2 FWIT &L : F4T
HATT HeAT Tg FJATH FT FIT F 47 5 -

(%) vox wew & <=y foer &
ATH 1975 @ SHaAA, 1978 T*
THRIT AT STH T9GT AT qaTHT +
frea e ot g e gaofo =a gg;
o

(@) fawria wa= a1 93 9<iF
aw g foraey uaafor @= v 7€ ?

AR AT & Toq HAv (=
Tgft wam gEdw a@ ) @ (F)
T fqor § AT 1975 & SAE,
1978 TF SR, ST HIT AT JaTHT
¥ faeaTe 9¢ § 2,89,777 TE FY
a7 ufr =g g€ @

(T) wage forr & &9 75 &
SHaAY, 78 g% fawnia zATwEr &

fator o ¥ gaofor @ & H
TEg?

ifaf arf & = =fa ¥ v fewz
ST famy ST

487. = AR AW : FAT A
HAT g IAT¥ FT FaT FOT fF <

(F) Far aFT< #1 fa=r qgrase
¥ w9q  wfgem  awTI-guTE, T #v
arfad At wor #r Tfa § vF =1 fewe
Y FIT X Z; WY

(@) ¥ar ag a= g f& ag =fgaw
qTAST FY F97 "fgar geargs W o7 ?

A AT H T H AT (=W
acgft war gEda @) : (F) A
(@) ag swra frdest  g@mgwrR
gfafa #r e G ¥ faarod =
fzar smom

HITAT JHraAIst | FALHE AR
FT QT

488. Y IW(AIH q@ET :  FAT
TxreeT AT IfTATT wegror HAT Ag TIqrA
#FT FaT FTa7 fF -

(F) T ARAOT FEqATAT § TS
wiafaat F s@er ax AF F aiX § w18
AT Agl & TUT [T ‘FHIHDATRIA

© iefy, foasr swor faeent ¥ 39 @™

LM # & ar &, wra@ & faar fwar
QFSTH & & AT §; WK

(@) afx &, &t T T waE
¥ T Foagr s @r g ?
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T "X g S Qe sarea
H Tow wall (st smEmE TR anw) -
(¥) = (@) weg weqame &
TS F:¢4 I fafeas aoa fafas
A FT ITANT FQ@ & 7T waar Afray
T AT AR IqF €T FT @A IO
@Al F e fama & o' 9w
ﬁmﬁﬁawmangwﬁza
fafres & ™8 v & wwfufaiami
ST Q€Y T ¥HAT & 1 @NT UwE-
aitz# olafuay & S« o fesai
< frrafafas sa=+ sfea grr g - —
“HaTaHY (—F = dsrEa fofesas
& 7@ 97 @z faA

&F fam "

FIEHAHRIA  gF  qared| &
e H, s damy 3wErr & ==
fawre & awar 8, oiwfy o3 s
Rt fagwrast ¥ gew figw GfEr
9 faefafea Favar dsfea 7= &
wEAaE g —

“HATAT  ——FATLAFATRIA &
IWGAT § & fawre
gL aEFAT g | ¥A: AT
grara+ g for = *r
T S FI AT
ELU

sRary seam fafy § waw ey
¥ v ®T @ waafzal « faam

"qETAAT

489. »{1 IQAT Tw 5TTaT = 47 fad=r
HeT qg qaT Y FAT K4 fF -

(%) fawi # feam wredta fawa
¥ 19 7 © st & goE afard
N9 E Al F AT TEGw AN H
FHATA F=arey fafa & & faah fasia
geraar € 7, W}

-
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(@) a9 sd=fad & fwaw
qfard F Qe wer=w fear
g°?

fadm wat (st wew fagrdh ardy):
(%) (i) T©& A—ad 1976 &
A ggrEar & fau w9 e gy
Fr T )

(i) 1977 & o7 ux FTHATY
BT NTAT 9T IA 500. 00 TIU ¥Y
gAUE TGN FX K |

(@) fagqw HAamw & q@  *H-
Tif@i & fo= sfsat +1 faesr @ awl
# raw AF0 & wE, IAFy =T W@

qFR E :
aq S E
1976 ar
1977 A
THIET & Traafa W A arar

490. =\ ITATOW T :
=Y ¥Yo aWlo ==& wYET
st GHo Qo FATA WAZTH :
=i ogat ==
st ®o W|TET
st faw aw ;.

a7 fadw w&dr
Fal
(%) 19==dr, 1978 F1 ®HAAT

F Tegafa &7 avar & wgawx 9x few-
forr faeai g ==t g€ ; #w%

(&) wwfca aemm &
SHOY TETT gTO WIE GO §1

fewr s¥TC #7 Agmar faa o W
@ g ?

gg Fa ¥ T

-
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fad dat (ot e fagrdt arRar):
(%) wowr o wewdwT & rgaf
A grar ¥ Do gEOEE wF
- fawefr wwst A A few &
o AT qx faerefad gmT o

(&) arar & = feaefa wifas
mgrgar 9 faviw sv & fa=re-fawr ady
gar | AfF @gFT o WHART N
79 ¥ wwO*y fashior aw 1978 & faq
6 FOT T WX "aO=r fadia aw
1979 & faw 9 FTg 2= #1 faFm
FETgaT $T g fear § 1 5w S| 9%
fawre-fawa g1 @7 & fF fa af st
oI gFal W T T FT q@gEar &T
I5a T faar o ' )

Number of strikes lock-outs, Clo-
ures and Gheraos and loss of life
and Property thereby

491. SHRI KANWAR LAL GUPTA:

SHRI SURENDRA JHA
SUMAN:

Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) the total number of strikes.
'ock-outs and closures in the last 10
months;

(b)the number of gheraoes and
violent actg in the aforesald period in
cach State;

_(c) the total approximate loss of
ife ang property on account of the
aloresaid strikes etc.; and

(d) what specific steps Government
have taken to check the same in the
future? \

3615 L.S.—8.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Complete information is not availableg
The information for 12 months, as
available upto 31st December 1977 is
given below:

Total number of strikes . 18g6 (P)
Total numbr of lockouts . . 334 (P)
Total number of closures . 155 (P)

(b) According to available informa-
tion there were six cases of gherao
eich in Rajasthan, Uttar Pradesh and
West Bengal, four in Orissa and one
~ach in Karnataka, Punjab and Tamil
Nadu.

(c) Information is mnot
available.

readily

(d) It would not be correct to say
<hat industrial unrest has been in-
creasing when figures of mandays lost
do not show such an increase.

Appeals have been made to employers
and employees, from time to time, to
adopt the path of cooperation and con-
sultation and not confrontation.
These have been generally welcomed.

The Government is contemplating
bringing forth a comprehensive in-
dustrial relations bill to promote in-
dustrial peace and harmony by pro-
viding machinery for prompt and
eTective settlement of industrial dis-
putes. '

Action on News Report Captioned
“rovident Fund Organisation kind
to Congress Friends”

492. SHRI MUKHTIAR SINGH
TIALIK: Will the Minister of PAR-
ILIAMENTARY AFFAIRS AND LA-
:OUR be pleased to refer to the reply
given to Unstarred Question No. 5297
oa 28th July, 1977 regarding news re=

h o 208 \Nr
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port captioned ‘“Provident Fund Orga-
nisation kind to Congress friends” and
state:

(a) whether Government have since
inquired into the matter;

(b) if so, the main features thereof;
and .

(c) whether any action has also
been taken by Government and if so,
with what result?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) to (c).
The matter came to the notice of the
Shah Commission. The Ministry of
Labour was asked for its comments,
and has sent them to the Commission.
The Commission has 8ince returned
all the concrned files. The matter is
under further _consideration.

wafaar e gEe & aR #
srfa

- 494. st goifaeer wwil: =
wreen WX aftwe weaer "t ag
TATY FY FAT FN o

- (%) =1 ag w9 g v wafan awam
O ®TT F7 WA meaoameed

2

we 6

(=) afz g, & 3ar g A SAy

e A & fau 3o FHady v w7
foia fear & 5 W%

(7) afz 7€), ¥ ==> a7 FTOUT
37

TaTeeg WYY of AT weaTm waea
" % v wat " (st orTrs weTE aTaw)
(¥) st (@) foodgeanty ol
Dfafadfy og gorc g & A
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T8 ¥ g afkdisne dfg winaa
wAE e WX 6 gf@isETd sATmET
wEET F R H E )

(r) =g wwA TG FAT |

Payment of Wages by Swadeshi
Cotton Mills Ltd.,, Kanpur

495. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be

pleased to state:

(a) whether the Xanpur Mill of
Swadeshi Cotton Mills Company Ltd.
is one of the biggest Textile Mills in
Northern India with a labour force of
8,000 workers;

(b) if so. whether it has been re-
presented to him that since 1974 no
regulay payment of wageg had been
made by the management; and

(c) if so, what action, if any, was
taken or is being taken by the Cen-
tral Government in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). The matter falls essentially in the
State Sphere. According to the infor-
mation made available by the Gov-
ernment of Uttar Pradesh which is
the appropriaté Government in this
case, the Swadeshi Cotton Mills, Kan- -
pur employs about 8,000 workers.
There have beén complaints about ir-
regularity in the payment of wages
of workers during the past few years.
Steps had been taken by the State
Government to ensure timely payment
of wages to workers; the State Gov-
ernment gave a Bank Guarantee fOr
Rs. 150 lakhs during 1976 and sanc-
tioned loans of Rs. 13.5 lakhs jn Octo-
ber, 1977, Rs. 15 lakhs in November:
1977, and Rs. 37.5 lakhs in December,
1977 to ensure the payment of wages
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According to the State Government,
wages have been paid for October and
November, 1877, Collector, Kanpur is
taking action to sell 10 lakh equity
shares of the face value of Rs. 1 crore
held by Swadeshi Cotton Mills Co.
Ltd., in Swadeshi Polytex Ltd., Gha-
ziabad which is likely to facilitate
payment of wages and other arrears.

Association of Workers and Employees
in Management of Steel Plants

496. SHR1 JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) what specific schemes, if any,
have been formulated by his Ministry
to associate workers and employees
in the management of steel plantg at
the shop level;

(b) whether the schemes have been
put through in any steel plant; and

(c) if so, what are the details there-
of and outcome thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (¢). A well-organfsed and compre-
hensive system of workers association
with management has been In opera-
tion in the Steel Industry for quite
sometime, This system was given
further impetus in pursuance of Gov-
ernment Resolution dated 30th Octo-
ber, 1975, on Workers’ Participation
In Industry at Shop Floor anq Plant
Level. Nearly 400 bipartite Commit-
tees at the plant, departmental and
shop floor levels had been set up in
the public sector stéel plants. The
shop floor Committees discuss day-to-
day shop problems and are responsi-
ble for reyiewing production ped-
fOanance. increasing productivity and
Maintenance of discipline at the shop
floor., This has resulted in g marked
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improvement in industrial Trelations
and greater cooperation from work-
ers leading to increased production
and capacity utilisation.

In April, 1977, six Study Groups had
been appointed to study various as-
pects of the working of the Steel In-
dustry and to make available to Gov-
ernment their suggestiong and recom-
mendations for its improved function-
ing. One of these Study Groups rela-
ted to Workers Participation in Mana-
gement. The Report of this Group is
presently under examination. Gov-
ernment have also set up a Committee
on Workers Participation in Manage-
ment under the Chairmanship of the
Union Labour Minister. The report of
this Committee is awaited.

Anti-Labour Practices by M/s
Geoffrey Manners and Company
Limited, Bombay

497. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether it has been alleged
that M/s. Geoffrey Manners and Com-
pany Limited, Bombay, are Systema-
tically indulging in anti-labour prac-
tices denying the employees fringe
benefits by way of leave, travel assis-
tance, medical benefits, machine allow-
ance, etc.; and

(b) if so, the facts thereof and ac-
tion takepn thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The matter falls essentially
in the State Sphere and has been
brought to the notice of the Govern-
ment of Maharashtra who are con-
cerned, for enquiry and ‘appropriate
remedial action, as called for.
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Abolition of Bonded Labour

498. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether during the previous
regime and under emergency rule, the
act providing for abolition of bonded
labour remained on paper only; and

(b) if so, what specific steps are
now being taken to abolish this sys-
tem in letter and spirit?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) and (b). The
Bonded Labour System (Abolition)
Ordinance, 1975 was promulgated on
24th October, 1975. It came into
force from 25th October, 1975. The
Ordinance was replaced by the Bond-
ed Labour Systemm (Abolition) Act,
1976 which took effect from 25th Octo-
ber, 1975. The administration of the
Act is the responsibility of the State
Governments. According to available
information upto 30th November,
1977, the total number of bonded la-
bourers released was 100,959 of which
28,719 have been rehabilitated.

Initially, the rehabilitation pro-
gramm.es had been carried out within
the resources available under the on-
going schemes of the Central and
State Governments. Because of the
inadequacy of the on-going schemes,
the implementation of the rehabilita-
tion programme was not quite effec-
tive.

In order to stel; up the tempo of re-
habilitation of emancipated bonded
labourers:—

(i) The Stat¢e Governmenis/Union
Territory administrations have been
recently asked to keep specific pro-
visions under all their rural deve-
lopment schemes, for identification,
release and rehabilitationp of the
bonded labour;
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(il) the concerneq Central Minis-
tries| Departments have also been
urged to accord, while making
selection of blocks for develop-
ment, priority to those blocks where
bonded labour have been identified
or the practice is known to exist,
and to make rehabilitation of bond-
ed labour a component part of sche-
mes of development in those blocks;

(iii) the Planning Commissionr has

approved an outlay of Rs. 1 crore in
the Annual Plan 1978-79 of the
Ministry of Labour for providing
financial assistance to State Govern-
ments/Union Territories in cases
where the resources available to
them under the existing on-going
schemes are inadequate.

Suggestion by Planning Commission
for long term targets for Steel
production

500. SHRI S. R. DAMANI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the Planning Commis-
sion, have made any recommendations
with regard to long term targets for
steel production;

(b) if go, the details thereof; and
—-.
-(c) the actiong initiated by the Mi-
nistry to implement them?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No, Sir. However, a Working
Group on Iron and Steel was set UP
by the Planning Commission in Sep:
tember, 1977 to formulate policies and
programmes for the Five Year Pet‘l°d:
1978—83 and 1983—88. The Repor
of the Group is under tHe considers-
tion of the Planning Commission.

(b) and (c¢). Do not arise.
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Increase in Production of Steel

501. SHRI S. R. DAMANI: Will the -

Minister of STEEL AND MINES be
pleased to state:

(a) whether in the current year
there is increase in production of steel
in the public sector steel plants and,
it so, the details plant-wise along with
capacity utilization;

(b) whether due to the increased
production there is reduction in cost
and how much it works out per tonne;

increase or
reasons

(c) whether there is
decrease in sale price with
thereof; ang

(d) what is the stock position at
different units on 31-12-77 and how
does it compare with last year’s?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
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(b) As there was a mairginal short.
fall in production in Bhilai, Durgapur
and IISCO and a slight increase 1n
the case of Rourkela Steel Plant, there
would be no reduction in“Tost on this
account. Higher production in Boka-
ro is mainly due to the commission-
ing of the new units under its first
stage. Therefore, along with produec-
tion, because of depreciation liability,
fixed costs are also going urg There
would, therefore, be no cost reduction
in this plant also. 1

(¢c) There has been no change in
J.P.C. prices during the current year.

(d) The position in respect of esti-
mated stocks of steel materials at
public sector steel plants as on 31st
December and 31st December, 1976 is
indicateq below:—

( "ooo tonnes)

Yes, Sir. The aggregate production Plant As on As on
of ingot and saleable steel from the 31-12-77  31-12-76
public sector integratedq steel plants
during the period, April 1977—Jan- N
uary 5978, ef(,ceed'ed tl'l:e production in Bhilai Steel P."m ° 87-2 141.7
the corresponding period in 1976-77 Durgapur Steel Plant . 53°3 491
by 1.4 per cent- and 0.8 per cent res- Rourkela Steel Plant 6r-1 75°9
pectively. A statement indicating Bokaro Steel Limited 21-0 19-2
plant.wise production and capacity I1ISCO . . . 304 8g- o
utilisation s attached.

Statement

Statement showing production at the public Scctar steel plants during the ten months periedr
April-1g77 to January 1978 and in cofresponding period in 1976-77 and percentage capa-ity utiliza-

tion in 1977-78.

(000 lonnes)

Production Variance of ¢,Capacity
Plant April,’77-  utilization
April’y7to  April’76 te  Jan, '78 Aptil, 77
Jan. ' 78 Jan. ’77 over April  Jan. ’78
76-Jan. *77 5.
1 2 3 4 5
) Ingot Steel | '
Bhilai Steel Plant e ... 1978 1905 (+)3:8° 94'9
Duggapur Steel Plant -, . . . 913 892 (+)2-6 68- 5
Rourkela Steel Plant . . 1171 1249 (—) 6:2 78-1
Bakaro Steel Plant . . 829 759 (+)9'2 .
nsco . 538 553 ()27 646
Total : . - - . 5429 5356 ( 2 1°4 85-0*
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¢ hd a ] 4 s
Saleable Steel

Bhilai Steel Plant . . . . 1614 1680 (—) 39 7908'.26
Durgapur Steel Plant . . . . 72> 730 (—) o7 o045
Rourkeld Steel Plant . . . . 965 959 (+) o6

Bokaro Steel Plant . . - . 719 589 (+) 22°1

IISCO - . . . . 412 442 (—) 6-8 61-8

ToTAL : . . . .ot 4435 4400 (+)o-8 85-3*

®Excluding Bokaro where somes units were under construction/gestation.

ursYor Wal § TTETT WY JTRX w6 T

502. S ATATAT AQE qART  FT
HWTX HAT T qaTX FY FATH ¢

(%) uvsior &t § 7Y ITHFAC A
AMFT TS g ; "I

(=) =1 w7 faae I wat
wIT frawl |1 dvga s w1 @ arfw
grior et ¥ wigsw & wfas Ag s/=Ha<
TR AT AF ?

WA HATe W e W (A
agft o qugy @) : (¥) WA
TOTEI ¥ 7Q TR @ & fog AEr
qTATeET &1 A1 wpeaew # faar war
21 uwrEm ¥t mr Ifea @
LT-1584/78

(@) =8 aX § @ 5@ fa=m<
T fFmarmgrg

Improving relations with neighbour-
ing countries

505. SHRI VASANT SATHE:

SHRI HITENDRA DESALI:

SHRI HUKAMDEO NARAIN
YADAYV:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have
taken fresh initiatives to normalise
and further improve|strengthen rela-
tions with China, Pakistan, Sri Lanka,
Nepal and Bangladesh; and

(b) it so, the details thereof with
results, if any?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir. .

(b) Details are as folows:

CHINA:

" Since the exchange- of Ambassadors

between Indian and China in 1976,
relations between the two countries
have gradually moved way from the

-frozen State which characterised

India-China relation since 1962. With-
in the framework of our policy of
seeking improvement of relations
with China in conformity with the
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conformity with the Five Principles
of peaceful co-existence, delegations
have been exchanged between the
two countries in various fields such as
agriculture, health, sports etc. Fur-
ther exchanges in technical and func-
tional fields, as well as in the fields of
culture, journalism etc. are under
consideration.

Consequent on the resumption of
trade links and the transaction of
two way trade in the Canton Fair
1977, a delegation of filve leading Chi-
nese State Trading Organisations is
now visiting India at the invitation of
Indian public sector organisations to
explore possible avenues of mutually
beneficial trade.

PAKISTAN:

The Foreign Minister visited Paki-
stan from February 6 to 8, 1978 He
had discussions with General Zia-ul-
Haq and the Foreign Affairs Adviser,
Mr. Aga Shahi, and a number of other
senior officials. As a résult ot these
discussions, the Foreign Minister’s
goodwill visit hag let to a better un-
derstanding of each other.

SRI LANKA:

Since the assumption of office by
the Janata Government, India has
played host to a number of visits by
Ministers and = senior officials from

Sri Lanka.

Following Sri Lanka’'s request for
economic aid and assistnce, India has
extended to Sri Lanka a commercial
credit of Rs. 10 crores to finance the
purchase of capital and intermediate
goods from India. India has further
agreed in principle to a loan of 50,000
tonnes of wheat.

A Cultural Agreement was signed
between the two countries on 29
November 1977 which provides for
the basic framework under which cul-
tural links can be developed in a
Planned manner. This agreement will
also facilitate exchanges between the
two countries in the realm of art,
Culture, edacaticn and sports.
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As a gesture of goodwill towards
the new Government of Sri Lanka
which assumed office recently, our
Minister of Home affairs visited Sri
Lanka from 3 to 6 February, 1878 to
represent India at the installation cer-
emony of H.E. Mr. J. R. Jayawardene
as the first President of Sri Lanka
under the country’s amended Con-
stitution.

NEPAL:

An assurance has been given to
the Government of Nepal at the
highest level that India would not
interfere in the internal affairs of
Nepal. The Foreign Minister paid
a goodwill visit to Nepal in July 1977.
This was followed by the visit of
Prime Minister, accompanied by For-
eign Minister, in December 1977.

As a result, a number of outstand-
ing issues have been resolved. The
Nepalese have offered their full co-
operation in harnessing the common
water resources for the mutual bene-
fit of the peoples of the two countries.
Pancheswar Hydel Project and Rapti
Multi-purpose Scheme which were
lying dormant for past many years
for want of Nepalese cooperation have
now been agreed for joint studies and
investigations. The two countries
have also agreed to cooperate with
each other in the execution of Karnali
Project designed to generate over 2,000
MW of power, most of which is to bc
purchased by India. Similarly,
negotiations for the renewal of Trea-
ties on Trade and Traffic-in-Transit.
which were stalled since August 1976
have been resumed and a broad frame-
work prepared with a view to early
finalising of the texts. ........

BANGLADESH:

Government took several initiatives
for removing the two major irritants
existing in its relations with Bangla-
desh, viz. the border issue and the
Farakka problem. These have re-
sulted in bringing about a climate con-
ducive to strengthening- of relations in
expanding cooperation between the
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two coutries. A high water-mark in
Government's efforts to improve rela-
tions with Bangladesh was reached
when President Ziaur Rahman paid a
State visit to India from 19 to 20 De-
cember 1977. This visit further con-
tributed to the strengthening of rela-
tions between the two countries.
Personal contacts between the leaders
of the two countries have further hel-
ped in removing mistrust and restor-
ing mutual confidence.

Representation from Extra Depart-
mental Employees of P & T Depart-
ment

506. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are
aware of the fact that there are seve-
ral lakhs of extra departmental staff
and their working conditions are veiy
unsatisfactory;

(b) if so, details thereof;

(c) whether Government have re-
ceived number of representations
about their problems;

(d) if so, what are the main points

raised by them and what are their
main demands; and
(e) what steps Government pro-

pose to take with a view to solving
the problems of the extra depart-
mental staff?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAT): (a) No, Sir.

(b) Question does not arise.
(c) Yes, Sir.
(d) Their main demands relate to

wages, have, medical facilities and
pension.

(e) Their demands, are under con-
gideration of the Government.
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Absorption of Employees victimised
for participation in Strike ete.

507. SHRI C. K. CHANDRAPPAN:
Will the Minister of ( COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that Gov-
ernment have not fully succeeded in
implementing the promise made by
Sri George Fernandes as the Minis-
ter of Communications that Govern-
ment would take back all those P & T
employees who were victimised from
services for their participation in
strike gnd other struggles in the past;

(b) if so, the reasons thereof;

(c) how many such employees
have been taken back and how many
have not been taken back so far; and

(d) what are the (difficulties stand-
ing in the way of complete imple-
mentation of this promise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI);: (a) The following
statement was made by Shri ueorge
Fernandes on the Floor of the House
on 11-3-77. “With a view to ensuring
fair play and justice I have decided
to drop all disciplinary caseg ggainst
the staff in P. & T. Deptt. who were
victimised in the strikes of 1968 and
1974. The disabilities which have
been imposed on the members of the
staff as a result of those strikes will
be removed and their griginal positions
restored.”

(b) The details of the assurance co-
vering all aspects are still under ac
tive consideration of the Governineit

(c) There was no employee who
wag dismissed/removed/compulsorily
retired from service for participation
in the strikes of 1968 anq 1974 and
who hasg not so far been taken back
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in service. The reference is presuma-
bly to the cases of 22 temporary em-
ployees of Kerala Postal and Telecom.
Circles who were discharged from
service under Rule 5 of the CCS(TS)
Rules 1965 for their participation in
the strike of May 74. These cases
were recently reviewed 'and the posi-
tion in regard tp them is stated as
follows:

(a) 10 employees have been order-
ed to be reinstated in service.

(b) There employees are already
continuing in service because nf stay
order obtained from the High Court.

(c¢) Cases of 9 employees could not
be taken up for review as their cases
are sub-judice,

(d) Same as In (b) above.

Legislation for Organising Rural
Labour

508. SHRI P. K, KODIYAN: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether any decision has been
taken on the proposed Central Legis-
lation for unorganised rural labour in
line with the existing Kerala Agricul-
tural Workers Act; and

(b) if so the details thereof, and if
not, the present stage of this propo-
sal?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) and (b). The
matter was recently discussed at the
Special Conference on Rural Unor-
ganised Labour held on 25th January,
1978. In the l#ght of the views ex-
pressed at the Conference further
consultations are being held with
State Governments to examine the
proposal.

Suppression row in CGHS

509. SHRI P. K. KODIYAN: ..

SHRI ARJUN SINGH BHA-
DORIA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseq to
state:

(a) whether Government’g atten-
tion has been drawn to the news item
appeared in Times of India dated
January 19, 1978 under the caption
“Supersession row in CGHS”; .nd

(b) if so, the facts thereof and Gov
ernments, reaction thereio?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
The Government has taken note of
the Press Report which appeared in
the “Times of India” of the 19th
January, 1978.

(b) The post of Director General
of Health Services is included in
Supertime Grade-I of Central Health
Service. It fell vacant consequent on
the superanuation of its previous in-
cumbent on the 31st December, 1977
Selection of the post was made by the
Departmental Promotion Commiitee in
accordance with the provisions oif the
Central Health Service Rules. The
appointment of Dr. B. Sankaran as
Director General of Health Services
was made on the basis of the recom-
mendations of the Departmental Pro
motion Commitiee, duly approved ULy
the appointment Committee of the
Cabinet.

Telephone bills wrongly punched by
Computer in Delhi

510. SHRI P. K. KODIYAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether thousands of telephone
bills were found to have been wrong-
ly punched by Computer in Delhi
Billing Unit; '

(b) if so, the details thereof,
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(¢) whether the Computers which
were found to be defective have been
repaired; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (d). It 1s a
fact that on 5-1-78 out of above 15,200
bills prepared wrong printing took
place on 4206 billg in respect of the
opeining meter readings. Such
wrong processing by the computers
is an extremely rare phenomenon and
in the past five years during which
these computers have been working
in the Delhj Telephones District this
was the first occasion when the meter
Teading was wrongly processed. The
mistake, however, was immediately
detected and corrected before the
bills were sent out to the subscribers.
The computersg being utilized by the
Delhi Telephones District belong to
the Ministry of Planning, New Delhi,
and the Oj]l] and Natural Gas Com-
mission, Dehra Dun, who maintain
and repair these machines. In view
of the considerable increase in the
work of billing in the Delhi Tele-
phones District, it had recently been
decided to terminate the present ar-
rangement and entrust this work to
another agency. This new arrange-
ment will come into operation very
shortly.

TEQ [N ® age A H TAET =T
w1 Fwto

511. Y AT HWIESAT : FT @=L
HefT g TaTy N FOF fF

(¥) FT THTT Heq TXW & g
qrT ¥ FEw waqa F1 o 5@
FrE@A AR FR @ L ; A%

(wr) afz &, @ aFCA T TR
¥ T wEAET AT 7
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AR WA & Td war (=
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(@) afzx gi, 7 =@ HT@M &
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Report of Committee on Consumer
Price Index Numbers

517. SHRI DINEN BHATTA-

CHARYYA:

DR. VASANT KUMAR PANDIT:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Committee on Con-
sumer Price Index Numbers has sub-
mitted its report:

(b) if so, the recommendations of
the Committee;

(c) whether the Trade Unions repre-
sentatives have appended notes of dis-
sent; and

(d) it so, the details therof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) :(a) The report
of the Committee on Consumer Price
Index Nnmbers has been received on
the 6th February, 1978.

(b) to (d). The report including
three separate minutes of dissent by
five members representing the inter-
ests of employers and workers is
undor study.

Demand of Convention of Unlens in
Public Sector Undertakings

518. SHRI DINEN BHATTACHA-
RYYA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:.«

113

(a) whether the attention of ‘Gov-
ernment has been drawn to the eon-
vention of Unions in Public $ector
Undertakings held in Hyderabud on
23rd and 24th December, 1977;
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“
(b) if so, the main demands of the
convention;

(c) whether Government have con-
sidered the demands; and

(d) if so, the gteps Government
propose to take to meet these de-
mands?

THE MINISTER OP PARLIAMEN-
TARY AFFAIRS  AND LABOUR
(SHRI RAVINDRA VARMA): (a) Press
reports about Convention of Unions in
Public Sector TUndertakings held in
Hyderabad on 23rd and 24th Decem-
ber, 1977 hive come to the notice of
Government.

(b) Convention protested against
allegeq “wage freeze” and abrogation
of the rights to collective bargaining
and demanded its total and immediate
reversal and starting of wage and D. A.
negotiations.

(c) and (d). The Government do not
agree that there is any wage freeze or
abrogation of the right to collective
bargaining. The report of the Study
Group on Wages, Incomes and Priceg
is awaited.

Hindustan Steel Construction Corpe-
ration Ltd.

319. SHRI DINEN BHATTACHA-
RYYA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Hindustan Steel
Construction Corporation Ltd. allots
several of their jobs to contractors;

(b) if so, the total number »f con-
tractors under them;

(¢c) the number of employees em.-
prloyed by these contractors.

(d) whether the contractors are
Paying less wages to these workers and

depriving them of several other facili-
ties available to regular workers;

(e) whether Government are con-
sidering absorption of these contract
workers and employ them under the
Hindustan Steel Construction Corpo-
ration Ltd.; and

(f) if so, when and if not, the rea-
son thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Presu-
mably the reference is to Hindustan
Steel, works Construction Limited
(HSCL), a subsidiary company of
SAIL. If so, Yes, Sir.

(b) The total number of contractors
engaged at present by HSCL in diffe-
rent parts of India is 200.

(c) 25,191 workers have been employ-
ed by the above contractors.

(d) The contractors are reported to
be paying wages to their workers as
per the mnotificationg issued, in terms
of the Minimum Wages Act and the
rules framed thereunder, by the diffe-
rent State Governments. The workers
are also not being deprived of sny of
the statutory facilities to which they
are entitled. The pay, allowances and
other facilities of these workers
not be compared wiih thuse available
to regular departmental workers.

(e) No, Sir.

(f) The Company is already having
a regular and permanent departmental
workforce of 25,856 workers on their
rolls for executing jobs of continuous
nature as also those requiring high
degree of sophistication and/or pre-
cision. The contract labour is engag-
ed, by different contractors, for cons-
truction jobs of a purely temporary
nature. Even in the case of their own
departmental workers, situations arise

‘when the workers have to be transfer-

red or retrenched.
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Loss of Man-Days, Production and
Taxes due to Strikes, Lock-outs and
Agitations

520. DR. VASANT KUMAR PAN-
DIT:

SHRI SUKHENDRA SINGH:
SHRI R. KOLANTHAIVELU:

Will the Minister of PARLIAMEN.-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether a larger number of in-
dustrial units both in Public and Pri-
vate sector were affectedq due to (1)
strikes (2) lock-outs (3) lay-offs (4)
go-slow agitations and other methods
during 1977; and

(b) if so, the estimated loss in rup-
ees of (1) production (2) man-days
lost (3) loss due to taxes, duties eic,
and will Government give details re-
garding the above as for Maharashtra,
West Bengal and Delhi?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). Reports of strikes etc. in indus-
trial units have come to our notice.

The information required in (b) is
being collected and will be placed on
the Table of the Sabha in due course,

¥ ® .

Study Group Report on Doctors/Nurs-
es of Safdarjang Hospital as Carriers
of Germs and Condamins

521. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the results of the Study
Group reported by Dr. R. Gupta and
Dr. A. C. Gupta to All India Congress
of Medical Microbiologists investigat-
ing the staff of Safdarjang Hospital
have found on examination that 35
per cent of Doctors. Nurses and other
staff were carriers of germs and con-
damins;
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(b) what action Government have
taken to keep the staff employed in
vulnerable departmentg of Safdarjang
Hospital clean and without any infec-
tion; and

(c) in view of above do Govern-
ment propose to carry out such inves-
tigations in their own hospitals in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTE AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASA YADAYV): (a) As a part of the
Surveillence programme of Hospital
Infection Control Committee Dr. (Mrs.)
R. Gupta, Bacteridogist investigated
carrier rate of germs among hospital
staff during the period January to
October 1977 and reported that the

carrier rate was 28.78 per cent for
staphylococci ang 2.16 per cent for
streptococci.

(b) The Hospital Infection Commi-
ttee carries out remedial measures in
the form of shifting of the staff tem-
porarily from very high risk areas
(Operation Theatre, Intensive Care
Unit and Nursery), giving them rele-
vant antibiotics in adequate dose for
7 days and subsequently a repeat cul-
tural is undertaken after the therapy.
As soon as they are free from the
pathogens they are posted to their
original place of duties.

(c) Hospital Infection Control Com-
mittee exist in both the Central Gov-
ernment hospitals viz. Safdarjang
ang Willingdon Hospitals, New Delhi.
These Committees carry out necessary
surveys/investigations from time to
time and recommend suitable preven-
tive measures to minimise the inciden-
ce of infection in the hospitals.

U.S.A’s interest in Gan Islands

522. SHRI OM PRAKASH TYAGI:
Will the Minister of EXTERNAL AF-
FAIRS be plcased to state:

(a) whether till recently Britain’s
Roval Air Force had been using 328
staging post the Gan Islands which 19
to the south of Sri Lanka;
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(b) whether U.S.A. has shown some
interest in the future of this islund;
and

(c) the reaction of the Indian
Government in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir.

(b) The Government have no in-
formation to indicate that the USA
have shown any special interest in
the Island.

(¢) Does not arise,

Manufacture of Spurious Himacycline
Capsules by Himco Laboratories,
Sonepat, Haryana

523, SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to Unstarred
Question No. 3197 on the 8th Decem-
ber, 1977 regarding Manufacture of
spurious Himacycline Capsules by
Himco Laboratories, Sonepat, Harya-
na and state:

(a) the covered area of the premis-
es in which Himeco Laboratories, At-
las Road, Sonepat (Haryana) 1s situ-
ated;

(b) whether the saig premises do
not conform with the statutory rules
under the Drugs Act for having a
Drugs Laboratory; and

(c) if so, what steps have been
taken against the said concern in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) The total
rovered area of the premises in which
Himeo Laboratories, Atlas Road, Sone-
pat (Haryana) is 2640 sq. ff. approxi-
Mmately.

(b) The firm fulfilg the basic require-
meunts of 3 manufacturing unit as laid
down under the Act and Rules and has
a manufacturing unit.

(c) The question does not arise.

Death of Indian in South Africa

524, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of EX.
TERNAL AFFAIRS be pleased to
state:

(a) whether an Indian citizen was
killed in police lock-up in Johannes-
burg, South Africa;

(b) if so, the facts thereof;

(c) whether reasons have been
found out for killing of the person
during the week-end of December,
1977 in police custody; and

(d) what action is proposed to be
taken by the Government of India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) to (d). The Government
of India has seen newsbaper reports
about the death of one Mr. Moonsamy
Vella Pillay of Lenasia near Johannes-
burg in December 1977. According to
these reports, he had been taken into
custody on Christmas morning. His
family apparently learnt of his death
when they went later on to the police
station to try to get nim released. He
haq also been taken into custody ear-
lier in the month when he made a com-
plaint to the police alleging that da-
mage had been caused to his car. A
friend of his claimed that ‘Vella” was
assaulted on this occasion. The dead
man’s brother, Mr. Krishna Pillay, is
reported to have said that police arriv-
ed at their home and took “Vella”
away and that his brother was assault-

ed in the police van, before they drove

him of?f. The Government of India
has no means of obtaining authentic
information on events in South Africa
ever since the rupture of diplomatic
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relations with that country. Even
though the person was not an Indian
citizen but a South African citizen of
Indian origin, the Government of
India is deeply distressed over such
tragedies which clearly reflect the ra-
cial and inhuman policies of the Pre-
toreia regime which the Government of
India has repeatedly abhorred and
condemned in international and na-
tional forums.

Change in the pattern of Medical
Education

525. SHRI SUKHDEO PRASAD
VERMA: Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is g fact that the
India, Medical Association has urg-
ed the Government of I'adia to change
the pattern of medical education so
as to lay importance on Indian Sys-
temm of health exercise;

(b) if so, the details thereof;

(c) whether it is alsg demanded
that each State should have one ex-
clusive Medical College under the
supervision of Medical Council of
India; and

(d) if so, the details of demand and
reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) No.

(b) Does not arise.

(c) However all the Medical Colleges
are under the supervision of the Medi-
cal Council of India through Univer-
sities.

(d) Does not arise.
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Pending Passport Applications

526. SHRI ISHWAR CHAUDHRY:

SHRI PADMACHARAN
SAMANTSINHERA:

SHRI RAM KANWAR BERWA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of applications
pending for passports at the end of
October, 1977 and steps taken 10 clear
those applications;

(b) number of applications receiv-
ed during the last three years and the
number of passports issued, mmonth-
wise during that period; and

(c) what new measures have been
adopteq by Government to simplify
the procedure to improve the work-
ing of the Regional Passport Offices?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) At the end of Octoter,
1977, 3,21,76 applications for passports
were pending in the Regioual Passport
Offices. Of these, 79,192 were pending
for want of additional] information/
documentation/photographs from the
applicants, Government have sanc-
tioned 375 posts of Lower Division
Clerks, distributed in the nine Regional
Passport Offices specifically for clear-
ing the arrears in these offices. Pro-
posals for additiona} posts at all levels
to cope with the increased volume of
work in the Passport Offices is under
consideration of Goverrunent,

(b) The number of applicationg te-
ceiveq and the number of passporis
issued during the last three years is
as follows:

No. of No. of
Year applications  passporrs
rpelt’:eived issued
1975 . . 4,72,324 4,25,437
1976 . . 7,02,840 5,73,527
1977 . . 11,50,370 9,06,601
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As regards monthwise break-up, a
statement will be laid down on the
Table of the HMouse. )

(c) The Regional Passport Officers,
Conference, which was held recently
in Delhi, has suggested a number of
measures to simplify and rationalise
work procedures. These measures are
under active consideration of ‘Govern-
ment.
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Location of new units of Indian Tele-
phone Industries Limiteg

528. SHRI L. L. KAPOOR: Will the
Minister of COMMUNICATIONS te
pleased to state:

(a) whether Government have
taken any decisio, regarding the
location of the new units of Indian
Telephone Industrieg Limited;

(b) if so, the details thereof and if
not the reasons for the delay; and

(c) whether setting up of these
units involves any agreement with
any foreign party or ecompany in
which foreigners hold interest ang if
so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR NARHARI PRASAD SUKH-
DEO SAI): (a) to (c). The question
regarding the location of the new units
of Indian Telephone Industries Limit-
ed is under consideration. The details
of the proposeq new units will be fina-
lised in the near future.
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Invalidity Scheme for E.S.L
Beneficiaries

529. SHRI L. L. KAPOOR: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government haye con-
sidered the proposal for introduction
of invalidity scheme for the E.S.I
beneficiaries;

(b) if so, the action taken or pro-
posed to be taken thereon; and

(¢) when was the proposal receiv-
ed by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) (o (c\.
The proposal was received from the
Employees State Insurance Corpora-
tion on 2-112-1977 and is under congi-
deration.

New Steel Plants in the Country

530, SHRI L. L. KAPOOR: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have
taken any decision regarding setting
up new steel plants in the country;

(b) if so, the details as to location,
total outlay, period for completion

and their capacity;

(c) type of steel sought to be pro-
duced;

(d) whether any contract/agree-
ment has been signed or is proposed
to be signed with any foreign firmn for
the proposed new steel plants; and

(e) if so the broad terms and con-
ditiong and the value of the contract?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI IKXARIA MUNDA): (a) to (e).
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In April, 1970 it was decided to set up
three new steel plants, namely, at
Visakhapatnam ang Vijayanagar for
mild steel products, and at Salem for
alloy and special steels.

The detailed Project Reports for the
Visakhapatnam and Vijayanagar Steel
Projects are under examination of
Steel Authority of India I imited.

In regard to Salem Steel Plant, an
agreement with M/s. Peugeot Loire of
France has been signeq on January
26, 1978. Under the agrvement, M/s.
Peugeot Loire are required to render
the following services:-

1. Supply of technical information
and know-how in the form of docu-
ments, standards data etc.;

2. Advice on design and eugineer-
ing including clearance of layout,
specifications and tender evaluation;

3. Assistance in setting up of cus-
tomer service, product aprlication
and development;

4. Training services of Salem

personnel etc.;

5. Deputation of experts to India.

The total value of the contract will
be about Rs. 540 crores and payments
will be made in instalments over a
period of time. The prices qucted are
firm and are not subject to any es-
calation. Al] taxes will be borne by
M/s. Peugeot Iooire. The agreement
will be effective for a period of ten
years from the date of signing the
agreement or flve years from the date
of commissioning of the plant, which-
ever is later. The Stage-I of this
plant, consisting of facilities for cold
rolling stainless steel sheets/ strips
with a capacity of 32,000 tonnes per
year based on the usc of purchased
hot rolleq bands, which has already
been sanctioned by Government, is
expected to be commissioned towards
the end of 1981, the estimated cost is
Rs. 126.81 crores.
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Arrears of Provident Fund Amount-
ing to Rupees one Lakh and above

531. SHRI L. L. KAPOOR: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) the names and addresses of all
those partieg whp are defaulters in
paying the provident fund of employ-
ees amounting to rupees one lakh and
above;

(b) the arrears at the eund of each
year during the last three years; and

(c) the steps taken or proposedq to
be taken to recover such arrears?

THE MINISTER OF STATE IN 1THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): (a) to (c). A
statement is laid on tre Table of the
House. (Placed in Library See No. LT-
1585/78].

Abolition of contract Labour System

532. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister
of PARLIAMENTARY AFFAIRS
AND LABOUR be pleased to state:

(a) whether some definite proposals
are being actively considered by Gov-
ernment either to protect the interest
of the casual labour or abolish the
system at all af Teast in the public
sector undertakings and ministries;
and

(b) if so, what are those measures
adopted so far?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI LA-
RANG SAI: (a) and (b). During Nov-
ember 1971, the Ministry of Labour
had circulated to all Employing Min-
istries Model Standing Orders for
Casual Labour in Central Government
undertakings for adoption by the

various departmental undertakings
the administrative control of the
Employing Ministeries, These stan-
ding orders seek to regulate the con-
ditions of the mployment of casual
labour, and provide inter-alia for nor-
mal hours of work, payment of wages,
overtime, weekly day of rest, proce-
dure for termination of employment
etc. While there is no proposal at pre-
sent to abolish the system of casual
labour as such, the question of the
further safeguards needed to ‘be pro-
vided in respect of this category of
workers, was reviewed at an Inter-
Ministerial meeting convened by the
Ministry of Labour during January
1978 to asses the magnitude of
the problem. ‘1he matter is to be
considered further in the light of the
additional jnformation being collected
following the discussions durir-g
January, 1978.

Linking of Amritsar with big Cities
through Microwave Direct Dial

533. SHRI MOHINDER SINGH SA-
YIAN WALA: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether proposals are under
consideration to link up Amritsar with
other big cities of the country through
microwave direct dial or a statellite
circuit; and

(b) whether such a HAK up is al-
ready there between Amritsar and
Lahore?

THE MINISTER OF STATE IN THE
MINISTRY _OF COAIMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Amntsar is already linked
to the National Telecommunication
Network by a coaxial cable system and
has direct dialling facility to a number
of cities of the country. A wide-band
microwave -ystem is also proposed to
be installed so as to augmen: the exist-
ing circuit capacities. There is no
plan for having circuit to Amritsar via
satellite,

(b) No, Sir.
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Improvement in Indo-Pakistan rela-
tions

8535. PROF. r. G. MAVALANKAR:
Will the Minist2r of EXTERNAL AF-
FAIRS be vieaseq to stcte:

(a) whether he Vvisited officially
the neighbouring country Pakistan in
early February this year;

(b) if so, whether the visit was at
his initiative or at the invitation of
the Government of Pakistan;

(c) the broad details of subjects
discussed with the Government Lea-
ders of Pakistan, and whether any
concrete agreements, etc. were ar-
rived at as a result of the said deli-
berations;

(d) whether Indo-Pakistani rela-
tions have been significatly improved
because of the said visis and talks,
and if so, main indicatons thereto;
and

(e) whether he also met non-Gov-
ernmental persons and opposition

FEBRUARY 23, 1978
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leaders of Pakistan during hig stay in
that country?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE (a) 10 (e). It may he raca’led
that I had, cn November 27, 1877, said
in Ujjain in response to a question
asked by a journalists that given the
opporunity { would be happy to visit
Pakistan in the same spirit of good-
will with which 1 had earlier visited
some of Indias’ other reighbouring
countries. Mr. Agha Shahi, Adviser
on Foreign A[lairs, Government of
Pakistan extended an invitation to me
and accordingly, I visited Pakistan
from Febraury 6 to 8, 1978.

During my discussions with General
Zia-ul-Haq, Chief of Army Staff and
Chief Martial Law Administrator and
with Mr. A :!:a Shahi, Advisor on
Foreign Affairs, Government of Paki-
stan both sides mentioned bilateral an<
multilateral subjecis of interest to
them. It was agreed that sieps should
be taken to review the Trade Agree-
ment of 1975, t» resume discussions on
the Salal dam project and to facilitate
free flow of news and infcrmation as
wel] as contacts between the pecple in
the two countrias,

In the course of various programmes
drawn up fo- me by the Government
of Pakistan, I ha. occasion to meet a
large cross-section of people in Paki-
stan. I am quite convinced that tkis
visit has made a significant contribu-
tion to the task'of increasing goodwill
and understanding between - the two
countries.

Constitution of Telephone Advisory
Committee

536. PROF. P. G, MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Telephone Advisory
Committees for various parts of the
country have been duly constituted
and whether they have started func-
tioning;
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(b) if not yet constituted, the 1e-

asons therefor;

(c) whether the Members of Parlia-
ment representing the particular con-
stituencies and major cities have been
included in the said committee;

(d) if so, the criteria adopted for
the same; and

(e) if the MPs. are not included, why
not?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR]I PRASSAD SUKH-
DEO SAI): (a) and (b). Out of 49 Tele-
phone Advisory Committees, 13 have
been constituted so far. The rest are
under consideration.

(¢) to (e). The Members of Parlia-
ment on various Telephone Advisory
Committees are nominated by the De-
partment of Parliamentary Affairs. An
M.P. to serve on a Telephone Advisory
Committee shall normally be residing
in the geographical jurisdiction cover-
ed by the particular T.A.Cs. Nomina-
tion of M.Ps. to various T.A.Cs. have
been received only on 15th February,
1978 and will now be included in the
T.A.Cs. already formed and those be-
ing formed.

Bringing the production of Drugs
under the Ministry of Health and
Family Welfare

537. SHRI PRADYUMNA BAL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether there is a proposal
under consideration of Government to
bring the production of drugs at pre-
sent under the Ministry of Petroleum
and Chemicals to the Ministry of
Health and Family Welfare;

(b) whether due to the present sys-
tem, Ministry is not in a position to
keep strict control and watch over the
quality of goods which is very essen-
tial; and :

(c) when the above proposal is
likely to be implemented?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI!
PRASAD YADAYV): (a) Yes, Sir.

(b) Control over the quality of drugs
is exercised by the Ministry of Health
and Family Welfare under the provi-
sions of the Drugs and Cosmetics Act,
1940 and the Rules thereunder. Since
the Ministry of Health and Family
Welfare is responsible for the health
of the citizens of India, and as drugs
play a vital role in health care, the
Consultative Committee of Parliament
attached to the Ministry of Health and
Family Welfare resoluved in Decem-
ber, 1977 that all matters relating to tha
manufacture, supply and pricing of
drugs including licensing and supervi-
sion over the drug industry should vest
in this Ministry.

(c) The proposal relating to the
transfer of all matters relating to the
manufacture, supply and pricing of
drugs from the Ministry of Chemicals
and Fertilizers to the Ministry of
Health and Family Welfare is under
consideration.

Barefoot Doctors for Rural Areas

538. SHRI D. D. DESAI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any State has expressed
strong objections or refused to parti-
cipate in the scheme of ‘“barefoot
doctors” for the rural areas;

(b) if so, the details thereof; and

(c) the progress achieved so far in
training and appointing barefoot doc-
tors?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) and (b), The
scheme, which is known as Communi-
ty Health Workers Scheme and not
barefoot doctor has been accepted by
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all the States/Union Territories except
Kamataka and Tamil Nadu. The Gov-
ernment of Karnataka wanted to ex-
pand the health services through fur-
ther extension of multipurpose wor-
kers Scheme. The Government of
Tamil Nadu have desired to streng-
then their scheme under which each
Primary Health Centre, would have
two mobile teams consisting, among
others, of one doctor each, the team
visiting the villages by rotation.

(c) The training of the first batch
of the Community Health Workers
which was started on the 2nd October,
1977 was over in 726 Primary Health
Centres on the 31st December, 1977.
The number of Community Health
Workers trained in the first batch is
14060. They have gone back to their
villages to serve the community. The
training of the 2nd batch of about
14,461 community heaith workers has
started on the Ist of January, 1978.

American Armg Supply to Asian Coun-
tries

539. SHRI CHITTA BASU: Wiit
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are aware
of the fact that a number of Asian
countries are going to get more
modern aircraft, tanks, ships, missiles.
etc., from USA as a result of a series
of agreements between these Asian
countries and USA;

(b) if so, the reaction of Govern-
ment thereto in general;

(c) whether these agreements will
have any effect on the military balance
in Indian Ocean area; and

(d) if so, the reaction
ment thereto?

of Govern-

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
JYEE): (a) Government have seen
reports to the effect that the USA has
agreed to transfer arms to a number
of Asian countries.
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(b) to (d). President Carter made g
policy statement on 19th May, 1977
and on 1st February 1878 pledging
restraint in the sale of US arms abroad.
In fiscal year ending September, 1978,
President Carter pledged that US
sales to countries abroad will not
exceed $ 8.6. billion. This does not
inculde countries such as NATO, Japan,
Australia and New Zealand. This re-
presents a reduction of 8 per cent over
the same period in fiscal year 1977,
according to US Government.

Government, consistent with its
desire for peace and harmony wel-
comes such reduction in the sale of
US arme abroad.

Visit of Indian Nationals to China

540. DR. SUBRAMANIAM SWAMY:
Wiil the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the number and names of Indian
nationals who have visited the People’'s
Republic of China since March 24, 1977;
and

(b) the number and names of dele-
gations that are likely to come from
China to India or vice versa during
the next three months?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Since all passports are
endorsed for travel to all countries in-
cluding People’s Republic of China and
restrictions apply only to a few places,
Government no longer maintains this
information.

(b) Apart from the delegation from
four Trading Corporations from China
now visiting India at the invitation of
certain Public Sector organizations, one
more Chinese delegation is likely to
visit India in the next three months.
From India there is a likelihood of
one delegation visiting China. The
delegation from th¢ Chinese People’s
Association for friendship with Forelgn
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Countries is likely to visit India in the
month of March at the invitation from
the All-India Dr. Kotnis Memorial
Committee. The New China News
Agency have invited a delegation of a
group of Indian journalists to visit
China in March/April, 1978.

Providing Literature of Urine Therapy
at Health Centres

541. DR. BALDEV PRAKASH: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government have taken
any decision to provide literature of
Urine Therapy at all the health cen-
tres of the country;

(b) whether Government have tried
the efficacy of Urine Therapy experi-
mentally on scientific basis; and

(c) if so, on how many cases and
the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAM-
BI PRASAD YADAYV): (a) No.

(b) and (c¢). The Central Council for
Research in Indian Medicine and
Homoeopathy, New Delhi, has taken
steps to investigate the efficacy of Urine
therapy Zor treating various ailments
It will be sumectime before the results
are known. ’

Representation from CAFI Employees’
Union Thana, Maharashtra Against
R.P.F.C., Maharashtra

542. SHRIMATI MRINAL GORE:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have re-
ceived representation from CAFI Em-
ployees’ Union, Thana, Maharashtra
against the Regional Providemt Fund
Commissioner, Maharashtra, who is
now acting as Central Provident Fund
Commigsioner for his interferemce in
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the legitimate trade union activities of
the Union;

(b) it so, whether Government have
taken any action in this regard; and

(c) if so, the details of the action
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Yes.

report has
the Provident

(b) and (c¢). A factual
been called for from
Fund authorities.

fafwrw, ¥ dwt smmxear § g@guw
T

543. sft gew W woeT @ AT
AT [AT T Q1Y FT FAT F47 o -

(%) =av fafasw & d@=T swaear
TRgSE g § W afs g, @ ©®
fafera wog & dw =EEaT g
FaH *F fog T FT owT FISET
frnfaa s #71 faac §

(@) =@ wwa faferw & fraw
TIHFEY, AR TSRS ¢ "X e
EH FAa@T § ; AWK

() =wmHr i awt § =T
sgaraT # feaar fasw fear s @
AT ¥+ T E&Nq Ioe § & 0T TF
o= fag frar grafr s oy s § ?

" warea § T Havr (s

Tgfc sem gedw aw) : (F) (i)
TTH

Tw gfaamii & fawe v 3fe
¥ fofarw &t o “faeer TEmer”
qifse fear mar &, 9% "™ Ox
TIFET SR & faT Iy IE aEEE
O] FA Y AT FE FQT &0
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(ii) FE=T

FS JAT HAUT ATUTHT F SIEHL
A TS, qE, THA W AT |t
St wrrfaw fagfaat & scor =Wl
qT &Y € ATEHl § AW 9T @4t
F AT H 9 ¥ fafa & S &
Ireft &, fafees s & Fd=mT oY
HIHAI I TI9STH 3T § FH W<
W ER aOqHT o THo Tho
quret & Sifvg aifafear & it v
TAT & 1 AT JUMSAT AAIGATE W &
FTH ST G & 1

(=r) (i) 89 =T® =T |

(ii) faferw ST & 31—1-1978
*1 12 SR AW 9, fAw 805
I WA g

(77) (1) AT ATEE F wAA-
A AEMHT @ a9t § 15 AT STHET
4 "9 6 fawrax wmEr sTEw
FT AT AT FL I fAURNG IT-ITHAL
FATH 1w g | fAfagi s faae

(i) @@ & 25 915 & OF SR
HIRIATEH THRIAA T TQTIAT AT |

(ii) v or o wroe II
SWAT 500 ATEAT  TET FI 600 ATEA
FET |

(iii) Tw e o wra-III
*T @®AT 25 ATEAT ¥ TFTHT 50 FIEA
AT |
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(vi) s I wEEdS Ay
T 2 § 92T T 3 FEAT |

gurt M &t frdae

544. S gER W wEAD@ : T
sy Wit qafew weqmor HA@r 17
qAqL, 1977 F wWATAFa ¥ @&qAT
604 ¥ IO F WIY W Yg qATA ®T FIT
F&r fw

(%) +ar =T 0T AST § B
@ g WX 39 9T fAdaw o & fau
o2 1 Sum wwEwTd fag A
g2 € "X afx g, at =« fawr § aR
T WIT T FTAqTEr ®T AT @ g,
R

() =199 oo faemaz e
qTT 939 ITeH FIA W AT WHTE
"X we fawre A7 agfea sgae
L § T F1 fawaar g O &
T F gEg T §, W) afx &, A
AT F7 79+ {99 ;=11 Su=TwET Su™
w #1 faae g 7

wrm WY It wsarer  arEd
¥ Troq war (s s wETE aRY)
(%) @ar <71 mAw § @ wEA
g i fF I aa N § der v &
I W IT H A FFF i v A F
Juaw T QW w9 A IegEw w< fzar
AT § WX w=g Y 9w O LT
arg ww Ay fe wAafar I:TaT
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FAWH, O fAdaor wTaw, O
T frgaor s, sfaceror w1 fasqa
FEa®Y Afe ww@TR fAg=er qmar o
@ €

(&) £ @91 71 Fea ¥
s 7, gfea @ gzmat T oIEE
T ¥ AT gwE 0 w9 F fAgew
Mg AT AT IR A
3 W gera ¥ o #7 gfa, faemae
<fga ara g7 Ut aETE MR A7 fAge
w1 Ifaa sgaear ) ghfeaa s &
fae T g feg wo fafas Se=Tdr
IqTEY & AT § wrafua e fawmn
{ AT THA HT AT G E W37 |
AT 9 9T @ fzgr S o

TR Temzgw fa=, Isda g wfasa
fafe w1 w7 wITAT WA

545. WY gW ¥ wGA@ : I
dafta w14 Aqr WW HAT Fg  FATT
F w0t fw

(7)) = =R e fu,
IS4 F waTrat #r sfaen fAfa Y
& faeer @i aut & sav 7@ ¥ 1€
%X gfy gi, A &/ STHT $UF FTJ T
I ¥GT HTUATET T ST Y &

(=) =ar wqafal v wiasy
fafr w1 g fgara 7 oy wiesa fafa
g+, A AW S qrg § AR T &
fravrmd & q & ; WK

() afz g, ar ag gffesa v
A FAT FTHATE X ¥ wwaOwT § oray
et & qre wiaes fafiy wr fgara
gy @7

HY AAT @EAA WT WaTw A
Ty Hat  (Fo TW parw Tag)
(%) wfesw fafa sfasoori & gfew
frar & fF =R Svmersw fawr, I
F wa=fal & wfesy fqfw av &=
Tfmar, sE@d w1 "1, 1977 &
w1 B B w¢, fafe & smr s &
w€ § 1 wiesw fafe &Y ol WY W-
Toex FT FFgT qferdt Fr qE ags
7 & fag aorer agely s 0=
7€ & | gHET w97 & fag
FTaaTEl WY #Y wE &

(@) wa=nfay Nt wie fafw
& femm = satzr &g wiesy fafg
A, " NN F Q@ IIrew
g1

() s & " sEw

Isaw fega fefes ax wfrer fAfw
®! T afa

546. =i\ g¥R wT wE@A™@ : T
awﬂumammna’tugmaﬁ
Far w91 v

(¥) =1 gH #1 qar g &
I foga oo wrETl ¥ oww
FAT FTIT &1 To  faege ady
ST e

(&) =@ waa srE™ a3 fosx
aaf ¥ wiesw fafa &r oy
TFET § ; WX

() w1 TEA wAw wAIE &
3% a3 wm foar srav g, forad worg
F AA FAT FITAT FT AT ALY
faer &% 7

-ESN |

Ela wTd war  WW Hav (s
wwrr awf) : (W) W (7). fesly
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fafree smelt w1 S A e
Tt ¢ st gfafaaw, 3w
ww wiafaaw wifs & segmor Igaey aa
¥ F1 IoAWA FIF 3% & WTHTT 9%
=fierat w1 o 7@ ¥ ufesfo
IJewan, gfx w16 g, F A g w3
AER & a9 #, N fr q7g =4 ¥
wafgw §, v ¥ Iynfor wria &
forg =y o7 vy €

(@) ag «amm mar g & www
FrEET FHATq wlaww fafa aar
g% Suavw  wfafaaw, 1952 &
uTaHt FT e frafaa s 3 s
TR

Detection of Cancer Cases

547. SHRI K, RAMAMURTHY: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the steps taken or proposed to
be taken for a country-wide net-
work of cancer detection cases by
using the “Pap Test”; and

(b) if not, the reasons for the de-
lay in initiating these steps?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) The
“PAP Smear Test” facilities are being
introduced in five institutions having
Post Partum Units dquring the current
financial year on a pilot basis. Ex-
tension of facilities in other institu-
tions will be considered on the basis
of the results obtained in these insti-
tutions.

(b) Does not arise

Ty

Accidents in Industrial Units in Pri-
vate and Public Sectors

548. SHRI ROBIN SEN: Will the
Minister of PARLIAMENTARY APF-
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FAIRS AND LABOUR be pleased to
state:

(a) the total number of accidents
occurred in various industrial units in
private and public sectors during
1975, 1976 and October to December,
1977;

(b) the number of labourers involv-
ed;

(c) the percentage of workers met
accidents per year; and

(d) the percentage of such incidents
and involvement of workers in that in
comparison to other countries?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (d). The number of persons injur-
ed. both fatal and non-fatal and the
percentage of workers who met with
accidents in industrial units which
are covered by the Factories Act are
given below:—

Fatal Non- Total Percentag®
Fatal number of of workers
workers who wWho met
met with  with acci-
accidents dents

1975(P) 616 2,30,065 2,31,581 42° 24 per
5(F). 3 ) 31,5 Hormand
1976(P) 681 2,76,680 2,77,361  45-82 per
thousand

1977
(Oct. to Dec. 1977) Not available

(P)—Provisional

Separate figures for public and pri-
vate sector units and comparative
figures for other countries are not
available. Figures of the number of
accidents are also not available.
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Communication from U.S, Government
for signing of NPT

549. SHRI R. K. MHALGI: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceived any communication from
the U.S. Government with re-
gard to the signing of the NPT; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). In one of
his communications to our Prime
Minister, President Carter has express
ed his understanding of our reasons
for not signing the N.P.T. He has,

however, reiterated his hope that
India woulg see its way to accepting
the comprehensive international safe-
guards on all of its nuclear activities.

Expenditure on the visit of President
Carter and Shri Callaghan

550. SHRI K. MAYATHEVAR:
Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) the expenditure incurred by
Government of India on the recent
visits of Presidet Carter and Prime
Minister Callaghan; and

(b) the precise outcome of the
agreements/discussiong with these
dignitaries and the extent to which
Indian economy stands to gain as a
result?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI ATAL BIHARI VAJPAYEE ) :

(a) E timate and Bill settled Bill under:
approved Expnd. Security
Visit of Pre ident Carter 3,22,690 1,12,465 —
(besides expndt.
on basis of the
actuals)
Visit of British Prinie Minister . . 1,33,795 —_ 1,19,721

on

A clear indication of expenditure
will become available only after re-
maining bills are received.

(b) It is not our practice to evaluate
the results of State visits in terms of
economic gains. The more important
objective is to strengthen friendly
relations and develop still further
personal rapport with the top leader-
ship of the country concerned. That
these objectives were fully realised
was amply demonstrated in the course
of both the vVisits in question. It is
inappropriate to attempt a profit and
loss account for State visits.

(i) Visit of President Carter: Dur-
ing President Carter’s visit the Delhi
Declaration was signed. It does not
refer to specific bilateral or current
international situations, but affirms

asis of actuals)

the two countries respect for funda-
mental freedoms of individuals and
adherence to democratic systemg, It
also acknowledge the right of each
nation to choose its own social and
economic system. The visit has
marked a new and more mature
chapter in the relationship between
the two countries

(ii) Visit of British Prime Minister:
During the visit of British Prime
Minister the talks covered various
international issues jincluding the
situation in Africa and West Asia and
the North-South Dialogue, bilateral
issue pertaining to trade and the
European Economic Community were
also touched upon. Here again the
visit marked a new degree of warmth
and cordiality in tfie bilateral rela-
tions between the twgo countries.
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12 hrs.
PAPERS LAID ON THE TABLE
EconomMmic SURvEY 1977-78

THE MINISTER OF FINANCE
JAND REVENUE AND BANKING
(SHRI H. M. PATEL): 1 beg to lay
-on the Table a copy of ‘Economic
Survey, 1977-78, (Hindi and English
-versions). [Placed in Library. See
No. LT-1545/78].

DELHTI SHOPS AND ESTABLISHMENTS
(AMENDPMENT) RULES, 1977

w9 Q7 HEdQ w19 wWaea ¥
T HAr (s Wror @@ ) o weEw
wWEIRY, § = Erex awt &Y W ¥ o
g aur sfaem wfufaw, 1954
X °TT 47 F I (3) F w=wA
feeft g gur sfgem  (dwWaw)
fraw, 1977 ( &= Tt wdisit dEwor)
# oF wfa @97 g 9T @ar g, A
faw 29 feawax, 1977 & fea=it
TqIqA A Aug=AT F& 1 Tho 4(26)/
75/67 A€ TE/AAo F wwIfOd gL A

[Placed in Library. See No. LT-
1546/178).

FIRsT REPORT OF GROVER COMMISSION

OF INQUIRY IN RESPECT OF SHRI DEVA-

RAY Urs, Ex. C. M., KARNATAKA,

ACTION TAKEN ON THE REPORT AND A
STATEMENT

THE MINISTER OF STATE IN
‘THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): On behalf of
Shri Dhanik Lal Mandal, I beg to lay
on the Table: —

(1) A copy each of the following
papers under sub-section (4) of
the Commissions of Inquiry Act,
1952:

(i) First Report of the Grover
Commission "‘of Inquiry set up to
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inquire into certain allegations
against Shri Devraj Urs, former
Chief Minister and other Minis-
ters of Karnataka.

(ii) Memorandum of Action
taken on the above Report.

(2) A statement (Hindi and
English versions) explaining reasons
for not laying simultaneously the
Hindi version of the Report.
[Placed in Library. See No. LT-
1547/78].

ANNUAL REPORTS OF HINDUSTAN
CoPPER LTD., CALCUTTA AND STEEL
AuTHORITY OF INDIA LTD. NEW
DELHI FOR 1976-77
TR HIX ¥ "§areg ¥ I
et (=it wrfeay wewr) : & e wiufms
1956 FIGIAW 619(F) F ITaTIr (1)
& =g freafafaa oot (e g=+<or) *
%! o ofa 97 9o 9T WA § —
(1) fergea wfax fafaes
FAFTATHT a9 1976-77
F1 afes sfaaza s@E@1-
qlfga /@ q9qr IT 9T
fraas-wgeE g §1
feeaforat
[Placed in Library. See No. LT-
1548/78].

(2) @@ g wrfasr
fafaes af faeit #7 a9
1976—77 &1 I+ wfa-
g1 S Qfaa 79 a9g1
39 9T fraeas-wgear-
qhes *r fewgforar

[Placed in Library. See No. LT-
1549/78].

*The Erglish versions of the Reports
Deeember, 1977.

were laid on the Table on the 23rd
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STATEMENT SHOWING ACTION TAKEN
BY THE (GOVERNMENT ON VARIOUS
ASSURANCES, PROMISES ETC, GIVEN DUR-
ING VARIOUS SESSIONs OF LOK SABHA

feforw mreae/a=AT aar #r 1 qfq-
ATHI I FTHIT A Y T FTAATEY
gwia e freafofaa faazor (fedy aur.

=Y AQT AN ©1G HATHT § T - _
Wt (=0 @rém @ ) : F e @ar AT HEHLOT)  WHT g 9T @A
% fafwa &7t ¥ afaq¥ gro far o g

(1) faazawrasar 27 zhqi 8- 1974 )

(2) faacor s=ur 28 g T 1975 r qiFET AVE TAT
(3) faacor gwar 7 qAgAT 9 1976
(4) faaord=ar 5 e 8F 1977
(5) faaoor d&ar 7 [T 1977 } BT AT awT
(6) faazora=ar 2 AT L. 1977,
{Placed in Library. See No. LT- Gazette of India dated the 17th.

September, 1977, under sub-section
(2) of section 7 of the Employees”
Provident Funds and Maiscellaneous
Provisions Act, 1952. [Placed in
Library. See No. LT-1553/78].

(4) A copy each of the following
Notifications (Hindi and English
versions) under section 7A of the

1550/78].

d

PAPERS RE: EMPLOYEEs PROVIDENT
FuND SCHEME

DR. RAM KIRPAL SINHA: I beg
to lay on the Table:—

(1) () A copy of the Certified

Accounts together with the Audit Coal Mines Provident Fund and
Report thereon (Hindi and English Miscellaneous Provisions Act,
versions) of the Employees’ Provi- 1948 —

dent Fund Organisation for the year
1971-72,

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above papers.
[Placed in Library. See No. LT-
1551/78].

(2) A copy of the Annual Report
(Hindi and English versions) for
the year 1976-77 on the working of
the Employees’ Provident Funds
Scheme, 1952, the Employees’
Family Pension Scheme, 1971 and
the Employees’ Deposit Linked
Insurance Scheme, 1976. [Placed in
Library. See No. LT-1552/78].

(3) A copy of Notification No.
G.S.R. 1710 published in Gazette of
India dated the 24th December, 1977
containing corrigendum to Notifica-
tion No. G.S.R. 1229 published in

(i) The coal Mines Bonus
(Amendment) Scheme, 1977 pub-
lished in Notification No. G.S.R.
1230 in Gazette of India dated the
17th September, 1977, together
with a corrigendum theretp pub-
lished in Notification No. G.S.R.
36 in Gazette of India dated the
7th January, 1978. o

(ii) The Assam Coal Mines
Bonus (Amendment) Scheme,
1977, published in Notification
No. G.S.R. 1233 in Gazette of
India dated the 17th September,
1977, together with a corrigen-
dum thereto published in Noti-
fication No. G.S.R. 37 in Gazette
of India dated the 7th January,
1978.

(iii) The Assam Coal Mines
Bonus (Second Amendment)
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Scheme, 1977, published in Noti-
fication No. G.S.R. 38 in Gazettee
of India dated the 7th January,
1978.

[Placed in Library. See No. LT-
1554/78]).

PREVENTION OF Foop ADULTERATION

(3rp AMpT.) RULES, 1977 AND DRUGS

AND CosMEeTICS (6TH AMDT.) RULES,
1977.

FaTesy YT af AT st NTEA ®
Tvq WMt (s SeTRn X9 OTew)
weqer W@z, & famafafas ga aar
9T I @AT §  —

(1) s safesor faaroor
gfafTas 1954 F T
23 & SqErar (2) @
307 |ra qafaeror fAar-
Ty (A 377 7ot ) Fraw,
1977 (fe=fv aur =gy
gem) $r uw sfa o
fawis 27 fq@emc 1977 &
wTea §F ow9a ® nfw-
q=aT =l ArodiofTo

775(%) ® wOwifwa
A
‘[Placed in Library. See No. LT-

1555/78].

(2) =g FaT &YZF gEEA
gfafraa 1940 Framrw
38 & HAAT WIQT JUT
YT qaTaT (ST HwgA)
fras 1977 ( fe=h qur
HAST HEEIU) F1 OF
oafr I feaw 7 FA=d
1978 & WITF & TS
ﬁﬂfﬂmmmoﬂfo
fae 19 % gFifw@ go @ )

YPlaced in Library. See No. LT-

1556/78].
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12 03 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED OCCUPATION BY SOME FOREIGN
NATIONALS OF AN IsSsLAND TILANCHANG
IN THE NICOBAR GROUP OF ISLANDS

SHRI CHITTA BASU (Barasat):
I call the attention of the Minitser of
Defence to the following matter of
urgent public importance and request
that he may make a statement there-
on:

““The reported occupation by
hundreds of foreign nationalg of an
Island named Tilanchang in Nico-
bar District near Camorta Island
which was detected by Navy fol-
loweq by arrest of 74 persons in-
cluding children on 31st January,
1978 and steps taken by the Gov-
ernment to ensure the security and
integrity of the nation.”

THE MINISTER OF STATE IN
THE MINISTRY  OF DEFENCE
(PROF. SHER SINGH): Mr. Speaker,
Sir, on 30th January, 1978, a routine
patrol of coastal area by our Air Force
reported boat wactivity about on mile
west of Tillangchong in the Nicobar
Group of Islands. A naval patrol boat
was despatched immediately from
Port Blair for investigation. On 3l1st
January, 1978, the naval] boat appre-
hended a fishing vessel ‘LIDOMSIN’,
one sister boat and one out-boat. The
boats were escorted to nearby Nan-
cowrie Island, The boats had 74
personnel, which included 12 women
and 28 children. It js learnt that the
nationality of these personnel is Thai.
All these persons were handed over
to the Police at Nancowrie. It has
been reported that these persons were
produced before the Chief Judicial
Magistrate who sentenced 49 of them
to undergo rigorous imprisonment for
six months under Section 14 of the
Foreigners Act and three months
rigorous imprisonment under Section
6(A) of Passport (entry into India)
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Rules since they were not carrying
any passport. The remaining 26
persons, who were below 12 years
of age, were released. The boats were
conflscated.

SHRI CHITTA BASU: The Anda-
, man and Nicobar group of islands
are an integra]l] part of India. They
also geographically occupy a vital
and important position from the
standpoint of defence of the country,
particularly, in view of the increasing
presence of the US naval force in
the Indian Ocean, In view of this
fact, do the government propose to
tighten the security measures in this
group of islands?

May I also further know from the
hon. Minister whether it is also a fact
that there are lands still lying vacant
in this group of jslands and whether
people from the mainland can be
rehabilitated and resettled there?....

MR. SPEAKER: No, no. You are
going to something else that does not
arise.

SHRI CTHITTA BASU: I am com-
ing to why it is necessary to tighten
the security measures.
also felt that there is a necessity to
resettle those vacant portions of land
from the mainland. But the govern-
ment have so far decided not to allow
further resettlement in the Andaman
and Nicobar group of islands. May I
know iry this context whether the
Government consider it desirable to
Teview the position with regard to
further resettlement and rehabili-
lation of people in the Andamans
along wi‘h further strengthening the
security measures in these islands?

PROF, SHER SINGH: So far as
ligtening of the Security in these is-
lands js concerned, now we have =a
lrge contingent of Army supported
by Naval and Air units which are
Permanently stationed in the Anda-
Man  ang Nicobar islands. We are
dlive to this fact and security mea-
Qres are being taken.

I think jt is.

foreign Nationals (CA)

As regards the second question
about uninhabited islands being in-
habited and resettling people from
the mainland, this question concerns
the Ministry of Home Affairs. I can
say for the information of the hon.
Member that in the Great Nicobar
island several families of ex-service-
men have been settled and facilities
are being given. So, it is not that
people are not settled there. There
are schemes for resettling people but
the detajls could be given only by the
Home Ministry.

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands):
I bélong to the Andaman and Nico-
bar Islands and 1 regret to say that
perhaps it is an unwanted baby ol
the Government of India. Why I say
so is because this particular incident
which has taken place and which is
referred to in this call attention notice
is not the single incident that has
happened there. Since the last 20
years there is a continuous flow of
foreign boats coming there, they were
captured and the boats used to be
confiscated and in the marine dock-
yard, if you go there, you will find
that it is a graveyard of foreign boats.
So, it is not a single case that has
taken place recently. It was a conti-
nuous effort on their part.

The hon. Minister has stated that
ex-servicemen have been rehabili-
tated in Greas Nicobar. In Nicobar
there are 19 islands and there are 300
islands in Andaman group of islands.
Getting one island rehabilitated and
leaving others will not solve the
problem.

Tilanchang is near Nancowrie and
Camorta. We have a naval base near
Tilanchang. It is realy strange that
out of hundreds of people, only 74
could be captured. In that island they
built houses with cement floor. But
Minister has not stateq anything in
this regard.

The Andaman & Nicobar adminis-
tration published the report daily in
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[Shri Manoranjan Bhakta: —

The Telegram, but this report does
not contain even the facts which
have been stated by the Minister.
They said that only 49 foreigners were
captured but actualy they were 74.
Out of them 25 were children rang-
ing from six months to 11 years. I
do not understand how did children
of the age of six months .come there?
What will be their business? It is for
poaching purposes. There are reasons
to believe that there was a motive
behind all this. Our navy is not
vigilant,

There is an Advisory Committee
and there are members representing
Nicobar Tribals. They also represent-
ed in this regard several times that
coconut trees were being cut by
somebody and the foreigners were
damaging the gardens and orchard.
But no action has been taken by the
Ministry of Home Affairs. The Island
is like an unwanted baby of the
Government of India.

The inter-Island shipping service
has deteriorated in such a manner
that if T want to go from one island
to another, it takes one month. It is
very difficult to find out in which
islands there are foreigners and what
they are doing. That is why, it is very
much necessary from the defence
point of view to have atleast two air
fields—ome in South Island—camp-
bell Bay—and another in Diglipur in
North Andaman.

There are some islands where our
tribal population is facing problem for
raising orchard. They can be settled
in Vacam island near Nancowrie is-
land. Near Nicobar island there is a
vacant land. We can ensure safety of
our island by rehabilitating tribal
people.

MR. SPEAKER: Please conclude.

SHR! MANORANJAN BHAKTA:
In Andaiuan group there are vacant
islands. There should be settlement

FEBRUARY 23, 1978

Indian Island by 224
foreign Nationals (CA)

of the landless people from Andaman
island. There is a crisis faced by the-
landless citizens. They are crying for
land. They can very well be settled
in the jsolated jslands. Improved
inter-island ferry service can be
there. It can ensure safety and
security of the islands. The Minister
should tell us whether he has ins-
tructed the authorities concerned to-
go into the island and see in what way
these people occupied the islands and
what were their motives behind it.
The hon. Minister of State for
Defence has stated in his statement
that he apprehended that there were
some fishing vessels, He is not cer-
tain that it is a fishing vessel, but he
can only apprehend that it may be so.
So far as my information goes, there
was a big vessel nearby when this
operation started and it took some
time when a lot of people ITeft the
island and there were still a few
people who were left there and got
captured. In the meantime 3 fishing
boats were also captured. 1 request
the Minister to have a very detailed
enquiry about it and find out the
truth. He should ensure the safety
of the island. One airstrip should be
there in the southern island and one
more in the northern island for
defence purposes and for the purpose
of patrol, for the safety and security
of the territory.

PROF. SHER SINGH: It is a fact
that there are 319 islands out of
which about 33 islands have got
people living there. They are inhabit-
ed and others are uninhabited. This
island is between Car Nicobar and
Great Nicobar, very near to Nanco-
wrie. It is about 50 kilometres from
there. Our people in the patrol boats
went there ang brought these boats
to Nancowrie. They went into the
island and they found that there weré
six bamboo sheds. They could not
find any cemented houses or other
pucca walls or anything. They could
only find six bamboo sheds. For ihe
first time children and women haveé -
come in these fishing boats, There~
fore, we have mow requested 1h¢
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Home Ministry to thoroughly interro-
gate the arrested persons and find out
their motives ijn landing on an un-
inhabited island in Nicobar Group,
the place from where they started,
the compulsions under which they
came there, and so on. So, the Home
Ministry is further going into the
matter. As far ms patrol _ work is
concerned, we have stationed some
patrol boats there under the interim
Coast-guard organisation and it was
one of those patrol boats which ap-
prehended al] these boats and brought
them there. So, we have taken steps.
We have intensified our patrol acti-
vities in that area.

SHRI MANORANJAN BHAKTA:
One simple question. I would like to
know from the Minister about this.
How many similar types of cases has
he got in his knowledge about such
foreigners coming with their boats in
the Andaman Nicobar territory in the
past?

MR. SPEAKER: Have you got
material relating to earlier cases?

PROF. SHER SINGH: Fishing
trawlers have been found and they
have been caught and confiscated.

SHRI MANORANJAN BHAKTA:
There was a case of firing also.

PROF. SHER SINGH: I could not
give you the exact figures now.

sh e e v (Freefr @=3) o
wexsr  AgYaw, Iz szwvA, fafash
zfec & wgxr & mEeEr @ AR W
eredz Y Y A fear & S@F A H
ag =fernT sy & WY Fg TEAT
g fr ar aY A% aY R am Tl &
T g7 YHEELT FIA AT F & TAT FC
F @ AT E 1 TZ TET TR WIS
FTX ¥y wrferer Y § R AT FFAT AT
¢ fr ooz 7w ggen AT @ o@ W

25 T=x o AR A THSr wE |
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12.28 hrs,
MATTERS UNDER RULE 377

(i) FALLING PRICES OF SUGARCANE AND
GuURr B
=T wA T AT (AT 2 Heqe
wgrRY, W31 g Yar f& oy, deardy A=Y
gr A ¥ forar IqTET F@T E, R F@
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WRE L Tow A gEwm d Ay
¥ HN R AT w1 W

# #q damaT 7@ mreﬁgu’h:'
7Y qw Nfar warar & ?

§ wrgar g s gqw % ||t wFT
WX G FTH T% F$F T I { THIEAr
Fai= o fraAiwr g o fead )
WY 48 qET ¥H AW AES F A T
1 AT A& FrTerar @, QY farqmal &Y
gz 1§ e e & 97 geEx
ZHT 98T | § IO+ WIEAHW § @ qa
s #fagt w1 wgwT 5 @ me feg
TrwraeT Tgw ¥ fer W fewr |44,
aifes feamal #7137 @294 &7 awa g
HaTfaa JaTe fear o sk I gAarfew
e fear smm afe fegeama &Y
fea@Y Siffaa w &%

(=a=eT) **

MR. SPEAKER: Don't record any-
thing. You will have an opportunity
to discuss the Presidents Address and
you cen avail of that opportunity....
(InteTruptions)

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
the Speaker so desires, perhaps an
appropriate day can be fixed and two
hours allotted for a discussion....
(Interruptions)

MR, SPEAKER: Nothing has been
recorded. I cannot decide this matter
just now; it has to be decided by the
Business Advisory Committee. I will
place it before the Business Advisory

S

**Not recorded.

Committee. Shri Manohar La}

Rule 377 232 "
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(i) CLOSURE oF SwADEsHI COTION

MiLLs, KANPUR

s wAET |rer (FTAQY) ¢ Heqe
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g 48 & fF 9w 200 ARG TEY
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qg ATHAT & 1 Agt A Fwand aw @ §
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(ili) PAymenT or Bonus T0 LIC
N EMPLOYEES

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur); Mr. Speaker, Sir,
Under Rule 377, I wish to raise a very
important and urgent issue and urge
upon the Government and the Minis-
ter concerned to make a statement
on the floor of the House.

Sir, the Supreme Court declared the
LIC (Modification of Settlement) Act,
1976 ultra vires, which was passed
during the time of Emergency. The
Court held that al! settlement of
wages with the Government which go
towards th achieving of a living wage
are protected by the Directive Prin-
ciples in Article 43 of the Consitution.
Sir, the hon. Supreme Court also held
LIC bonus as wage and declared that
the law modifying the bonus was con-
trary to public interest and not
reasonable. You know that there was
an agreement with the LIC employees
that they will get 15 per cent bonus.
But during the time of Emergency,
the then Government headed by Mrs.
Indira Gandhi, passed this anti-labour
LIC (Modification of Settlement) Act,
1976 inspite of our opposition. We
made several representations to this
Janata Government but they did not
restore this bonus, the legitimate dues
to the LIC employees. It is a very
important and urgent issue and the
Supreme Court has by a unanimous
decision restored the legitimate bonus,
So, Sir, through you 1 will request
the Government to implement it and
pay the bonus immediately with
retrospective effect and make a state-
ment on the floor of the House this
afternoon as to when they will pay
it.

(iv) REPORTED POSSSIBILITY OF IMPORT
OoF LAssa FEVER BY TRAVELLERS FROM
AFRICA

Y s ST ey (JFE4EA) -
o "AgEg, ¥ T 1 o Uw

g7 & TR THET T AR qTH A
AT ATEAT E ) YR &% F A9 wgAl
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“The VRC report said that possi-
ble importation of lassa fever is a
cause for concern, Explosive out-
breaks can occur from a single in-
fected individual and in this age
of jet travel, a person infected in

Africa with lassa virus will become
ill in India a week later.

Lassa fever can be acquired@ by
contact with an infected person or
an infected rat. The (isease is
difficult to distinguish from malaria,
typhoid, yellow fever or influenza
and its diagonisis may pose a prob-
lem to Indian medical practitioners,
it is warned.”
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DR. VASANT KUMAR PANDIT
(Rajgarh): Matters under rule 377
refer to matters of urgent public im-
portance.

MR. SPEAKER: It gives an oppor-
tunity to the members to ventilate
certain grievances.

DR. VASANT KUMAR PANDIT:
The Minister is not required to made
a statement in answer to the point
raised, but it wll be a healthy prac-
tice ang convention if the Minister or
the Minister of State concerned with
ihe department comes here and shares
the feelings expressed by members on
the floor of the House.

MR. SPEAKER: This is being con-
veyed. The selection is made on the
same day and the Minister will not
know; he will not get notice. The
office will convey it. Don’t bother.

PHALGUNA 4, 1899 (SAKA)
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Children 238
(Ament.) Bill

12.47 hrs.

CHILDREN (AMENDMENT) BILL—
Contd.

MR. SPEAKER: The House will
now resume further consideration of
the following motion moved by Shri
Pratap Chandra Chunder on the 22nd
February, 1978, namely:—

“That the Bill to amend the
Children Act, 1960, as passed by
Rajya Sabha, be taken into consi-
deration.” Shri Kolanthaivelu:

SHRI R. KOLANTHAIVELU (Tri-
chengoda): Sir, the Children (Amend-
ment) Bil, 1957, is of course an impor-
tant one for the progress of the coun-
try in the present situation. The ori-
ginal Act was enacted more than 15
years ago and thereafter there have
been numerous and vast changes in
the body of rules in all the fields and
in the environmental situation too.

Even in this amending Bill, there
must be some more changes and amend-
ments, but due to the patience and
liberal policy of the Janata Govern-
ment, it is not done in a large measure.

In Section 7 of the principal Act,
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